
WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceeding'] 

Tuesday, November 24, 19921 Agrahayana 3, 1914 (Saka) 

No. 152 
11 A.M. 
1. National Anthem 

The National Anthem was played. 

2. Obituary References 
The Speaker, Sarvashri P.V. Narasimha Rao. Arjun Singh. 

Atal Bihari Vajpai. Vishwanath Pratap Singh, Somnath Chatter-
jee, Indrajit Gupta, Ebrahim Sulaiman Sait and P.G. Narayanan 
made references to the passing away of Justice M. Hidayatullah. 
former Vice-President of India. Dr. C.B. Singh, a Member of 
Third Lok Sabha, Shri Chandra Mohan Singh Negi, a Member of 
Eighth and -Ninth Lok Sabha. Shri Ziaur Rahman Ansari, a 
Member of Fifth, Seventh and Eighth Lok Sabha. Shri K.G. 
Deshmukh. a Member of First. Second, Fourth and Fifth Lok 
Sabha and Dr. Baldev Prakash. a Member of Sixth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

3. Starred Questions 
Starred Question Nos. 1 and 2 wcre orally answered. Replies to 

Starred Question Nos. 3-20 were laid on the Table. 
4. UDStwred Questions 

Replies to Unstarred Question Nos. 1-10. 12-57 and 59-230 
were laid on the Tablc. 
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5. Obeervatloa by Speaker 
The Speaker informed that on 7 September, 199Z a notice was 

received from the Registrar of the Hish Court of Delhi, 'i~ the matter 
of Civil Miscellaneous Petition No. 4794 of 1992 in Civil Writ Petition 
No. 3323 of 1990 regarding the Sixty-first Report. Of. the Public 
Accounts Committee (1986-87), requiring the Secre'tary-General, Lok 
Sabha, to appear before the High Coiart penonany· or throush 
coullltl to show cause against the admission of the Writ Petition. 

As per well established practice and convention of the House, the 
Secretary-General, Lok Sabha, was asked not to respond to the 
notice. J had passed on the relevant papers to the Minister of Law & 
Justice for taking such action as he might deem fit to apprise the 
Hish Court of the correct constitutional position and well established 
conventions of the House. 

6. Papers laid on the Table 
The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Kendriya Hindi Shiksban Mandai, Agra, 
for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Kendriya Hindi Shikshan Mandai, Agra, 
for the year 1989-90 along with Audited Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Kendriya Hindi 
Shikshan Mandai. Agra, for the year 1989-90. 

(2) A statement (Hindi and English versions) showing reasoDl for 
delay in laying the papers mentioned at (I) above. 

(3) A copy each of the following Notifications (Hindi and EnJliah 
versions) under section 26 of the Environment (Protection) 
Act. 1986:-

(i) The Environment (Protection) Fifth Amendment Rules, 
1992 published in Notification No. G.S.R. 688(£) in 
Gazette of India dated the 24th July, 1992. 

(ii) The Environment (Protection) Sixth Amendment Rules. 
1992 published in Notification No. G.S.R. 733(£) in 
GazeUe of India dated the 24th Aupst. 1992. 
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(4) A copy each of the following OrdinlUlCel {Hindi and En,lish 
vel'liona) under article 123(2)(a) of the Conatitution:-

(i) The Essential Commodities (~ Provisions) Amend-
ment Ordinance, 1992 (No. 12 -Of 1992) promUlgated by 
the President on the 27t.b Au,.t, 1992. 

(ii) The Indian Medical. Council (Amendment) Ordinance, 
1992 (No. 13 of 1992) promulgated by the President on 
the 27th August, 1992. 

(iii) The Dentists (Amendment) Ordinance, 1992 (No. 14 of 
1992) promul,ated by the President on the 27th AUlust, 
1992. 

(iv) The Interest on Delayed Payments to Small Scale and 
Ancillary Industrial UndertakinJS Ordinance, 1992 
(No. 15 of 1992) pr:omul,ated by the President on the 
23rd September, 1992. 

(v) The Delhi Development (Amendment) Ordinance, 1992 
(No. 16 of 1992) promulgated by the President on the 
24th September, 1992. 

(vi) The Industrial Finance Corporation (Transfer of Under-
taking and Repeal) Ordinance, 1992 (No. 17 of 1992) 
promulgated by the President on the lst October, 1992. 

(vii) The Multimodal Transportation of Goods Ordinance, 
1992 (No. 18 of 1992) promulgated by the President on 
the 16th October, 1992. 

(viii) The National Highways (Amendll)ent) Ordinance, 1992 
(No. 19 of 1992) promulgated by the President on the 
23rd October, 1992. 

(ix) The Wild Life (Protection) ,Amendment Ordinance, 1992 
(No. 20 of 1992) promulgated by the President on the 
23rd October, 1992. 

(5). A copy of the Leaders of Opposition in Pariiament (Allowan-
ces, Medical and other' Facilities) Amendment Rules, 1992 
(Hindi and English versions) published in Notification No. 
O.S.R. 745(E) in Gazette of India dated the 27th August, 1992 
ader 1Uh-lCCtion (3) of Section 10 of the Sglary and AUow-
_ of Leaders of Oppolition in Parliament Act, 1977. 
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(6) A copy of the Railways Red Tariff (Amendment) Rules, 1992 
(Hindi and English versions) published in Notifi~ation No. 
G.S.R. 275 in Gazette of India dated the 6th June, 1992 under 
section 199 of the Railways Act, 1989. 

(7) A copy each of the following papers (Hindi and English 
versions):-

(i) Memorandum of Understanding between the Indian Rail-
way Construction Company Limited and the Ministry of 
Railways for the year 1992-93. 

(ii) Memorandum of Understanding between the RITES and 
the Ministry of Railways for the year 1992-93. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Advanced Study, 
Shimla, for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute of 
Advanced Study, Shimla. for the year 1990-91. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sahitya Akademi, New Delhi. for the 
years 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Sahitya Akademi. 
New Delhi. for the years 199O-9l. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

7. 8m pused by RaJya Sabba Laid on the Table 
Secretary-General laid on the Table the Sick Industrial Companies 

(Special Provisions) Amendment Bill, 1992, as passed by Rajya 
Sabha. 
8. Report of the Committee on Subordinate LeaJslatlon 

SHRI SOMNATH CHATTERJEE presented the Sixth Report 
(Hindi and EnJlilb versions) of the Committee on Subordinate 
Lepsiation: 
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9. Report of tbe Committee on Governmeat UuraDCeI. 
DR. LAXMINARAIN PANDEY presented the Eighth Report 

(Hindi and English versions) of the Committee on .Government 
~surances. 

10. Report or the Railway Coaventlon Committee 
SHRI M. BAGA REDDY presented Second Report (English and 

Hindi versions) of the Railway Convention Committee on 'Purchase 
of Electric Locomotives from Ws. ABB, Switzerland by the Indian 
Railways'. 
11. Government Bills - Introduced 

(1) The Delhi Municipal Corporation (Amendment) Bill, 1992. 
(2) The Cine-workers Welfare Cess (Amendment) Bill, 1992. 
(3) The National Council for Teacher Education Bill, 1992. 
(4) The Essential Commodities (Special Provisions) Amendment 

Bill. 1992. 
12. Statement regarding Ordinance - Laid on the Table 

An explanatory statement (Hindi and En,lish versions) pVlng 
reasons for immediate legislation by the Essential Commodities 
(Special Provisions) Amendment Ordinance, 1992, wu laid on the 
Table. 
13. Matters under Rule 377 

(1) Shri K. Pradhani raised a matter re,arding need toprovide 
central assistance to farmers in drought prone districts of Orissa. 

(2) Shri V.S. Vijayaraghavan raised a matter regarding need to give 
central assistance to the Kerala Government for providing relief to 
Cyclone affected people. 

(3) Kumari Frida Topno raised a matter regarding need to provide 
minimum wages and buic amenities like housing, medical assistance 
etc. to tribal workers engaged in mining activities in Birmitrapur, 
Sundergarh district, Orissa. 

(4) Shri Santosh Kumar Gangwar raised a matter regarding need to 
set up an electronic telephone exchange at Bareilly, Uttar Pradesh. 

(5) Shri Ram Pruad Singh railed a matter regarding need to 
exclude Kaimar hilly region in Bihar from tbe forest reserve area. 
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(6) Shri Devi Box Sin'" railed a matter reprdina need to open 
more cookiDl pi outleta in Unnao district, Uttar Pradesh. 

(7) Shri Ramuhray Prued Sin", railed a matter re,ardina need to 
formulate a long term aeme to IOlve driDkin. _.rer problem in 
Jahanabad Parliamentary Collltitueney, Bihar. 

(Lok Sabha adjourned at 1.31 P.M. all rt-assmabled 11/ 2.35 P.M.) 

14. Government IUIa - ..... 
(1) The Central AgriculllmJl University BiD. 1992 

Time recommended : 2 Hra. 
Tune taken : 2 Hra. 35 Mta. 

The motion for consideration of the BUI wu moved by Shri BaIram 
Jakhar. 

The following members took part in the debate:-

(1) Shri S.N. Vekaria 
(2) Shri SribaUav Panipibi 
(3) Shri Mohan Singh (Deoria-U.P.) 
(4) Shri Uddhab Buman 
(5) Dr. C. Silvera 
(6) Shri V. Dhananjaya Kumar 
(7) Shri Yaima Sinp Yumnam 
(8) Dr. Kartikeawar Patra 
(9) Shri Ramuhray Pruad Singh 

(10) Shri Rajnath Sonker Shutri 
(11) Prof. K.V. Thomas 
(12) Shri Girdhari Lal Bhargava 
(13) Dr. Asim Bala 
(14) Shri Nitish Kumar 
(15) Shri Peter G. Marbaniang 
(16) Shri Venkateswarlu Ummareddy 

Shri Balmo Jakhar replied to the debate. 
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The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 43 were adopted. 
The Schedule wa adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed Via moved by Shri Balram 

Jakhar. 
The following members took part in the debate:-

(1) Shri George Fernandes 
(2) Shri Balram lakhar 

The motion was adopted and the Bill was passed. 
(2) Th~ Citiunship (Amendment) Bill, 1992 

Time recommended: 1 Hr. 
Time taken : 1 Hr. 12 Mts. 

The motion for consideration of the Bill was moved by Shri S.B. 
Chavan. 

The following members took part in the debate:-
(1) Prof. Prem Dhumal 
(2) Shri BoUa Bulli RamBiah 
(3) Shri Sharad Dighe 
(4) Dr. Sudhir Ray 
(5) Shri Surya NarBin Yadav 
(6) Sbri Tej Narayan Singh 
(7) Shri Madan La) Khurana 
(8) Sbri A. Charles 
(9) Prof. MaJinj Bhattacharya 

(10) Dr. K.D. lcswani 
(11) Sbri Syed Sb~abuddin 

Sbri S.B. Cbavan replied to the debate. 
Tbc motion for CODIideratioa .. W8I adopted- aad c:laue-by-claUIC 

consideration of the BUI W8I taken up. 
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Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed wu moved by Sbri S.B. 

Chavan. 
The moti,on was adopted and the Bill was paued .. 
·15. Report of BusiDess Advisory CoaualUee 
Shri Saifuddin Choudhury presented the Twenty-second Report of 

the Business Advisory Committee. 
6.22 P.M. 
(Lok Sabha adjourned ,ill 11 A.M. on Wednesday, 'he 

Nnvember, 1992) 
~~ 
~ .. 

c. K.. JAIN, 
Secretary-General. 

• At 5.56 P.M. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Wednesday, November 15, 19911Aarahayana 4, 1914 (Saka) 

No. 153 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 21, 22, 24-28 were orally answered. 
Replies to Starred Question Nos. 23 and 29-40 were laid on the 
Table. 
2. Unstarrett' Questions 

Replies to Unstarred Question Nos. 231-258, 260-283, 285--291, 
29~296, 298-323, 325--330, 332-359, 361-363 and 365--460 
were laid on the Table. 
3. Question of PrlvlJete 

Shri Harin Pathak raised a question of privilege against the police 
officer who alle(tedly assaulted him in Ahmedabad on 23 November, 
1992. Several members sought the reference of the matter to the 
Committee of Privilege!i. Thereupon, thc Speakcr observed that the 
matter was serious and he would look into it and decide it properly. 
(Lok Subho odi(}llm~d al /.04 P.M. and ,~-assemb/~d al 2.05 P.M.) 
4. Pllpen Liad on tbe Table 

The following parers were laid on the Table:-
(1) A copy of the Company Law Board (Fees on Applications and 

Petitions) (Amendment) Rules. 1992 (Hindi and English ver-
sions) published in Notification No. G.S.R. 787(E) in Gazette 
of India dated the 29th September, 1992 under sub-section (3) 
of section 642 of the Companies Act, 1956. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 6 of the Essential 
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Commodities Act, 1955:-
(I) (i) The Pulses, Edible Oilseeds and Edible Oils (Storage 

Control) Third Amendment Order, 1992 published in 
Notification No. S.O. 612(E) in Gazette of India dated 
the 10th August, 1992. 

(ii) The Pulses, Edible Oilsceds and Edible Oils (Storage 
Conlrol) Fourth Amendment Order, 1992 published in 
Notification No. S.O. 730(E) in Gazette of India dated 
the 1st October. 1992. 

(II) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Consumers' 
Federation of India Limited, New Delhi, for the year 
1991-92 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Cooperative Consumers' Federation of India Limited, 
New Delhi. (or the year 1991-92. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the National Facility for Animal Tissue and Cell Culture. Pune. 
for the year 1991-92 alongwith Audited Accounts. 

(4) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Facility for 
Animal Tissue and Cell Culture, Punc, for the year 1991-92. 

(5) A copy each of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
assurances, promises and undertakings given by the Ministers 
during the various sessions of Eighth, Ninth and Tenth Luk 
Sabha:-

(i) Sialemeni No. XXXI 
(ii) Slillemeni No. XXX 
(iii) Sialenleni No. XXVI 
(iv) Statement No. XXIII 
(v) StalC'nleni No. XXIII 
(vi) Statement No. XIX 

(vii) Stalemenl No. XVI 
(viii) SIOIlemC'n. N,~. X\'II 
(i~) Stalen\ent No. XIII 
(x) Slatement Nu. XI 
(xi) SllIlenlenl No. X 

(xii)-SllIlemenl No. ,IX 
(Xlii) Slalemenl No. VI 
(XIV) Slalc:menl N". IV 
(~v) Slntc:menl No. II 

- Ninlh Se!l!lion, 1987 
- Tenlh Se~sion, 1988 
- Elevenlh Se!I!Iion, 1988 
- Twdfth Ses!ion, 19(18 
- Thirleenlh Senion, 1989 
- Fourteenlh Ses!ion, 198IJ 
- Firsl Se5'ion, 191:19 
- Secllnd Se"ion, 1990 
- TItird Seuion, 1990 
- Sixlh Se~5ion. 1990 
-, Sevenlh Se"ion. 1991 
- Finl Session. IWI 
- Second Session, 1991 
- Third Sawion, 1992 
- Fourlh Seni"n, IW2 

Eighlh 
Lok 
Sabha 

Ninlh 
Loll 
Sabha 

Tenth 
Ltlk 
SIIbha 
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(6) A copy cach of thc foUowing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the Indian 
Petrochemicals Corporation Limited, Vadodra, for the 
year 1991-92. 

(ii) Annual Report of the Indian Petrochemicals Corporation 
Limited. Vadodra, for the year 1991-92 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Farmers Fertiliser Cooperative 
Limited, New Delhi. for the year 1991-92 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Govcrnment on the working of the Indian Farmers 
Fertiliser Cooperative Limited. New Delhi, for the year 
1991-92. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Krishak Bharati Cooperative Limited, 
New Delhi. for the year 1991-92 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Governmcnt on the working of the Krishak Bharati 
Cooperative Limited, New Delhi. for the year 1991-92. 

(9) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union Govern-
ment-(No. 15 of 1(91) (Commercial) - Heavy Engineering 
Corporation Limited under article 151 (1) of the Constitution. 

(IO) A copy each of the following papers (Hindi and English 
versi'ons)' under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the Tea 

Trading Corporation of India Limited, Calcutta, for the 
year 1990-91. 
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(ii) Annual Report of the Tea Trading Corporation of India 
Limited. Calcutta. for the year 1990-91 tlon, .with 
Audited Accounts and comment5 of the Comptroller and 
Auditor General thereon. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

S. Assellt to Bills 

(i) Secretary-General laid on the Table the following eight Bills 
pa5sed by the Houses of Parliament during the last Session and 
assented to hy the President:-

(1) The Appropriation (Railways) No.3 Bill, 1992. 
(2) The Appropriation (Railways) No.4 Bill, 1992. 
(3) The Jammu and Kashmir Appropriation (No.2) Bill, 1992. 
(4) The Appropriation (No.3) Bill, 1992. 
(5) The Appropriation (No.4) Bill, 1992. 
(6) The Rehabilitation Council of India Bill, 1992. 
(7) The Indo-Tihetan Border Police Force Bill. 1992 
(8) The Banking Companies (Acquisition and Transfer of 

Undertakings) Amendment Bill, 191J2 

(ii) Secretary-General also laid on the Table copies duly authenti-
cated by the Seeetary-General of the Rajya Sabha. of the 
following tcn Bills passed hy the Houses of Parliament during 
the last session and assented to by the President:-

(1) The Constitution (Scventieth Amendment) Bill, 1992 
(2) The Constitution (Seventy-first Amendment) Bill, 1992 
(3) The Jammu and Kashmir State Legislature (Delegation of 

Powers) Bill. 19<)2 
(4) The Foreign Trade (Development and Regulation) Bill, 1992 
(5) The Indian Port5 (Amendment) Bill, 1992 
(6) The Bhopal Ga5 Leak Disa5ter (Processing of Claims) 

Amendment Bill. 1992 
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(7) The National Waterway (Kollam-Kottapuram stretch of West 
Coast Canal and Champnkara and Udyogmandal Canals) 
Bill. 1992 

(8) The Capital Issues (Control) Repeal Bill, 1992 

(9) The Special Court (Trial of Offences Relating to Transac-
tions in Securities) Bill. 19<)2 

(10) The Army (Amendment) Bill. 1992. 

6. Motion RegardlnK Report or Joint Committee-Extension of Time 
Shri Sharad Dighe moved the following motion:-

"That this House do extend up to the last day of the Budget 
Sesstion 1993. the time for presentation of the report of the 
Joint Committee on Copyright (Second Amendment) Bill. 
1992 further to amend the Copyright Act. 1957." 

The motion was adopted. 

7. Mollon regardlnl Twenty-S«ond Report of Business Advisory 
Commith.'C 

Shri P.R. Kumaramangalam moved the following motion:-
"That this House do agree with the Twenty-second Report of the 

Business Advisory Committee presented to the House on 
the 24th November •. 1992." 

The motion was adopted. 
8. MIlUers under Rule 377 

(1) Shri Gopi Nath Gajapathi raised a matter regarding need to 
take steps for stopping mining operation inside the Similipal 
Wildlire Sanctuary. Orissa. 

(2) Kumari Vimla" Verma raised a matter regarding need to 
provide reservation facility at Seoni Rajlway Station and also 
to introduce a super-fast train from 'Ja~alpur to New Delhi 
";tl Becnn. 

(3) Shri Anantrao Deshmukh raised a matter regarding need to 
consider the proposals of Maharashtra State regarding trans-
mission of gas from Bombay High to North India. 



(4) Shri Bhagwan Shankar Rawat raised a matter regarding need 
for extending natural gas pipe line upto Agra for improving 
power generation and setting up of new industries in Agra. 

(5) Shri Rajvir Singh raised a matter regarding nec;d for setting 
up of gas based power plants at Anoia, Shahjahanpur and 
Jagdishpur. Uttar Pradesh. 

(ti) Shri Surya Narain Yadav raised a matter regarding need to 
set up industries in Saharsa Parliamentary Constituency. 
Bihar. 

(7) Shri Jitendra Natha Das raised a mailer regarding need to 
open more LPG outlets in divisional district town. Jalpaiguri. 
West Bengal. 

(8) Shri Birbal raised a matter regarding need to announce 
higher procurement price for Narma Cotton. 

9. DIsc:usslon Und~r Rul~ 193 

Time permissible: 2 Hrs. 
Time taken: 3 Hrs. 53 Mts. 

Shri Indrajit Gupta raised a discussion regarding the serious 
situation affecting agriculture and farmers interests due to increase in 
the prices of fertilizers and import of wheat. 

The following members took part in the debate:-

(l) Shri Nathuram Mirdha 

(2) Shri Atal Bihari Vlljpai 

(J) Shri George Fernandes 

(4) Shri Sudhir Sawnnt 

(5) Shri Amal Datta 

(ti) Shri C. Sreenivaasan 

(7) Shri Madan Lal Khurana 
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(8) Shri Digvijaya Singh 
(9) Shri Surya Narain Yadav 

(10) Shri Sobhanadreeswara Rao Vadde 
The discussion was not concluded. 

6.12 P.M. 
(I.ok Sllbha adjourned rill /I A.M. on Thllr.fdll)'. rhe 26rh NOt'ember, 

I C)C)1) 

c'K. lA1N. 
SC'crt'lor}··Gt'nertil. 

MGIP(PLU)MRNC>-4075L.8-25.11.i2. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. November 26. 19921Agrahayana 5. 1914 (Saka) 

No. 154 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 41-45 were orally answered. Replies to 
Starred Question Nos. 46-60 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 461-466. 468-515. 517-580 
and 582-tl'.)() were laid on the Table. 
(Lok Sahhu adjourned at 1.16 P.M. and re-assembled at 2.20 P.M.' 
3. Papers laid on the Table 

The following p .. pers were laid on the Tablc:-
(1) A l:0py of the Veterinary Council of India (Standard of 

Profession .. 1 Conduct. Etiquette and Code of Ethics. for 
Veterinary Practitioners) Regulations. 1992 (Hindi and English 
versions) published in Notification No. G.S.R. 395(E) in 
Glizetle of India dated the 1st April. 1992 together with a 
corrigendum thereto published in Notification No. G.S.R. 
tl51(E) (Hindi and English versions) in Gazette of India dated 
the lst July. 1992 under sub-section (3) of section 66 of the 
Indian Veterinary Council Act. 1984. 

(2) (i) A eopy of the Annual Accounts (Hindi and English 
versions) of the Veterinary .council of India for the year 
199()·91 together with Audit Report thereon. 

(ii) A statement (Hindi and English 'Ver5iODs) regarding 
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Review by the Government on the Audited Accounts of 
the Veterinary Council of India for the year 1990-91. 

(3) A copy of the Notification No. S.O. 842(E) (Hindi and English 
versions) published in Gazette of India dated the 
17th November, 1992 containing Order indicating the supplies 
of fertilisers to be made by domestic manufacturers of fertiliser 
to various States. Union Territories/Commodity Board during 
the pe riod from 1st October. 1992 to 31st March, 1993 (Rabi 
92-93 season) under sub-section (6) of section ~ of the Essential 
Commodities Act. 1955. 

(4) (i) A copy of the Annual Report (Hind and English ver-
sions) of the National Co-operative Dairy Federation of 
India Limited. Anand. for the year 1991-92 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Co-
operative Dairy Federation of India Limited. Anand. for 
the year 1991-92. 

4. Mallers Under Rule 377 
(1) Shri Era Anbarasu raised a matter regarding need to amend the 

Hindu and Special Marriages Acts in order to remove 'epilepsy' as 
one of the grounds for divorce. 

(2) Shri Manphool Singh raised a matter regarding need to solve 
water logging problem in the villages adjoining Ghaggar control canal 
in Rajasthan. 

(3) Shri Manabendra Shah raised a matter regarding need for 
allocation of more funds to Uttar Pradesh Government for th. 
development of hilly regions of the state. 

(4) Dr. Ramesh Chand Tomar raised a m'itter regarding need to 
convert Delhi-Saharanpur National Highway into a· four lane 
Highway. 

(5) Shri Chhedi Paswan raised a matter regarding need for a by-
pass on the National Highway passing through Sasaram. Bihar to 
prevent road accidents in Sasaram. 
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(6) Dr. R. Sridharan raised a matter regarding need to formulate a 
Central Scheme to check the growing incidents of female infanticide 
in certain areas of Tamil Nadu. 

(7) Shri Sobhanadreeswara Rao Va~de. raised a matter re.wing 
need to impose prohibition in Andhra Pradedl and compensate the 
State Government against the loSses of revenue arising out of 
implementation of prohibition. 
5. Government Bill-Under' Consideration 

Time allotted: 1 Hour. 
Time taken: 1 Hour 28 Mts. 

The Advocates (Amendment) Bill, 1992 
The motion for consideration of the Bill was moved by Shri H.R. 

Bhardwaj. 
Three amendments for the circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Sarvashri Mohan Singh. 
Girdhari Lal Bhargava and Rasa Singh Rawat. 

The following members took part in the debate:-
(1) Shri Guman Mal Lodha 
(2) Shri Sharad Dighe 
(3) Shri R. Naidu Ramasamy 
(4) Shri Mohan Singh 
(5) Shri M. Ramanna Rai 
(6) Shri Rajnath Sonker Shastri 
(7) Shri Kodikkunnil Suresh 
(8) Shri George Fernandes 
(9) Shri Vijay Kumar Yadav (Speech unfinished) 
The discussion was not concluded. 

6. Discussion Under Rule 193 
Time allotted: 2 Hours. 
Time taken: 8 Hours 32 Mts. 

Discussion regarding the serious situation affecting agriculture and 
farmers interests due to increase in the prices of fertilizers and import 
of wheat raised by Shri Indrajit Gupta on the 25th November, I 1992. 
contineud. 
The following members took part in the debate:-

(1) Shri Vishwanath Pratap Singh 



(2) Shri Harchand Sinp 
(3) Shri Bhoaendra Jha 
(4) Shri H. D. DCYCIOwda 
(5) Shri S. Mallikarjunaiah 
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(6) Shri Kamal-Uddin Ahmcd 
(7) Shri Rajvir Singh 
(8) Shri Tarun GOloi 
(9) Shri Satyapal Singh Yadav 

(10) Smt. Sushecla Gopalan. 
(11) Shri V.S. Vijayaraghavan 
(12) Shri Dattatraya Bandaru 
(13) Shri Anandrao Dcshmukh 
(14) Shri Sudhir Giri 
(15) Dr. Parshuram Gangwar 
(16) Shri Tej Narayan Singh 
(17) Shri V. Krishna Rao 
(18) Shri Kodikkunnil Surcsh 
(19) Shri Rama5hray Prasad Singh 
(20) Shri Oscar Fernandes 
(21) Shri Syed Masudal Hossain 
(22) Shri V. Dhananjaya Kumar 
The discussion was not concluded. 

8.40 P.M. 
(Lok Sabha adjourned till JJ A.M. on Friday, the 27th November, 

1992) 

C.K. JAIN. 
Secretary-General. 



LOK SABRA 
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No. ISS 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 61-63, 66, 67, 70, 71, 74 and 75 were orally 
answered. Replies to Starred Question Nos. 64, 65, 68, 69, 72, 73 and 
76-80 were laid on the Table. 
2. Unstarred QuesUons 

Replies to Unstarred Question Nos. 692-724, 726, 728-790, 
792-800 and 802-920 were laid on the Table. 
3. Question or Prlvllep 

In regard to the question of privilege raised by some members 
regarding a report appearing in the newspapers about alleged 
censoring of information given to the Joint Parliamentary Committee 
on the Securities Scam by the Government, the Speaker informed the 
House that he had withheld'his consent to the notices of priviicae. 
The Speaker pointed out that the J.P.C. was a mini-Parliament. The 
S~aker ruled that if something in the document produced before the 
Committee was found erased, the Committee could then ask the 
Government as to what was erased and the officers would be duty-
bound to produce those before the Committee and jf the plea of 
public interest was taken for not producing the details, then it was 
the Speaker who would take a final decision in the matter and that 
stage had not yet come. At present, he would leave it to the 
Committee to take a decision in the matter. The Speaker observed 
that in the interest of the working of ,Itie Committee, such matters 
should not be raised on the floor of the House. 
(Lok Sabha adjourned at 1.17 P.M. and re-assembled at 2.25 P.M.) 
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-4. Papen LaId OD tbe Table 

The followin, papers were laid on the nble:-

(1) A copy of the Notification No. S.R.O. 145 (Hindi and En&lilh 
versions) published in Gazette of India dated the 18th July, 
1992 spccifyin, the streallll of" the Flyin, and Tcchnical 
branches for induction of ,women in the Indian Air Force issued 
undcr section 12 of the Air Force Act, 1950. 

(2) (i) A copy of the Annual Report (Hindi and En&lish 
versioDl) of the Aeronautical Developmcnt Alency, 
Ban,alorc, for the year 1991-92 alonpith Audited 
Accounts. 

(ii) A statement (Hindi and En&lilh vcrsions) rcgardin, 
Review by the Government on the workinl of the 
Aeronautical Development Agency, Bangalore, for the 
year 1991-92. 

(3) A copy of the Registration of Multimodal Transport Operators 
Rules, :1992 (Hindi and English versions) published in Notifica-
tion Nc>. G.S.R. 185(E) in Gazette of India dated the 20th 
October, 1992 under sub-section (3) of section 30 of the 
Multimodal Transportation of Goods Ordinance, 1992. 

(4) A copy of the Driving Licence (Conditions for Exemption) 
Rules, 1992 (Hindi and En,lish versions) published in Notifica· 
tion No. GSR 791(E) in Gazette of India dated the 30th 
September, 1992 under sub-section (4) of section 212 of the 
Motor Vchicles Act, 1988. 

(5) (i) A copy of the Annual Report (Hindi and En&lish 
versions) of the Madras Dock Labour Board for the year 
1991-92 alona with Audited Accounts. 

(ii) A copy of the Rcview (Hindi and En&lish versions) by 
the Government on the workin, of the Madras Dock 
Labour Board for the year 1991-92. 

-Laid at 2.25 P.M. 
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(6) A copy of the Third Supplementary Apeellleat (Hindi and 
Enalish venions) entered into between the President of ladia 
and the Governor of Uttar Pradesh to partially amend and I or 
modify the Principal Apeement dated the 28th February, 1976 
regardinlmaintenance and the development of Urban Unks of 
National Highways under sectioa 10 of the National Hiahway. 
Act, 1956. 

(7) A copy each of the foUowing Notifications (Hindi and Enalish 
versions) under Rule 296 of the Income-to Act, 1961:-

(i) The Income-tax (Sixteenth Amendment) Rules, 1992 
published in NotifICation No. S.O. 62S(E) in Gazette of 
India dated the 18th Au.ust, 1992. 

(ii) The Income-to (Seventeenth Amendment) Rules, 1992 
published in Notification No. S.O. 697(E) in Gazette of 
India dated the 21st September, 1992. 

(iii) The Income-to (Eighteenth Amendment) Rules, 1992 
published in Notification No. S.O. 729(E) in Gazette of 
India dated tbe 30th Septent'ber, 1m. 

(iv) The Income-tax (Nineteenth Amendment) Rules, 1992 
published in Notification No. S.O. 758(E) in Gazette of 
India dated the 7th October, 1992. 

(8) A copy each of the followin. Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 809(E) published in Guette of India dated the 
15th October, 1992 toaether with an explanatory 
memorJndum makinl certain amddmejis· to certain 
Notifications. 

(ii) G.S.R. 839(E) to G.S.R. 841(E) published in Gazette of 
India dated the 30th October, 1992 tOlether with an 
explanatory memonndum makina certain amendments to 
certain notifications 10 as to extend .the benefit of duty 
exemptioD scheme to Computer software imported for 
export production. 
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(iii) S.O. S38(E) published in Gazette of India dated the 22nd 
July, 1992 together with an explanatory memorandum 
reprdinl revised rates of exchange for conversion of 
Swiss Francs into Indian currency or viet-vusa. 

(iv) S.O. S66(E) published in Gazette of India dated the 28th 
July, 1992 'together with an explanatory memorandum 
regarding rates of exchange for conversion of certain 
foreign ~rrencies into Indian currency or vice-versa. 

(v) S.O. S67(E) published in Gazette of India dated the 28th 
July" 1992 to,ether with an explanatory memorandum 
regarding rates of exchanle for conversion of certain 
foreign currencies into Indian currency or vice-versa. 

(vi) The Levy of Fees (Customs Documents) Amendment 
Regulations, 1992 published in Notification No. S.O, 510. 
574(E) in Gazette of India dated the 30th July. 1992 
together with an explanatory memorandum. 

(vii) S.O. 649(E) published in Gazette of India dated the 28th 
August. 1992 together with an explanatory memorandum 
regarding revised rates of exchange' for conversion of 
certain foreign currencies into Indian currency or vice-
versa. 

(viii) S.O. 6S0(E) published in Gazette of India dated the 28th 
August. 1992 tOlether with an explanatory memorandum 
regarding revised rates of exchange for conversion of 
certain foreign currencies into Indian currency or vice-
versa. 

(ix) S.O. 707(E) published in Gazette of India dated the 24th 
September. 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vice- f 
versa. 

(x) S.O. 7OS(E) published in Gazette of India dated, the 24th 
September. 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vice-
versa. 



(xi) S.O. 712(E) published in Gazette of India dated the 25th 
September, 1992 tOlether with an explanatory memoran-
dum relardinl revised rates of exchanle for conversion 
of certain foreign currencies into Indian currency or vict 
vtrsa. 

(xii) S.q. 713(E) publiJhed in Ouette of India dated the 25th 
September. 1992 tosether with an explanatory memoran-
dum relardina revised rates of exchange for conversion 
of certain foreign currencies into Indian currenc), or vict 
vtrsa. 

(xiii) S.O. 720(E) published in Gazette of India dated the 25th 
September. 1992 to.ether with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vict 
versa. 

(xiv) S.O. 721(E) published in Gazette of India dated thc 25th 
September. 1992 together with an explanatory memoran-
dum regarding revised rates of exchanae for conversion 
of certain forei,n currencies into Indian currency or vict 
versa. 

(xv) S.O. 790(E) published in Gazette of India dated the 28th 
October. 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vict 
versa. 

(xvi) S.O. 791(E) published in Gazette of India dated the 28th 
October. 1992 together with an explanatory memoran-
dum regarding revised rates of exchan,e for conversion 
of certain foreign currencies into Indian currency or vict 
versa. 

(9) A copy of the Interest-tax (Amendment) Rules. 1992 (Hindi 
and Englilh versions) published in Notification No. S.O. 
651(E) in Gazette of India dated the 31st AUlust. 1992 under 
sub-section (4) of section 27 of the Interelt-tax Act. 1974. 
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(10) A copy of the Securities Contracts (Replltion) Amendment 
Rules, 1992 (Hindi and Enph veniona) published in Notifi-
cation No. G.S.R. 870(E) in Gazette of India dated the 13th 
November, 1992 under sub-section (3) of section 30 of tbe 
Securities Contracts (Regulation) Act, 1956. 

(11) A copy of the Notification No. G.S.R. 728(E) (Hindi and 
English versions) published in Gazette of India dated the 14th 
August, 1992 tOlether with an explanatory memorandum 
making certain amendments to Notification No. ISO I 81-CE, 
dated the 29th July, 1981 so as to export all excise able loods 
to Bhutan under Bond without payment of duty from a 
warehouse or a licenced factory, subject to certain conditions, 
under sub-section (2) of section 38 of the Central Excises and 
Salt Act, 1944. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 21 of the Coinage 
Act, 1906:-

(i) The Coinage (Standard Weight and Remedy of Ferritic 
Stainless Steel Coin of One Rupee containing Iron 82 per 
cent and Chromium 18 per cent) Rules, 1992 published in 
Notification No. S.O. 2729 in Gazette of India dated the 
24th October, 1992. 

(ii) The Coinage (Standard Weight and Remedy of One 
Rupee Coin containing Copper 7S per cent and Nickel 2S 
per cent) coined on the theme "Food and Nutrition" 
Rules, 1992 published in Notification No. G.S.R. 802(E) 
in Gazette of India dated the 8th October, 1992. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 15 of the Govern-
ment Savings Banks Act, 1873:-

(i) The National Savings Scheme (Amendment) Rules, 1992 
published in Notification No. G.S.R. 752(E) in Gazette 
of India dated the 15th September, 1992. . 

(ii) The National Savings Scheme Rules, 1992 published in 
Notification No. O.S.R. 763(E) in Gazette of India dated 
the 15th September, 1992. 
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(14) A copy each of the followin, Annual Reports (Hindi and 
En,lisb 'venioaa) under lUb-section (8) of section 10 of the 
Banki. Companies (Acquisition and Transfer of Undertak-
inp) Act, 1970 and 1980:-

(i) Report on tbe' .orkin, and activities of the Punjab 
National Bank for the year 1991-92 aJonpith Accounts 
and Auditor's Report thereon. 

(ii) Report on the workin, and activities of the Indian 
Oversea Bank for the year 1991-92 aJongwith Accounts 
and Auditor', Report thereon. 

(iii) Report on the workin, and activities of the Corporation 
Bank for the year 1991-92 alonpith Accounts and 
Auditor's Report thereon. 

(iv) Report on the working and activities of the New Bank of 
India for the year 1991-92 alongwirh Accounts and 
Auditor's Report thereon. 

(v) Report on the working and activities of the Punjab and 
Sind Bank for the year 1991-92 alongwith Accounts and 
Auditor's Report thereon. 

(15) A copy of the Annual Report (Hindi and English versions) of 
the State Bank of Saurashtra for the year 1991-92 along with 
Accounts and Auditor's Report thereon under sub-section 
(3) of section 43 of the State Bank of India (Subsidiary 
Banks) Act, 1959. 

(16) A copy each of the following Notifications (Hindi and English 
versions) under section 31 of the Securities and Exchange 
Board of India Act, 1992:--

(i~ The Sc.c:Jiities aKd Exchange Board of India (Stock 
Brokers and Suil-Brokers) Rules, 1992 published in 
Notificario'1 N" S.O. 627(E) in Gazette of India dated 
the 20th .4l1g'Jst, 1';2 to,ether witll a coniacnda thereto 
published in Gazette of India datca the 1'9th Nowember, 
1992. 
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(ii) The Securities and Exchange Board of India (Insider 
Trading) Rc&ulations, 1992 published in Notification No. 
LE/6308/92 in Gazette of India dated the 19th 
November, 1992. 

(iii) The Securities and ExcballF Board of India (Stock-
brokers and Stsb-brokers) Replations, 1992 published in 
Notification No. G.S.R. 78O(E) in Gazette of India dated 
the 23rd October, 1992. 

(17) A copy of the Notification No. S.O. 821(E) (Hindi and 
English versions) published in Gazette of India dated the 5th 
November, 1992 making certain amendments in the Notifica-
tion No. S.O. 147(E) dated the 21st February, 1992, issued 
under sub-section (1) of section 4 of the Securities and 
Exchange Board of India Act, 1992. 

(18) A copy of the Results of the Twenty-Second Valuation (Hindi 
and English versions) of the Life Insurance Corporation of 
India as on the 31st March. 1992 under section 29 of the Life 
Insurance Corporation Act. 1956. 

(19) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the National Bank for Agriculture and Rural 
Development for the year 1991-92 a10ngwith Audited 
Accounts under sub-section (5) of section 48 of the 
National Bank for Agriculture and Rural Development 
Act. 1981. 

(ii) A copy of the Review (Hindi and English versions) by 
Government on the working of the National Bank for 
Agriculture and Rural Development for the year 1991-92. 

(20) A copy of the Notification No. S.O. 1007 (Hindi and English 
versions) pl,lblished in Gazette of India dated the 4th April. 
1992 specifying certain subject fields in engineering and 
technololY as designated trades. for Graduate and Technician 
Apprentices. for the purposes of the Apprentices Act. 1961 
issued under scction 2 of the said Act. 
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S. Reports of the Committee .. the Welfare fII Scheduled Cutes 
and Scheduled Trfbes 

SHRI K. PRADHANI laid on the Table a copy each (Hindi and 
English versins) of the followiq Repoprll: 

(1) Report on Study Tour of Study Group I of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to Guwahati, Agartala, Calcutta, Darjccling and Patna 
during June-July, 1992. 

(2) Report on Study Tour of Study Group-II of the Committee on 
the Welfare of Scheduled castes and Scheduled Tribes on its 
visit to Bombay, Cochin, Kottayam, Coimbatore, Ooty, 
Mysore and Bangalore during June-July, 1992. 

6. Presentation of Petition 

SHRI MOHAN SINGH presented a petition signed by Shri Raghu 
Thakur, Acting President, Koyla Kamgar Panchayat. Jahangirabad, 
Bhopal regarding problems of contract workers working in the South 
Eastern Coalfields Ltd. 

7. Statements by Mlnilten 

(1) The Minister of State for Information and Broadcasting made a 
statement regarding situation arising out of the agitation by the 
Doordarshan staff disrupting the work of the medin and the 
steps taken by the Government to resolve the' issue involved. 

(2) The Minister of State in the Ministry of Parliamentary Affain 
made a statement regarding Government Business for the week 
commencing the 30th November, 1992. 

8. Government 8W - Introduced 
The Wild Life (Protection) Amendment BiU, 1992 

9. Statement Reaardlq 0rdI1WICe - Laid on the Table 

An explanatory statement (Hindi and EnJljsb venions) giving 
reasons for immediate legislation by the Wild Life (Protec-
tion) Amendment Ordinance, 1992, wu laid on the Table. 
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10. Dllcuuloa uDder Rule 193 
Time allotted: 2 Hn. 
Time taken: 9 Hrs. 36 Mts. 

Shri Balra", J~klaar replied to discuuin re,ardin, the serious 
situation affectina apiculture and farmers interest. due to increase in 
the prices of fertilizers and impon of wheat raised by Sri Indrajit 
Gupta on the 25th Novbcmbcr, 1992. 

The discussion was concluded. 
11. Private Memben' Bills-Introduced 
(1) The Special Financial Assistance to the State of Orissa Bill. 

1992. by Shri Arjun Charan Sethi. 
(2) The Population Control and Family Welfare Bill. 1992. by Shri 

Rajnath Sonkar Shastri. 
(3) The Special Educational Facilities (For Children of Parents 

Living Below Poverty Line) Bill. 1992. by Shri Vcnkateswara 
D. -Rao. 

(4) The Constitution (Amendment) Bill. 1992. (Omission of articlts 
356 and 357), by Shri Venkateswara D. Rao. 

(5) Thc Prohibition Bill, 1992, by Shri Venkateswara D. Rao. 
(6) The Youth Welfare Bill. 1992 by Shri Venkateswara D. Rao. 
(7) The Hindu Marriage (Amendment) Bill, 1992 (A.m~ndmtn' of 

s~ction 5, ~tc.), by Shri Rajnath Sonkar Shastri. 
(8) The High Court of Madhya Pradesh (Establihsment of a 

Permanent Bench at Raipur) Bill. 1992. by Dr. Laxminarain 
Pandey. 

(9) The Reservation of Posts for Women (In Government Services) 
Bill. 1992. by Shrimati Bhavna Chikhalia. 

(10) The Ancient Monuments and Archaeological Sites and 
Remains (Amendmert) Bm 1.992 (AmtudmtPII 0/ stction 5), 
by Shri Syed Shahabut'din. 

(11) The Foreigners (AlDe~,drneRt) Bill, 1992 (Amtndmtnt of 
Stct(Ofl 9), by Shri Syed Saahabuddin. 

(12) The Use of Indian Languages in Commercial Advertisements 
and on Packages of Consumer Goods Bill, 1992. by Dr. Lal 
Bahadur Rawal. 
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(13) The Salary, Allowances and Pension of Members of Parlia-
ment (Amendment) Bill, 1992 (Amendment of section J), by 
Shri Pawan Kumar Bansal. 

(14) The Code of Criminal Procedure (Amendment) Bill, 1992 
(SubstitUlion .of new section for section 125,. etc.) •. by Shrimati 
Suseela Gopalan. 

(15) The Aligarh Muslim University (Amendment) Bill, 1992 
(Amendment of section 8, etc.), by Shri Syed Shahabuddin. 

(16) The Public Premises (Eviction of Unauthorised Occupants) 
Amendment Bill, 1992 (Amendment of section 2), by Shri' 
Syed Shahabuddin. 

(17) The Prohibition of Capitation Fee Bill, 1992 by Shri Chitta 
Basu. 

12. Private Member', alii-Withdrawn 

The Consitution (Scheduled Tribes) (Vttar Pradesh) Order (Amend-
ment) Bill, 1992 (Amendment of the Schedule), by Shri Bhagwan 
Shankar Rawat. 

Further discussion on the motion for consideration of the Bill 
moved on 7th August. 1992 continued. 

The following membe~s took part in the debate:-

(1) Shri Ramesh Chennithala 
(2) Dr. Laxminarain Pandey 
(3) Shri Nitish Kumar 
(4) Shri Peter G. Marbaniang 
(5) Shri Tej Narayan Singh 
(6) Shri Dattatraya Bandaru 
(7) Shri Mumtaz Ansari 
(8) Shri Gopi Nath Gajapathi 
(9) Shri A. Charles 

(10) Shri Kabindra Purkayastha 
(11) Shri Basudeb Aeharia 
(12) Shri V.S. Vijayaraghavan 
(13) Shri Rajnath Sonker Shastri 
(14) Shri Ramchandra Veerappa 



(15) Shri Kodikkunnil Surcsh 
(16) Shri Owarka Nath Oas 
(17) Shri Vilas Muttemwar 
(18) Smt. K. Kamala Kumari 
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Shri Bhapan Shankar Rawat replied to the debate. 
The Bill was ~ilhdrawn by leave of the House. 
13. Private Member'. BIU-Uader Coaslderatloa 
The Railway Protection Force (Amendment) Bill. 1992 (Substitu-

tion of new long title for long title, etc.) by Shri Basudeb Acharia. 
The motion for consideration of the Bill was moved by Shri 

Basudeb Acharia. His speech was not concluded. 
The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th November, 
1992) 

C. K. JAIN. 
Secretary-General. 

MGIP(PLU)MRN~131~27.11.1992. 
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No. 156 
11 A.M. 

1. Starred Questiolls 

• Starred Question Nos: 81--85 were orally answered. Replies to 
Starred Ouestion Nos. 86-100 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Ouest ion Nos. 921-1090 and 1092-1150 
were laid on the Table. 
"3. Paper laid Oil the Table 

The following paper was laid on the Tablc:-

A copy of the Notification No. G.S.R. 730(E) (Hindi and English 
versions) published in Gazette of India dated the 19th August. 1992 
containing corrigendum (English version only) to the Notification No. 
G.S.R. 587(E) published in Gazette of India dated the 10th June. 
1992 issued under section 7 of the Indian Telegraph Act, 1961. 

4. Ml'Ssage from RaJya Sabha 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 26th November. 1992. Rajya Sabha passed the 
,SAARC Convention (Suppression of Terrorism) Bill. 1992. 

5. Bill passed by Rajya Sabha-Lald on the Table 

Tire SAARC COI1l'('l/Iion (Supprts.rion of Terrorism) Bill, 1992. 

- ---.----.--------
··L.ud ;I( \.17 r M. 

1 



2 

o. Statement by Minister 
The Deputy Minister in the Ministry of Human Resource Develop-

ment made a statement regarding enhancement of assistnnce to 
artistes and voluntary agencies in the field of performing arts. 
7. Government Bill-Introduced 

The Interest ,on Delayed Payments to Small Scale and Ancillary 
Industrial Undertakings Bill, 1992. 
8. Statement Rqardln& Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) glvmg 
reasons for immediate legislation by the Interest on Delayed Pay-
ments to Small and Ancillary Industrial Undertakings Ordinance. 
1992. was laid on the Table. 
9. Government Bills-Introduced 

(1) The National Thermal Power Corporatio/l Limited, the National 
Hydroelectric Power Corporation Limited and the North-Ea.welll 
Electric Power Corporation Limited (Acquisition lind Trall.\!er 
of Power Transmission Systems) Bill, 1992. 

(2) The Delhi Development (Amendment) Bill. 1992. 
10. Statement Reprding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) glvmg 
reasons for immediate legislation by the Delhi Development (Amend-
ment) Ordinance. 1992. was laid on the Table. 
11. Government Bills-Introduced 

(1) The Representation of the People (Amendment) Bill, 1992. 
(2) The Indu.ftrial Finance Corporation (Transfer of Undertakings 

and Repeal) Bill, 1992. 
12. Statement Regarding Ordinance-Laid 011 the Table 

An explanatory statement (Hindi and English versions) glvmg 
reasons for immediate legislation by the Industrial Finance Corpora-
tion (Transfer of Undertakings and Repeal) Ordinance. 1992. was 
laid on Table. 
13. Matters under Rule 377 
. (1) Kumari Frida Topno raised a matter regarding need to transfer 

Birsa Maidan in Rourkela to Birsa Munda Statue Committee 
presently in pos . .'.ession of Rourkela Steel Plant. 
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(2) Smt. Kcrsharbhai Sonajirao Kshirasagar raised a matter regard. 
ing need to set up 'Marathwada Vikas MandaI' early. 

(3) Shri R. Surender Reddy raised a matter regarding need to 
grant maximum licences to Andhra Pradesh for setting up 
Sugar Industries. 

( 4) Dr. K. D. Jeswani raised a matter regarding need for another 
Regional Passport office at Nadiad in Gujarat. 

(5) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter 
regarding need to give subsidy to Uttar Pradesh Government 
for transporting food grains under Public Distribution System 
to hilly areas of Uttar Pradesh. 

(6) Dr. Asim Bala raised a matter regarding need for electronic 
telephone facilities in Champahati, South 24 Parganas, West 
Bengal and bring it under Calcutta Telephone Exchange. 

(7) Shri K.P. Singh Deo raised a matter regarding need to take 
immediate steps to protect the interests of migrant workers 
from Orissa working at different sites at Ghaziabad, Uttar 
Pradesh. 

(8) Shri Harikcwal Prasad raised a matter regarding need for early 
construction of Bagaha·Chhitauni Railway Bridge, Bihar. 

(Lok SaMa adjourned at 1.26 P.M. and re·assembled Q12.34 P.M.) 
14. Government Bill-Passed 

Time allotted : 1 Hr. 
Time taken : 1.. Hrs. 44 Mts. 

The Adl'ocares (Amendment) Bill, 1992 
Discussion on the motion for consideration of the Bill moved by 

Shri H.R. Bhardwaj and amendments thereto moved on the 26th 
November. 1992. continued. 

• The following members took part in the debate:-
(1) Shri Sycd Shahabuddin 
(2) Shri Kamla Mishra Madhukar 
(3) Shri Pawan Kumar Bansal 
(4) Shri Rajendra Kumar Sharma 
(5) Shri P.e. Thomas 
(6) Shri Santosh Kumar Gangwar 
(7) Shri Girdhari Lal Bhargava 



Shri H.R. Bhardwaj replied to the debate. 
All the amendments moved by Sarvashri Mohan Singh. Girdhari 

Lal Bhargava and Rasa Singh Rawat were negatived .. 
The mQ,tion for consideration was adopted and clause-by-c1ause 

consideration of tbe Bill was taken up. 
Clauses 2 to 9 were adopted. 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri H.R. 

Bhardwaj. 
The motion was adopted and the Bill was passed. 

15. G~.vernmenl Bill-Under Consideration 
Time allotted : 1 Ur. 
Time laken : 2 Un. '10 Mis. 

The Passports (Amendment) Bill, 1992 
The motion for consideration of the Bill was moved by Shri R.L. 

Bhatia. 
Two amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Sarvashri Girdhari Lal 
Bhargava and Mohan Singh. 

The following members took part in the debate:-
(1) Shri Ram Kapse 
(2) Shri A. Charles 
(3) Shri Mohan Singh 
(4) Dr. Sudhir Ray 
(5) Shri K. Muraleedharan 
(6) Prof. Prem Dhumal 
(7) Shri Vishwa Nath Shastri 
(8) Shri Rajesh Kumar 
(9) Shri Pius Tirkey 
(10) Shri Chitta Basu 
(11) Shri Oscar Fernandes 



s 
(12) Shri S.S.R. Rajendrakumar 
(13) Dr. Laxminarain Pandey 
(14) Shri Ramesh Chennithala 
(15) Md. Ali Ashraf Fatmi 
(16) Shri Sriballav Panigrahi 
(17) Shri Kodikkunnil Surcsh 
(18) Shri V. Dhananjaya Kumar (Speech unfinished) 

The discussion' was not concluded. 

6 P.M. 

(Lok SuMa adjourned till lJ A. M. on Tuesday, the l.ft December, 
1992) 

C. K. JAIN. 
Secretary-General. 

MGIP(PLU)MRN[)-41661..5-30-11-S2. 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, December 1, 19921Agrahayana 10, 1914 (Saka) 

No. 157 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 101-104, 106 and 107 were orally aDJ-
wered. Replies to Starred Question Nos. 105 and 108-120 were laid. 
on the Table. 
2. Unstarred Questions 

(i) Replies to Unstarred Question Nos. 1151-1231, 1233-1268, 
127~1295 and 1297-1386 were laid on the Table. 

(ii) A statement by the Minister of Human Resource Development 
correcting the reply given on 14 July, 1992 to Unstarred Question 
No. 1042 regarding birth anniversary of Emperor Akbar Wa.Il also laid 
on the Table. 
-3. Papen laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Environment (Protection) Seventh Amendment 
Rules, 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 82S(E) in Gazette of India dated the 23rd 
October, 1992 under section 26 of the; Environment (Protec-
tion) Act, 1986. 

·Laid at 2.25 P.M. 
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(2) A copy of the Railway Protection Force (Amendment) Rules. 
1992 (Hindi and English versions) published in Notification No. 
G.S.R. 374 in Gazette of India dated the 8th August. 1992 
under sub-section (3) of section 21 of the Railway Protection 
Force Act, .1957. /t'-. 

(3) A copy of th~ Report (Hindi and English versions) on the 
progress made in the intake of Scheduled Castes and Scheduled 
Tribes against vacancies reserved for them in Recruitment and 
Promotion Categories on the Railways for the year ending on 
thc 31st March, 1991. 

(4) A copy of the Indian Medical Council (Amendment) Rules, 
1992 (Hindi and English versions) published in Notification No. 
S.O. 2621 in Gazctte of India dated the 10th October, 199~ 
undcr sub-section (2) of section 32 of the Indian Medica"" 
Council Act, 1956. \. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the International Institute for Population Sciences, 
Bombay, for the year 1990-91 alongwith Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Govcrnment on the working of th.e International Institute 
for Population Sciences. Bombay. for the year 1990-9l. 

(iii) A copy of the Inspection Report (Hindi and English 
versions) on the Accounts of the International Institute for 
Population Sciences •. Bombay, for the year 1990-91. 

(6) A stilt~ment. (Hindi and English versions) showing reasons for~ 
dclay In laYing the papers mentioned at (5) above . ..... 

(7) (i) A copy of the Annual Report (Hindi and English versions) f 
of the Mahatma Gandhi Institute of Medical Sciences and 
Kasturba Hospital. Sevagram, for the year 1991-92 along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Mahatma Gandhi 
Institute of Medical Sciences and Kasturba Hospital, 
Sevagram, for the year 1991-92. 
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(8) (a) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology, 
Kanpur, for the year 1990·91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute 
of Technology, Kanpur, for the year 1990·91. 

(b) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Technology, Kanpur, 
for tht.: year 1990-91 together with Audit Report thereon 
under sub-section (4) of section 23 of the Institute of 
Technology Act, 1961. 

_ (9) A statement (Hindi and English versions) showing reasons for 
~ . delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English versions) 
of the Banaras Hindu University, Varanasi, for the year 
1990-91. 

(ii) A copy of the Review (Hindi an!! English versions) by the 
Government on the working of the Banaras Hindu Univer-
sity. Varanasi. for the year 1990-91. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) A copy of the Annual Accounts (Hindi and English versions) 
of the lawahar Lal Nehru University for the year 1990·91 
together with Audit Report thereon. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

4. Messaae from RaJya Sabha 
) Secretary-General reported a message from 'Rajya Sabha that at its 
sitting held on the 26th November, 1992. Rajya Sabha passed with 
amendments the National Highways (Amendment) Bill, 1992. which 
had been passed by Lok Sabha on the 20th August, 1992 and 
returned the bill with the request that the concurrence of the Lok 
Sabha. to the amendments be communicated to Rajya Sabha. 
5. Bill as amended by Rajya Sabha-lald on the Table 

Secretary-General laid on the Table the National Highways 
(Amendment) Bill. 1992 as returned by Rajya Sabha with amend-
ments. 
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6. Report of the Committee on Alrlculture 
SHRI J. CHOKKA RAO presented the Fifth Report (Hindi and 

English versions) of the Committee on Agriculture on 'Oryland 
Farming and Watershed Management in Rainfcd Areas'. 
7. Reports and Minutes of the Committee on papen laid on tbe Table 

SHRI CHHED I PASW AN presented the Fifth and Sixth Reports 
(Hindi and English versions) of the Committee on Papers laid on the 
Table and Minutes of sittings of the Committee relating thereto. 
8. Statement by Minister 

The Minister of Human Resource Development made a statement 
regarding report on Jamia Millia Islamia submitted by a Group of 
Eminent Personl ·under the Chairmanship of Mr. Justice (Retd.) 
M.M. Ismail, former Chief Justice, Madras High Court. 
9. Motions for Elections to Committees 

(1) SHRI M.L. FOTEDAR moved the following motion:-
"That in pursuance of Rule 3(b) read with Rule 4(b) of the 

rules of the North Eastern Indira Gandhi Regional Institute of 
Health and Medical Sciences, Shillong, the members of this 
House do proceed to elect, in such manner as the Speaker may 
direct, one member from among themselves to serve as a 
member of the. Governing Council of North Eastern Indira 
Gandhi Regional Institute of Health and Medical Sciences, 
Shillong. subject to the other provisions of the said Rules." 

The motion was adopted. 
(2) SHRI M.L. FOTEDAR moved the following motion:-

"That in pursuance of sub-section (1)(0) of Section 3 read 
with the section 6(4) of the Indian Nursing Council' Act. 1947. 
the members of this House do proceed to elect. in such manner 
as the Speaker may direct, one member from among themselves 
to serve as a member of the Indian Nursing Council. New 
Delhi. for the rei~~er of the term i.e. upto 20.8.1996. ~ubje~t 
to the other provISIons of the said Act viet Kuman Selja 
resigned from the Council." 

The motion was adopted. 
10. Government 8m-Introduced 

The High Court and Supreme Court Judgts (Conditions of Strvict) 
Amendment Bill, 1992. 



11. Matten under Rule 377 
(1) Shri K.M. Mathew raised a matter regarding need to provide 

maximum assistance to the people of Idukki and Pathanathitta 
districts of Kerala affected by heavy rains. 

(2) Shri Sudhir Sawant raised a ma'ttcr regarding need to sanction 
Low Power T.V. Transmitters for Gangeshwar. Lanja and Rajapur 
Tehsils of Maharashtra. 

(3) Shr Prithviraj D. Chavan raised a matter regarding need to 
aW"'d Padmashree to latc oIhri Kashaba ladhav. wrestler of interna-
tional repute and provide financial assistancc to his widow. 

(4) Dr. Lal Bahadur Rawal raised a matter regarding need for 
early clearance to the proposal for setting up of Aromatics complex 
at Salempur. Aligarh. Uttar Pradesh. 

(5) SOlI. Vasundhara Raje raised a matter regarding need to 
expedin: conversion of certain metergauge railway lines into broad-
guage in Rajasthan during the 8th Plan period. 

(0) Shri Chhedi Paswan raised a matter regarding need for early 
compklion of Durgawati Water Reservoir Project in Rohtas district. 
Bihar. 

(7) Shri Salwt Kumar Mandai raised a matter regarding need to 
check Bangladesh, infiltrators from across the border. 

(Lok Sablllliu/jo/lrlll:d al 1.18 P.M. alld re-assembled a12.25 P.M.) 
12. G()\'crnlllcni BiII-Plissed 

Time allotted : 1 Hr. 
Time taken : 4 Hrs. 24 Mts. 

The Passports (Amendment) Bill. 1992 
DisclIssion on the motion for consideration of the Bill moved by 

Shri R.L. Bhatia and amendments theroto moved on the 30th 
l':ovcmher. 1992. commenced. 

The r'ollowing members took part in the debale:-
(1) Shri V. Dhananjaya Kumar 
(2) Shri Ayub Khan 
(3) Shri Syed Shahabuddin 
(~) Dr. Asim Bala 
(5) Shri Kamla Mishra Madhukar 



(6) Shri Sobhanadrccswara Rao Vadde 
(7) Shri P.M. Sayccd 
(8) Shri Anna Joshi 
(9) Smt. Susecla Oopalan 

(10) Dr. C. Silvcra . 
(11) Shri Rajendra Kumar Sharma 
(12) Shri P.C. Chacko 
(13) Shri K.M Mathew 
(14) Smt. Oirija Devi 
(15) Shri K.P. Singh Deo 
(16) Shri Mani Shankar Aiyar 
(17) Shri Girdhari lal Bhargava 
(18) Shri Sunil Dutt 
(19) Shri Nitish Kumar 
(20) Shri Mrutyunjaya Nayak 
(21) Sltri Ebrahim Sulaiman Sait 
(22) 'Shri Buta Singh 

Shri R.L. Bhatia replicd to the debate. 
Both the amendments moved by Sarvashri Girdhari lal Bhargava 

nnd Mohan Singh were withdrawn by leave of the House. 
The motion for considcration of the Bill was adopted and c\ause-

by-cia usc consideration of the Bill was taken up. 
Clauses '2 to 10 were adopted. 
Cliluse 1. the Enacting Formula and the long Title were also 

adopted. 
The motion that the Bill be passcd was moved by Shri R.L. Bhatia. 
The motion wal, adopted and the Bill was passed. 
*13. Government BlII-upder ~DSlderatlon 

Time rccommended by BAC (item Nos. 13 & 15) : 5 Hrs. 
Time taken: 2 Hrs. 19 Mts. 

Balance : 2 Hrs. 41 Mts. 
The Constitution (SeveDt),oIeCODd Amendment) BUI, 1991 (IIlIertlon 

or new part IX) u reported by Jolat Committee. 
The mOlion for IGrnidention of the Bill was moved by Shri G. 

Vcnkat Swamy. 
The discussion was not concluded. 

"DillL'UHCd topther. 
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14. Molion under Rule 388 
Smt. Sheila Kaul moved the foUowing motion:-
"That this House do suspend the proviso to Rule 66 of the Rules 

of Procedure and Conduct of Business in Lok Sabha in its 
application to the motion for taking into consideration and 
passing of the Constitution (Seventy-third Amendment) Bill, 
1991. as reponed by the Joint Committee in as mueh as it is 
dependent upon the Constitution (Seventy-second Amendment) 
Bill. 1991, as reported by the Joint Committee." 

The motion was adopted. 
·15. Government Bill-under consldertlon 
The Constitution (Seventy-third Amendment) Bill, 1991 (Insertion of 

new Part IXA), as reported by Joint Committee 
The motion for consideration of the Bill was moved by Shrimati 

Sheila Kaul. 
The following members took part in the combined debate on the 

motions for consideration of the Constitution (nnd and 73rd Amend-
ment) Bills:-

(1) Shri Kashiram Rana 
(2) Shri Pawan Kumar Bansal 
(3) Shri ~ohan Singh 
(4) Shri Anil Basu (Speech unfinished) 

The discussion was not concluded. 
u16. Report of Business Advisory Committee 
Dr. Laxminarain Pandey presented the Twenty-third Repon of 

Business Advisory Committee. 
7 P.M. 
(Lok Sab/la adjourned rill 11 A.M. on Wednesday, the 2nd 

December. 1992) 

'Discussed together. 
··AI 5.511 P.M. 
MGIP(PLU)MRN~205L~1·'a ... 

C.K. JAIN, 
Secnlary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 2, 19921Agrahayana 11, 1914 (Saka) 

No. IS8 
II A.M. 
1. Questions 

(i) Due to interruptions in the House, Starred Questions could not 
be called for oral answer. SQ. Nos. 121-140 put doWB in the 
Order Paper for the day were, ther,efore, treated as Unltarred 
and their answers together with the answers to tbe Unltarred 
Question Nos. 1387-142f, 142&, 14~1448, 145~1462, 
1464--1482. 1484--1551, 1553--1569, 1571-1597, 1599--1618 
and 1620-1622 will be printed in the Official Report for the 
day. 

(ii) A statement by the Minister of State for Planning and 
Programme Implementation correcting the reply given on 
August 5. 1992 to Unstarred Question No. 4305 regarding 
Educated and UneducateC\ Unemployed Persons was also 
treated as laid on the Table. 

(Lok Sabha adjourned at 11.25 A.M. and re-assembled at 2 P.M.) 
-2. Papen Iliid on the Tllble 

The following papers were laid on the Table:-
(1) A copy of the Report (Hindi and English venion!) of tbe 

Comptroller and Auditor General of India-Union Govern-
ment - (No. 18 of 1991) (Commercial) - Oil aad Natural Gas 
Commission - Inventory Control. under utiele 151(1) of the 
Consti turion. 

-Laid It 2.44 P.M. 
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(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Applied Manpower Research, 
New 'Delhi, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute of 
Applied Manpower Research. New Delhi, for the year 
1991-92. 

(3) A copy of the Registration of Electors (Amendment) Rules, 
1992 (Hindi and English versions) published in Notification No. 
S.O. 537(E) in Gazette of India dated the 22nd July, 1992 
under sub-section (3) of section 28 of the Representation of the 
People Act, 1950. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Ninth Amendment Regulations. 1992 published 
in Notificatidn No. G.S.R. 404 in Gazl'tte of India dated 
the 12th September. 19(}2. 

(ii) The Indian Administrative Service (Pay) Eighth Amend-
ment Rules, 1992 published in Notification No. G.S.R. 
405 in \:lzclte Of India dated the 12th September. ]l)lj2. 

(iii) The Indian Administrativc Service (FIxation l,f Cadre 
Strength) Tenth Amendment Regulations, 1992 publi~hed 
in Notification No. G.S.R 406 in (,azclle of India dated 
the 12th Scptelll be 1. I1J92. 

(iv) The Indian Administrative Scn'icc (Pay) Ninth Amend-
m~nt Rules, 1992 published in Notification No. G.S.R. 
407 in Gazette of India dated the 12th September. 1992. 

(v) The Indian Administrative Service (Pay) Tenth Amend-
ment Rules, 1992 published in Notification No. G.S.R. 
413 in Gazette of In(;j dated the 19th September, ~992. 

(vi) The Indian Police Service (Fixation of Cadre Strength) 
Seventh Amendment Regulations, 1992 published in 
Notification No. G.S.R. 411 in Gazette of India dated 
the 19th September. 1992. 
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(vii) The Indian Police Service (Pay) Fourth Amendment 
Rules, 1992 published in Notification No. G.S.R. 412 in 
Gazette of India dated the 19th September, 1992. 

(viii) The Indian Administrative Service (Fixation of Cadre 
Strength) Eleventh Amendment Regulations, 1992 pub-
lished in Notification No. G.S.R. 438 in Gazette of India 
dated the 3rd October, 1992. 

(ix) The Indian Administrative Service (Pay) Eleventh 
Amendment Rules. 1992 published in Notification No. 
G .S.R. 449 in Gazette of India dated the 10th October. 
1992. 

(x) The Indian Administrative Service (Fixation of Cadre 
Strength) Twelfth Amendment Regulations. 1992 pub-
lished in Notification No. G.S.R. 450 in Gazette of India 
dated the 10th October, 1992. 

(xi) The All India Services (Leave) Amendment Rules. 1992 
published in Notification No. G .S.R. 422 in Gazette of 
India dated the 26th September. 1992. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Public Administration. 
New Delhi. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute of 
Public Administration. New Delhi. for the year 1991-92. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Materials for Electronics 
Technology. Delhi. for the year 1990-91 alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Rc,"icw hy the Government on the working of the Centre 
for Materials for Electronics Technology. Delhi. for the 
ycar 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 



(8) A copy of the Coffee (Amendment) Rules, 1992 (Hindi and 
English versions) published in Notification No. G.S.R. 317 in 
Gazette of India dated the 11th July. 1992 under sub-section 
(3) of section 48 of the Coffee Act, 1942. 

(9) A copy of the Audit Report (Hindi and English versions) on 
the General Fund Accounts of the Coffee Board for the year 
1990-91. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying' the papers mentioned at (9) above. 

(11) A copy of the Trade and Merchandise Marks (Amendment) 
Rules, 1992 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 770(E) in Gazette of India dated the 18th 
September, 1992 under section 134 of the Trade and Merchan-
dise Marks Act, 1958. 

(12) A copy. each of the following papers (Hindi and English 
Yersions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the ~orking of the 
Spices Trading Corporation Limited. Bangalore, for the 
year 1991-92. 

(ii) Annual Report of the Spices Tradin,g Corporation 
Limited, Bangalore, for the year 1991-92 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Council for Leather Exports. Madras. 
for the year 1991-92 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Council for 
Leather Exports, Madras. for the year 1991-92. 

3. Menage from RaJya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 30th November, 1992, Rajya Sabha agreed without 
any amendment to the Citizenship (Amendment) Bill, 1992, passed 
by Lok Sabha on the 24th November. 1992. 



s 
4. MGdoa for EIecdaD to Coaualttee 

Prof. P.J. Kurien moved the following motion:-

"That in pursuance of ~ction 4(3)(c) of the Marine Products 
Export Development Authority Act, 1972, the members of this 
House dQ proceed to elect, in !>uch. manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Marine Products Export Development Autho-
rity, !>ubject to other provisions of the said Act." 

The motion was adopted. 

S. Motion regardiDK Twenty-third Report of BIIIiDeu Advisory Com-
mittee 

Shri P.R. Kumaramangalam moved the following motion:-

"That this House do agree with the Twenty-third Report of 
the Business Advisory Committee presented to the House on 
the 1st December. 1992." 

The motion was adoptod. 

b. Matters under Rule 377 

(1) Shri Anantrao Deshmukh raised a matter regarding need for 
early release of amount due to MaharaShtra Government from 
Central Road Fund. 

(2) Shri V.S. Vijayaraghavan raised a matter regarding need to give 
clearance to the proposal of Kerala Government for setting up a 
Natural Gas Grid. 

(3) Shri Pawan Kumar Bansal raised a matter regarding need to set 
up an international airport at Chandigarh. 

(4) Shri Ram Tahal Choudhary raised a matter regarding need for 
early release of sanctioned funds to HEC. Ranchi, Bihar. 

(5) Md. Ali Ashraf Fatmi raised a matter regarding need to convert 
Darbhanga-Forbesganj road in Bihar into National Highway. 

(6) Shri Tcj Narain Singh raised a matter regarding need for filling 
up of vacant posts of SC/ST quota in Centrlll Government immedi-
ately. 



(7) Shri P.C. Thomas raised a matter regarding need to amend 
Motor V chiclc Act with the provision of more powers to Regional 
Transport Authorities. 

7. GoVerDllleDt BlUI-UDder CODlideration 
Time allotted : 5 Hrs. 
Time taken : 6 Hrs. 27 Mts. 

-(1) The Constitution (Seventy-second Amendment) Bill, 1991 
(Imer/ion of new I'art IX) a.'i reported by loint Committee. 

-(2) The Co"~titution (Seventy-third Amendment) Bill, 1991 
(Insertion of liCK' purl IXA) as reported by Joint Committee. 

Combined discussion on the motions for consideration of Bills at 
(1) and ~2) above moved by Shri G. Venkat Swamy and Smt. Sheila 
Kaul respectively on the lst December, 1992, continued. 

The following members took part in the combined dcbate:-

(1) Shri Ani! Basu 
(2) Shri Mani Shankar Aiyar 
(3) Shri Nitish Kumar 
(4) Shri Vishwa Nath Shastri 
(5) Shri Kalka Das 
(6) Shri Ramnihorc Rai 
(7) Shri Thangka Balu 
(8) Shri P.G. Narayanan 
(9) Shri Rajcsh Kumar 

(10) Dr. Debi Prosad Pa' 
(11) Prof. Rasa Singh Rawat 
( 12) Shri Syed Shahabuddin 
(13) Shri O.K. Naikar 
(14) Shri S.B. Sidna) 

• Discussed together. 
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(15) Shri Ramasbray Prasad Singh 
(16) Shri Pius Tirkey 
(17) Shri Bhupinder Singh Hooda 
(18) Shri Rameshwar Patidar 
(19) Shri Mumtaz Ansari 
(20) Shri Sharad Dighc 
(21) Shri V. Dhananjava Kumar 
(22) Shri Sobhanadreeswarn RUQ Vaddc (Speech u"fi"ish~d) 

The discussion was not concluded. 

7.04 P.M. 

(Lo* Sobha adjourned till J J A. M. un Thursday, the 3rd December. 
1992) 

C.K. JAIN. 
Secretllry-Genl'rfll . 

• 
MGIP(PL'J)MRN0-4244LS-02-12-92 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, December 3, 19921Agrahayana 12, 1914 (Saka) 

No. 159 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 141-144 were orally answered. Replies to 
Starred Question Nos. 145-160 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 1623-1679, 1681-1795. 
1797-1823 and 1825-1855 were laid on the Table. 

-3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Kerala Agro Industries Corporation Limited, Trivan-
drum, for the 'year 1990-91. 

(ii) Annual Report of the Kerala Agro Industries Corpora-
tion Limited, Trivandrum, for the year 1990-91 along 
with Audited Accounts and comments of the Comptrol-
ler and Auditor General thereon. 

(b) (i) Review by the Government on the ~orking of the 
Assam Agro-Industries Development Corporation 
Limited, Guwahati, for the year 1981-82. 

1 
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(ii) Annual Report of tbe Assam Agra.lndustries Develop-
ment Corporation Limited, Guwabati, for tbe year 
1981-82 along witb Audited Accounts and comments of 
tbe Comptroller and Auditor General thereon. 

(c) (i) Review by • Government on the working of the 
Madhya Pradeah State Agro Industries Development 
Corporation Limited, Bhopal, for the year 1985-86. 

(ii) Annual Report of the Madhya Pradesh State Agro-
Industries Development Corporation Limited, Bhopal, 
for the year 1985-86 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(2) Three statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(3) (i) A· copy of the Annual Report (Hindi and English 
versions) of the National Heavy Engineering Coopera-
tive Limited, Pune, for the year 1991-92 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Heavy 
Engineering Cooperative Limited, Pune, for the year 
1991-92. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-
(i) S.O. 642(E) published in Gazette.of India dated lhe 25th 

August, 1992 fixing the price of various fertilizer to be sold 
in bags to tea, coffee or rubber plantations or to cul-
tivators, together with a corrigendum thereto published in 
Notification No. S.O. 692(E) dated the 17th September 
1992. 

(ii) The Fertiliser (Control) (Third Amendment) Order, 1992 
published in Notification No. S.O. 826(E) in. Gazette of 
India dated the 9th Novetnber, 1992. 

"Laid al 2.17 P.M. 



3 

-4. MeIUIe From ~)'a Sabha 
Secretary-General reported a measage from Rajya Sabba tbat at its 

sitting beld on tbe lst December, 1992, Rajya Sabha agreed without 
any amendment to the Central Agricultural University Bill, 1992, 
passed by Lok Sabha on the 24th November, 1992. 
5. Goverameat BOI-Debate AdjOUl'lUllellt 

(1) The Constitution (Seventy-Second Amendment) Bill, 1991 
(Insertion of new part IX) as reported by Joint Committee. 

(2) The Constitution (Seventy-third Amendment) Bill, 1991 (Inser-
tion of new part IXA) as reported by Joint Committee. 

Shri Ghulam Nabi Azad moved the following motion:-
"That tbe debate on tbe Constitution (Seventy-second Amend-
ment) Bill, 1991 and the Constitution (Seventy-third Amend-
ment) Bill, 1991, as reported by the Joint Committees be 
adjourned". 

The motion was adopted. 
Time alloted (item Nos. 6 and 8) == 1 Hr. 

Time taken == 1 Hr. 01 Mts. 
6. Government BDI-Pused 

The Constitution (Seventy-FIftb Amendment) BDI, 1991 
The motion for consideration of the Bill was moved by Shri S.B. 

Chavan. 
The following members took part in the debate:-

(1) Shri Syed Masudal Hossain 
(2) Smt. Bibhu Kunlar Devi 
(3) Shri Kabindra Purkayastha 
(4) Shri Nitish Kumar 
(5) Shri Suraj Mandai 
(6) Smt. Geeta Mukherjee 
(7) Shri Sontosh Mohan Dev 

Shri S.B. Chavan replied to the debate. 
On the motion for consideration of the Bill, the House divided: 

Ayes -378; Noes -Nill. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members present and ,{oting. 

·At 2.18 P.M. 
·Subject to correction. 



Clause-by-clause consideration of the Bill was then taken up. 

On the motion for adoption of clause 2, as amended, the House 
divided: Ayes -380; Noes -Nil. 

Clause 2, as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the members present and voting. 

On the motion for adoption of clause 1, as amended, the House 
divided: Ayes *382; Noes *1. 

Clause 1, as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the mem~rs present and voting. 

The Enacting Formula, as amended, was adopted. 

The Long Title was also adopted. 

The motion that the Bill, as amended, passed was moved by Shri 
S.B. Chavan. 

On the motion the House divided: Ayes *382; Noes -Nil 

The motion was adopted by a majority of the total membership of 
the House and by a majority of not less than two-thirds of the 
members present and voting. 

The Bill, as amended, was passed by the requisite majority in 
accordance with the provisions of article 368 of the Constitution. 
7. Motion under Rule 388 

Shri H.R. Bhardwaj moved the following motion:-

"That this House do suspend the proviso to rule 66 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in its 
application to the motions for taking into consideration and 
passing of the Representation of the People (Amendment) Bill, 
1992, in as much as it is dependent upon the Constitution 
(Seventy-fifth Amendment) Bill, 1991." 

The motion was adopted. 

·Subject of correction. 
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8. Government BlII-Paued 
The Representation of the People (Amendment) BiD, 1992 

The motion for consideration moved by Shri H.R. Bhardwaj was 
adopted and clause-by-clause consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri H.R. 

Bhardwaj. 
The motion was adopted and the Bill was passed. 

9. Statement by MiDisterlDlscusslon Under Rule 193 
The Minister of Home Affairs made a statement iQ relation to the 

general situation at Ayodhya in the context of the proposed Kar 
Sewa. 
(Lolc Sabha tufjoumed al 1.15 P.M. aM reassembled at 2.17 P.M.) 

The statement was followed by discussion untler Rule 193. 
Time permissible : 2 Hrs. 

Time taken : 5 Hrs. 30 Mts. 
The following members took part in the dcbate:-

(1) Shri Ram Vilas Paswan 
(2) Shri Atal Bihari Vajpai 
(3) Shri Somnath Chatterjee 
(4) Shri Arjun Singh 
(5) Shri Indrajit Gupta 
(6) Shri Viswanath Pratap Singh 
(7) Shri Pawan Kumar Bansal 
(8) Shri Sultan Salahuddin Owaisi 
(9) Shri Mani Shankar Aiyar 

(10) Shri Ebrahim Sulaiman Sait 
(11) Shri Chinmaya Nand Swami 
(12) Shri P.G. Narayanan 
(13) Shri Satyapal Singh Yadav 
(14) Shri P.M. Sayeed 
(15) Shri Sobhanadreeswara Rao Vadde 
(16) Shri C.K. Jaffer Sharief 
(17) Shri Suraj Mandai 
(18) Shri Syed Shahabuddin 
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Shri S.B. Chavan replied to the discussion. 
The discussion was concluded. 
7.50 P.M. 

(loA: Sablta tuljolU'lNd tiU 11 A.M. 011 FriIIII" lIN "tit o.c ... r, 199Z) 

MGIP(PLU)MRND---4282lS--3.12.92 

C.K. JAIN, 
Secretary-Genemal. 



LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Friday. December 4. 19921 Agrahayana 13. 1914 (Saka) 

No. 160 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 161-165 were orally answered. Replies to 
Starred Question Nos. 166--180 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 1856-1897. 1899-2007 and 
2009-2088 were laid on the Table. 
·3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Himalayan Mountaineering Institute. 
Darjceling. for the ycar 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Himalayan Mountaineering Institute. 
Darjeeling. for the year 1991-92 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Himalayan 

• Laid 31 2.21 P.M. 
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Mountaineering Institute, Darjeeling, for the year 1991-
92. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nehru Institute of Mountaineering, 
Uttarkashi, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Nehru Institute of Mountaineering, 
Uttarkashi, for the year 1991-92 together with Audit 
Report thereon. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government on the working of the 
Cotton Corporation of India Limited, Bombay, for the 
year 1991-92. 

(ii) Annual Report of the Cotton Corporation of India 
Umited, Bombay for the year 1991-92 alongwith the 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(4) A copy of the Notification No. G.S.R. 720(E) (Hindi and 
English versions) published in Gazette of India dated the 7th 
August, 1992 making certain amendments in the Notification 
No. G.S.R. 865 dated the 7th October, 1988 issued under 
sections 4350 and 435E of the Merchant Shipping Act, 1958. 

(5) A copy of the Chandigarh Motor Vehicles Rules, 1990 (Hindi 
and English versions) published in Notification No. 4/1/331 
90-11(2) 12430 in Chandigarh Administration Gazette dated the 
8th February, 1990 under sub-section (4) of section 212 of the 
Motor Vehicles Act, 1988. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mormugao Dock Labour Board for the 
year 1991-92 alongwith Audited Accounts under section 
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5E of the Dock Workers (Regulation of Employment) 
Act, 1948. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mormugao Dock 
Labour Board for the year 1991-92. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 717(E) and G.S.R. 718(E) published in Gazette 
of India dated the 7th August, 1992 together with an 
explanatory memorandum seeking to prescribe a basic 
customs duty of 10 percent and auxiliary duty of 45 
percent on the imported copper wire bars, copper 
cathodes and copper wire rods produced out of copper 
concentrates sent out of India calculated on the cost of 
conversion from copper concentrates to such copper 
items. 

(ii) G.S.R. 726(E) and G.S.R. 727(E) ppblished in Gazett.: 
of India dated the 12th August, 1992 together with an 
e~planatory memorandum seeking to exempt the 
machinery, equipments, instruments, components, jigs, 
fixtures, dies, tools, raw materials, accessories and 
spares required for the purpose of the Integrated 
Guided Missile Development Programme of the 
Ministry of Defence when imported into India by 
Authorised Works Centr~ of the said programme from 
the whole of the basic, additional and auxiliary duties of 
customs leviable thereon. 

(iii) G.S.R. 732(E) published in Gazette of India dated the 
24th August, 1992 togetber with an explanatory 
memorandum seeking to preacribe a conceuional rate of 
additional duty of customs at tbe rate of 5.7S percent to 
fibre glass sewing thread and fibreglass filter cloth when 
imported into India for the manufacture of goods 
intended for pollution control purposes, subject to 
certain conditions. 

(iv) G.S.R. 7S1(E) and G.S.R. 7S2(E) published in Gazette 



of India dated the 3rd September, 1992 together with an 
explanatory memorandum re.ardin. exemption to goods 
specified in the notifICation from the basic customs duty 
in excess of 15 percent ad valorem and whole of the 
additional and auxiliary duties of customs leviable 
thereon. 

(v) G.S.R. 7SS(E) published in Gazette of India dated the 
7th September, 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 45 I 79-Cus. • dated the lst March. 
1979. 

(vi) G..S.R. 756(E) published in Gazette of India dated the 
7th September, 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 252/ 90-Cus .• dated the 12th October. 
1990. 

(vii) G.S.R.764(E) published in Gazette of India dated the 
16th September. 1992 together with an explanatory 
memorandum making certain a~endments to 
Notification No. 189 I 92-Cus. . dated the 14th May. 
1992. 

(viii) G.S.R. 765(E) and G.S.R. 766(E) published in Gazette 
of India dated the 16th September, 1992 together with 
an explanatory memClrandum regarding exemption to 
gold imported by or on behalf of State Bank of India or 
Minerals and Metals Trading Corporation Limited for 
supply under the Gold and Silver Jewellery anQ articles 
Export Promotion and Replenishment Scheme of the 
Export and Import Policy for 1992-97 from the whole 
of the basic. additional and auxiliary duties of customs 
leviable thereon. 

(ix) G .S. R. 773(E) published in Gazette of India dated the 
23rd September. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 72185-Cus .. dated the Pth March. 
1985. 
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(x) G.S.R. 774(E) and G.S.R. 77S(E) published in Gazette 
of India dated the 23rd September, 1992 together with 
an e~planatory memorandum regarding exemption to 
goods mentioned in the Notification from the whole of 
the basic and auxiliary duties of customs leviable 
thereon subject to certain conditions. 

(xi) G.S.R. 776(E) published in Gazette of India dated the 
24th September, 1992 together with an explanatory 
memorandum seeking to prescribe a concessional rate of 
basic duty at 2S percent for golf equipments, subject to 
certain conditions. 

(xii) G.S.R. 777(E) and G.S.R. 778(E) published in Gazette 
of India dated the 24th September, 1992 together with 
an explanatory memorandum regarding exemption to 
items specified in the notification when imported by 
Indian Oil Companies in connection with petroleum 
operations from the whole of the basic, additional and 
auxiliary duties of customs subject to certain conditions. 

(xiii) G.S.R. 786(E) published in Gazette of India dated the 
29th September, 1992 together with an explanatory 
memorandum regarding exemption to Erythromycin 
Thiocyanate when imported into India from the basic 
duty of customs in excess of 15 percent ad-valorem. 

(xiv) G.S.R. 798(E) and G.S.R. 799(E) published in Gazette 
of India dated the 7th. October, 1992 together with an 
explanatory memorandum regarding exemption to goods 
mentioned in the notification from the whole of the 
basic, additional and auxiliary duties of customs leviable 
thereon. 

(9) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) S.O. 2545 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'The NAB Lions 
Home for Aging Blind, Bombay' under section lO(23C) 
of the Income-tax Act, 1961 for the period covered by 
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the asscrssment years 1991-92 to 1993-94, subject to 
certain conditions. 

(ii) S.O. 2546 published in Gazette of India dated the 10th 
Octooer, "1992 regarding exemption to 'Sanjay Gandhi 
Memorial Trust, New Delhi' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93, subject to certain 
conditions. 

(iii) S.O. 2548 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'Bharatiya Vidya 
Bhavan, Bombay' under section 10(23C) of the Incomc-
tax Act, 1961 for the period covered by the assessment 
years 1990-91 to 1992-93 subject to certain conditions. 

(iv) S.O. 2547 published in Gazette of India dated the 10th 
October, 1992 making certain amendmcnts to 
Notification No. 8872 dated the 19th April, 1991. 

(v) S.O. 2549 published in Gazette of India dated thc 10th 
October, 1992 regarding exemption to 'Mysore 
Resettlcment and Development Agency, Bangalorc' 
undcr section 10(23C) of the Income-tax Act, 1961 for 
the pcriod covercd by the assessment years 1991-92 to 
1993-94 subject to certain conditions. 

(vi) S.O. 2550 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'India 
Intcrnational Centre, New Delhi' under section 10(23C) 
of the Income-tax Act, 1961 for the period covered by 
the assessment years 1991-92 to 1993-94 subjcct to 
cer\ain conditions. 

(vii) S.O. 2551 published in Gazette of India dated the 10th 
October. 1992 regarding exemption to 'Medical 
Rescarch Foundations, Madras' under section 1O(23C) 
of the Income-tax Act, 1961 for the period covered by 
the assessment years 1990-91 to 1992-93 subject to 
certain conditions. 

(viii) S.O. 2556 published in Gazette of India dated the 10th 
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October, 1992 regarding exemption to 'Navjivan 
Trust, Ahmedabad' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1991-92 to 1993-94, subject to 
certain conditions. 

(ix) S.O. 2SS2 published in Gazette of India dated the 
10th October, 1992 making certain amendments to 
Notification No. 8943 dated the 19th November, 
1991. 

(x) S.O. 2555 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Centre 
for Science and Environment, New Delhi' ullder 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1991-92 to 
1993-94, subject to certain conditions. 

(xi) S.O. 2554 published in Gaiette of India dated the 
10th October, 1992 regarding exemption to 'Indian 
Silk Export Promotion Council, Bombay' under 
section 10(23C) of the Income:tax Act, 1961 for the 
period covered by the assessment years 1990-91 to 
1991-92, subject to certain conditions. 

(xii) S.O. 2553 published in Gazette of India datcd the 
10th October, 1992 regarding exemption to 'Wild Life 
Association of South India, Bangalore' under section 
1O(23C) of thc Income-tax Act, 1961 for the period 
covered by the assessment years 1992-93 to 1994-95 
subjcct to certain conditions. 

(xiii) S.O. 2557 published in Gazette of India dated the 
10th October, 1992 rcgarding exemption to 
'Consumer Guidance Society of India' under section 
1O(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1989-90 to 1991-92 
subject to certain conditions. 

(:tCiv) S.O. 2558 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Gujarat 
Pollution Control Board' under section 1O(23C) of 



8 

the Income-tax Act, 1961 for the period covered by the 
assessment years 1989-90 to 1991-92 subject to certain 
conditions. 

(xv) S.O. 25S9 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'Homi Bhaba 
Fellowships Council, Bombay' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1991-92 to 1993-94 sub.iect to certain 
conditions. 

(xvi) S.O. 2560 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'Children's Book 
Trust. New Delhi' under section 1O(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1989-90 to 1991-92. subject to certain 
conditions. 

(xvii) S.O. 2561 published in Gazette of India dated the 10th 
October. 1992 regarding exemption to 'Yusuf 

I Mcherally Centre, Bombay' under section 1O(23C) of 
the Income-tax Act, 1%1 for the period covered by the 
assessment years 19Q2-93 to 1994-95 subject to certain 
conditions. 

(xviii) S.D. 2562 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'Jhargram 
Leprosey Project, Calcutta' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1988-89 to 1990-91 subject to certain 
conditions. 

(xix) S.D. 2563 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'Institute of 
Public Assistance, Goa' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1985-86 to 1987-88 subject to certain 
conditions. 

(xx) S.O. 2564 published in Gazette of India dated the 10th 
October, 1992 regarding exemption to 'Shree Oadge 
Maharaj Mission, Bombay' under section 10(23C) of 
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the Income-tax Act, 1961 for the period covered by the 
assessment years 1991-92 to 1993-94 subject to certain 
conditions. 

(xxi) S.O. 2565 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'SOS 
Children's Village of India, New Delhi' under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1991-92 to 1993-94 
subject to certain conditions. 

(xxii) S.O. 2566 published in Gazette of India dated the 
10th October. 1992 regarding exemption to 'Servants of 
India Society. Pune' under section 1O(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment ycars 1990-91 to 1992-93 subject to ccrtain 
conditions. 

(xxiii) S.O. 2567 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'The Royal 
Commonwealth Society for the Blind, Bombay' under 
section 1O(23C) of the Income-tax Act. 1961 for the 
period covered by the assessment years 1990-91 to 1992-
93 subject to certain conditions. 

(xxiv) S.O. 2568 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Rural 
Development Organisation, Aruvankadu; Nilgiris' under 
section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1992-93 to 1994-
95 subject to certain conditions. 

(xxv) S.O. 2569 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Punjab Istri 
Sabha Relief Trust' under section 1O(23C) of the 
Income-tax Act, 1961 for the .period covered' by the 
assessment years 1991-92 to 1993-94 subject to certain 
conditions. 

(xxvi) S.O. 2570 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Sarva seva 
Sangh, Sevagram, Wardha' under section 1O(23C) of the 
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Income·tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992·93 subject to certain 
conditions. 

(xxvii) S.D. 2571 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Associatiolf 
of the Physically Handicapped, Bangalore' under section 
10(23C) of the Income·tax Act, 1961 for the period 
covcred by the assessment years 1991-92 to 1993·94 
subject to certain conditions. 

(xxviii) S.O. 2572 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'West 
Bengal Council for Child Welfare, Calcutta' under 
section 10(23C) of the Income·tax Act, 1961 for the 
period covered by the assessment years 1991-92 to 1993-
94 subject to certain conditions. 

(xxix) S.O. 2573 published in Gazette of India dated the 
10th October, 1992 regarding exemption to 'Motilal 
Memorial Society, Lueknow' under section 1O(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1991-92 to 1993-94 subject to certain 
conditions. 

(xxx) S.O. 2574 published in Gazette of India dated thc 
10th October. 1992 regarding exemption to 'The C.P. 
Ramaswami Aiyar Foundation Madras' undcr section 
1O(23C) of the Income-tax Act. 1961 for the pcriod 
covered by the assessment years 1990-91 to 1992-93 
subject to certain conditions. 

(xxxi) S.O. 2575 published in Gazett~ of India dated the 
10th October. 1992 regarding exemption to 'National 
Foundations for Communal Hormony' under section 
1O(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1992-93 to 1994-95 
subject to certain conditions. 

(3) A copy of the Notification No. G.S.R 767(E) (Hindi and 
English versions) published in Gazette of India dated the 
16th September, 1992 together with an explanatory 
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memorandum regarding exemption to all excisable goods 
manufactured in a factory of production for manufacture of 
final products to be supplied to Ministry of Defence or its 
projects in terms of specified notifications from the whole of 
the duty of excise leviable thereon under sub-section (2) of 
section 38 of the Central Excise. and Salt Act. 1944. 

(11) A copy of the General Central Service. Senior Personal 
Assistant. Group 'B' (Gazetted) Recruitment Rules, 1992 
(Hindi and English versions) published in Notification No. 
G.S.R 471 in Gazette of India dated the 17th October. 1992 
issued under article 309 of the Constitution. 

(12) A copy of the Life Insurance Corporation (First Amendment) 
Regulations. 1992 (Hindi and English versions) published in 
Notification No. LRP/460 in Gazette of India dated the 3rd 
October. 1992 under sub-section (3) of section 49 of the Life 
Insurance Corporation Act, 1956. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Small Industries Development Bank of 
India for the year 1991-92 along with Audited Accounts 
under sub-section (5) of section 30 of the Small 
Industries Development Bank of India Act, 1989. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Small Industries 
Development Bank of India for the year 1991-92. 

(14) A copy each of the Annual Reports and Accounts of the 
following Regional Rural Banks for the year 1991-92 together with 
Auditor's Report thereon:-

(i) Marathwada Gramin Bank, Nanded (Maharashtra). 

(ii) Jhabua Dhar Kshetriya Gl'amin Bank, Jhabua (M.P.) 

(iii) Shahdol Kshetriya Gramin Bank. Shahdol (M.P.) 

(iv) Buldana Gramin Bank. Buldana (Maharashtra) 

(v) Marwar Gramin Bank. Pali (Rajasthan) 

(vi) Vidisha Bhopal Kshetriya Gramin Bank, Vidisha (M.P.) 
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(vii) Sharda Gramin Bank, Satna (M.P.) 
(viii) Rani Lakshmibai Kshetriya Gramin Bank, Jhansi (U.P.) 
(ix) Ganga Yamuna Gramin Bank, Dehradun (U.P.) 
(x) Pithoragarh Kshetriya Gramin Bank, Pithoragarh (U.P.) 

(xi) Nagarjuna Gramccna Bank, Khammam (A.P.) 
(xii) North Malabar Gramin Bank, Kannur (Kerala) 
(xiii) Durg Rajnandgaon Gramin Bank, Rajnandgao (M.P.) 

(xiv) Bolangir Anchalik Gramya Bank. Bolangir (Orissa) 
(xv) Madhubani Kshctriya Gramin Bank. Madhubani (Bihar) 
(xvi) Kosi Kshctriya Gramin Bank. Purnea (Bihar) 

(xvii) Sri Ganganagar Kshctriya Gramin Bank. Sri 
Ganganagar (Rajasthan) 

(xviii) Bijapur Gramccna Bank. Bijapur (Karnataka) 
(xix) Dcvi Patan Kshetriya Gramin Bank. Gonda (U.P.) 
(xx) Kolar Gramin Bank. Kolar (Karnataka) 
(xxi) Mandla Balaghat Kshctriya Gramin Bank. Mandla 

(M.P.) 
(xxii) Himachal Gramin Bank. Mandi (H.P.) 
(xxiii) Kashi Gramin Bank. Varanasi (U.P.) 
(xxiv) Raigarh Kshetriya Gramin Bank, Raigarh (M.P.) 
(xxv) Kakathiya Grameena Bank, Warangal (A.P.) 
(xxvi) Vallalar Grama Bank, Cuddalore (Tamil Nadu) 
(xxvii) Shivalik Kshetriya Gramin Bank, Hoshiarpur (Punjab) 
(xxviii) Chhindwara Seoni Kshetriya Gramin Bank, Chhindwara 

(M.P.) 

(xxix) Hindon Gramin Bank, Ghaziabad (U.P.) 

(xxx) Kalahandi Anchalika Gramya Bank. Bhawanipatna 
(Orissa) 

(xxxi) Mallabhum Gramin Bank. Bankura (West Bengal) 
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(xxxii) Chambal Kshetriya Gramin Bank, Morena (M.P.) 
(xxxiii) Kshctriya Kinn Gramin Bank, Mainpuri (U.P.) 
(xxxiv) Langpi Dchangi Rural Bank, Diphu (Assam) 
(xxxv) Tungabhadra Oramin Bank, Bellary (Kamataka) 

(xxxvi) Malaprabha Grameena Bank, Dharwar (Kamataka) 
(xxxvii) Dungarpur Banswara Kshetriya Gramin Bank. 

Dungarpur (Rajasthan) 
(xxxviii) Alaknanda Gramin Bank, Pauri Garhwal (U.P.) 

(xxxix) Bareilly Kshctriya Gramin Bank. Bareilly (U.P.) 
(xl) Singhbhum Kshetriya Gramin Bank. Chaibasa (Bihar) 

(xli) Kalpatharu Gramecna Bank, Tumkur (Karnataka) 
(xlii) Surguja Kshctriya Gramin Bank. Ambikapur (M.P.) 

(xliii) Magadh Gramin Bank. Gaya (Bihar) 
(xliv) Patliputra Gramin Bank. Patna (Bihar) 
(xlv) Alwar Bharatpur Anchali Gramin Bank. Bharatpur 

(Rajasthan) 
(xlvi) Kutch Gramin Bank. Bhuj (Gujar8t) 

(xlvii) Bilaspur Raipur Kshctriya Garmin Bank. Bilaspur 
(M.P.) 

(xlviii) Adhiyaman Grama Bank. Dharmapuri (Tamil Nadu) 
(xlix) Nalanda Gramin Bank. Biharsharif (Bihar) 

(I) Rushikulya Gramya Bank. Bcrhampur (Orissa) 
(Ii) Chikmagalur Kodagu Gramin Bank. Chikmagalur 

(Karnataka) 
(Iii) Bhojpur Rohtas Gramin Bank.. Arrah (Bihar) 

(Iiii) Lakhimi Gaonlia Bank. Golaghat (Assam) 
(Iiv) Raebarcli Kshetriya Gramin Bank. Racbarcli (U. P.) 
(Iv) Bhagalpur Banka Kshetriya Gramin Bank. Bhagalpur 

(Bihar) 
(Ivil Avadh Gramin Bank. Lucknow (V.P.) 
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(Ivii) Haryana Kshctriya Grmain Bank, Bhiwani (Haryana) 
(Iviii) Manipur Rural Bank, Imphal 

(Iix) Dhenkanal Gramya Bank, Dhenkanal (Orissa) 
(Ix) Faridkot Bathinda Kshetriya Gramin Bank, Bathinda 

(Punjab) 
(lxi) Guar Gramin Bank. MaIda (West Bengal) 
(Ixii) Pragjyotish Gaonlia Bank. Nalbari (Assam) 

(Ixiii) Jamnagar Rajkot Gramin Bank, Jamnagar (Gujarat) 
(Ixiv) South Malabar Gramin Bank, Malappuram (Kerala). 
(Ixv) Bhandara Gramin Bank, Bhandara (Maharashtra). 

(lxvi) Shri Vcnkatcswara Gramcena Bank. Chittoor (A.P.). 
(Ixvii) Krishna Grameena Bank. Gulbarga (Karnataka). 
(lxviii) Akola Gramin Bank, Akola (Maharashtra). 

(Ixix) Srec Anantha Gramecna Bank, Anantapur (A.P.). 
(lxx) Sangameshwara Grameena Bank. Mahbubnagar 

(A.P.). 
(Ixxi) Kisan Gramin Bank, Budaun (U.P.). 
(Ixxii) Kshctriya Gramin Bank. Hoshangabad (M.P.). 
(lxxiii) Surendranagar Bhavnagar Gramin Bank. 

Surcndranagar (Gujarat). 

(Ixxiv) Bikaner Kshetriya Gramin Bank. Bikaner (Rajasthan). 
(lxxv) Nainital Almora Kshetriya Gramin Bank. Nainital 

(U.P.). 
(lxxvi) Visveshva{aya Grameena Bank. Mandya (Karnataka). 

(Ixxvii) Puri Gramya Bank, Pipli (Orissa). 

(Ixxviii) Champaran Kshetriya Gramin Bank, Motihari (Bihar). 
(Ixxix) Samyut Kshetriya Gramin Bank. Azamgarh (U.P.). 

(btxx) Bastar Kshetriya Gramin Bank. Jagdalpur (M.P.). 
(Ixxxi) Thar Anchalik Gramin Bank, Jodhpur (Rajutban). 
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(Ixxxii) Baitarani Gramya Bank, Mayurbhanj (Orissa). 
(Ixxxiii) Kanakadurga Grameena Bank. Gudivada (A.P.). 
(Ixxxiv) Mahakaushal Kshetriya Gramin Bank, Narsinghpur 

(M.P.). 
(Ixxxv) Basti GramiD Bank. Basti (U.P.). 

(Ixxxvi) Farrukhabad Gramin Bank. Farrukhabad (U.P.) 
(Ixxxvii) Siwan Kshetriya Gramin Bank. Siwan (Bihar). 

(Ixxxviii) Golconda Grameena Bank. Hyderabad (A.P.). 
(lxxxix) Koraput Panehabati Gramya Bank. Jeypore Koraput 

Distt. (Orissa). 
4. Statement by Minister 

The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 7th December. 1992. 
5. Motion - Adopted 

Shri P. R. Kumaramangalam moved the following motion:-
"That the debate on the motions for consideration and passing of 

tbe Constitution (Seventy-second Amendment) Bill. 1991 
and the Constitution (Seventy-third Amendment) Bill. 1991. 
as reported by the Joint Committees. which was adjourncd 
on 3rd December. 1992. be resumed now." 

The motion was adopted. 

(Lok Sabha adjourned at 1.10 P.M. and re-tUI""bled at 2.21 r.M.) 
6. Government BUIs--Under Consideration 

Time allotted : 5 Hrs. 
Time taken : 7 Hrs. 04 Mts. 

·(1) The Constitution (Seventy-second Amendment) Bill. 1991 
(Insertion of new part IX) as reported by loint Committee. 

• DilCUlled toaether. 
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·(2) The Constitution (Seventy-third Amendment) Bill, 1991 
(Insertion of new part IXA) as reported by loint 
Committee. 

Combined discussion on the motions for consideration of Bills 
at (1) and (2) above moved by Shri G. Venkat Swamy and Smt. 
Sheila Kaul respectively on the 1st December, 1992, continued. 

The following members took part in the combined debate:-

(1) Shri Sobhanadreeswara Rao Vadde 

(2) Shri Laeta Umbrey 
(3) Shri Shiv Raj Singh Chauhan 
The di!;cussion was not concluded. 

7. Private Member's Resolution-UDder Consideration 
Further discussion on the following Resolution moved by 

Shri Rupchand Pal on the 17th July. 1992. continued:-

'"This House calls upon the Government to immediately 
undertake a comprehensive review of the 
disinvestment policy of the Government in respect 
of Public Sector Undertakings." 

The following members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Prof. Prem Dhumal 
(3) Shri Mohan Singh 

(4) Shri Tej Narain Singh 
(5) Shri Pius Tirkey 

(6) Shri P.K. Thungon 

Shri Rupchand Pal replied to the debate. 
Thc discussion was not concluded. 

The House was adjourned for want of quorum. 
---_ .• _---------------,-----
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4.50 P.M. 
(Lok Sabha adjomed till 11 A..M. on Mondlly, the 7th December, 

1992) 

MGIP(PLU)MRNI>--4309L~·12-92. 

C.K. JAIN, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, December 7, 199VAgrahayana 16, 1914 (Saka) 

No. 161 
11.A.M. 
1. Questions 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. SQ Nos. 181-200 put down in thCf Order 
Paper for the day were, therefore. treated: as Unstarred and their 
answers together with the answers to the Unstarred Question Nos. 
2089-2279 and 2281-2320 will be printed in the Official Report for 
the day. 
(Lok Sabha adjourned at 11.02 A.M. and fe-assembled at 2 P.M.) 
(Lok Sabha adjourned at 2.34 P.M. and re-assembled at 4.30 P.M.) 
4.31 P.M. 

(Lok Sabba adjourned tlU 11 A.M. on Tuesday, 
the 8tb Ilecember, 1992) 

1 
MGIP(PLU)MRN~7.12.112 

C.K. JAIN, 
Secretary-General. 



t.oK SABJIA 

BULLETIN-PART f 
(Brief Re~()rd of Proceedings) 

Tuesday. December 8. 199VAgrahayana 17. 1914 (Saka) 

No. 162 

11 A.M. 

1. QuestioDs 

Due to interruptions in the HouKe, Starred Questions could not be 
called for oral answer. SO. Nos. 201-220 put down in the Order 
Paper for the day were, therefore. treated as Unstarrcd and their 
answers together with the answers to the Unstarred Question 
Nos. 2321-2431. 2433-2458 and 2~2551 will be printed in the 
Official Report for the day. 

(Lolc Sablul tldjo~d 11/ 1l.02 A.M. and ,e-tI$sembled aI 2 P.M.) 

1 .... P.M. 

(Lolc Sabha adjourned till 11 A.M. 011 Wcdncsday, thc 
9th Dc,·cmbcr. 1992) 

UGlP(PW)MAtto131C1 S • 12 .... 

C. K. JAIN. 
s.x·rctllry-GclICrlll. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings] 

Wednesday. December 9. 19921Agrahayana 18. 1914 (Saka) 

No. 163 
11 A.M. 
1. QuestiODS 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. SQ. Nos. 221-240 put down in the Order 
Paper for the day were, therefore. treated as Unltarred and their 
answers together with the answers to the Unstarred Question Nos. 
2552--2648. 2650--2688. 2690--2712. 2714--2734. 2736--2776 and 
277~2787 will be printed in the Official Report for the day. 
2. Announcement by the Speaker 

The Speaker informed the House that the Leaders of Parties and 
the Business Advisory Committee at their meeting this morning 
decided that the House be adjourned to give the members opportu-
nity to go back to their constituencies to organise peace efforts and 
restore communal amity and meet again on 16 December. 1992. The 
Speaker then took the sense of the House in the maner. 

The House agreed. 
11.30 A.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th 

Decembu, 1992) 

C.K. JAIN. 
Secretary-General. 

1 

MGIP(PlU)MRND 44031 S 912·92. 



LOIC: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, December 16, 19921Agrahayana 25, 1914 (Saka) 

No. 164 
11.07 A.M. 

! 1. Obituary Reference I The Speaker made a reference to the passing away of Shri O.S. 

~
ihal Singh Wala who was a member of Fourth and Seventh Lot 

Sabha . 

. 
Thereafter, Members stood in silence for a short while as a mark of 

respect to the deceased. ---- -------------- ._- - ----- - ---~-
1. Questions 

(i) The Question Hour having been suspended, the replies to 
Starred Question Nos. 321-326 and 328-340 put down in the order 
paper for the day were treated as UDstarred and their answers 
together with the answers to Unstarred Question Nos. 3698-3702, 
3704-3737, 3739·3741, 3743·3767, 3769-3775, 3778·3849, 3851·3857, 
3859·3862, 3864-3866, 3868·3903, 3905-3923, 3925·3926, and 3928· 
3934 will be printed in the Official Report for the day. 

(ii) The sitting of Lok Sabha for Thursday, the 10th Friday, the 
11th and Monday, the 14th December, 1992 having been cancelled, 
the replies to Starred Question Nos. 241·2.60, 261·280 and 281·300 
listed for these days were also treated as Unstarred and their answers 
together with the answers to Unstarred Question Nos. 2788·2789, 
2791-2885, 2887-2908, 2910-2940, 2942·3007, 3009·3024, 3025-3057, 
3059·3060, 3062·3087, 3089·3100, 3102-3135, 3137-3258, 3259·3414 
and 3416-3491 respectively listed for these days will be printed in the 
Official Report for the day. 
(Lok SIIbha tUijo",ned Q/ 12.09 P.M. and re-tmembled Q/ 4 P.M.) 

1 
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3. Papen Laid OD the Table 

The following papers were laid on the Table:-

(1) A copy the Proclamation (Hindi and English versions) dated 
the 6th December. 1992 issued by the President under article 
356 of the Constitution in relation to the State of Uttar Pradesh 
published in Notification No. G.S.R. 912(E) in Gazette of 
India dated the 6th December. 1992 under article 356(3) of the 
Constitution. 

(2) A copy of the Order (Hindi and English versions) dated the 
6th December. 1992 made by the President in pursuance of 
sub-clause (i) of clause (c) of the above proclamation published 
in Notification No. G.S.R. 913(E) in Gazette of India dated 
the 6th December. 1992. 

(3) A copy of the Sugar Development Fund (Amendment) Rules. 
1992 (Hindi and English versions) published in Notification No. 
G.S.R. 44l(E) in Gazette of India dated the 28th April. 1992 
under sub-section (3) of section 9 of the Sugar Development 
Fund Act. 1992. 

(4) A copy of the Jammu and Kashmir Forest (Conservation) Act. 
1992. (President Act No. 5 of 1992) (Hindi and English 
versions) published in Gazette of India dated the 17th July. 
19cn- under sub-section (3) of section 3 of the Jammu and 
Kashmir State Legislature (Delegation of Powers) Act. 1992. 

(S) A copy of the OMC Alloys Limited and the Orissa Mining 
Corporation Limited (Amalgamation) Order. 1991 (Hindi and 
English versions) published in Notification No. S.O. 562(E) in 
Gazette of India dated the 30th August. 1991 under section 396 
of the. Companies Act. 1956. 

(6) A copy of the Companies (Acceptance of Deposits) (Second 
Amendment) Rules. 1992 (Hindi and English versions) pub-
lished in .Notification No. G.S.R. 814(E) in Gazette of India 
dated the 19th October. 1992 under sub-section (3) of section 
642 of the Companies Act. 1956. 
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(7) A copy of the Notification No. DIC/lOl (Hindi and English 
vcniou) published in GlZCtte of Jammu and Kuhmir contain-
ing order regarding territorial constituencies into which tbe 
State of Jammu and Kuhmir shall be divided for the purpolC 
of elections to the Legislative Assembly and the extent of each 
such constituency. shown in the table annexed with tbe 
notifICation under sub-section (2) of Section 4(B) of the Jammu 
and Kashmir Representation of the People Act. 1957 read with 
clause (c) (iv) of the Proclamation dated the 18th July. 1990 
issued by the President in relation to the State of Jammu and 
Kashmir. 

(8) A statement (Hindi and English versions) correcting the reply 
given on the 25th November. 1992 to Unstarred Question 
No. 357 by Shrimati Vasundhara Raje regarding import of 
Palmolein. 

(9) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the 
Hindustan Vegetable Oils Corporaiton Limited. New 
Delhi. for the year 1991-92. 

(ii) Aanua1 Report of the Hindustan Vegetable Oils Corpo-
ration Limited. New Delhi. for the year 1991-92 along-
with Audited Accounts and comments of the Comptrol-
ler and Auditor General thereon. 

(10) A copy of the Himachal Pradesh Administrative Tribunal 
(Salaries and Allowances and Cooditions ~f Service of Chair-
man and Members) (Amendment) Rules, 1992 (Hindi and 
English versions) published in Notification No. G.S:R. 729(E) 
in Gazette of India dated the 19th August, 1992 under the 
sub-section (1) of section 37 of the Administrative Tribunals 
Act. 1985. 

(11) A copy of the following papers (Hindi and English versions) 
under sub-section (1) of section 619(A) of the Companies Act. 
1956:-

(i) Statement regarding Review by the Government on the 
working of the Semiconductor Complex Limited S.A.S. 
,Nagar. for the year 1991-92. 
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(ii) Annual Report of the Semiconductor Complex Limited, 
S.A.S. Nagar. for the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(12) (i) A copy of the Annual Report (Hindi and English 
vefllions) of the Centre for Electronics Design and 
Technology, S.A.S. Nagar. for the year 1991·92 along· 
with Audited Accounts. 

(ii) A statement (Hindi and English versioos) regarding 
Review by the Government on the working of the 
Centre of the Electronics Designs and Technology. 
S.A.S. Nagar. for the year 1991·92. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mehta Research Institute of Mathe· 
matics and Mathematical Physics. Allahabad. for the 
year 1991·92 alongwith Audited Accounts. 

(ii) A statment (Hindi and English versions) regarding 
Review by the Government on the working of the 
Mehta Research Institute of Mathematics and 
Mathematical Physics. Allahabad. for the year "1991·92. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Tropical Meteoro· 
logy. Pune. f(lr the year 1991·92. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Tropical Meteorology. Pune. for the 
ye~r 1991-92. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Birbal Sahni Institute of Palaeobotany, 
Lucknow. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the work.ing of the 
Birbal Sahni Institute of Palaeobotany. Lucknow. for 
the year 1991·92. 



s 
(16) (i) A copy of the Annual Report (Hindi and Enalish 

versions) of the National Institute of Immunology, New 
Delhi. for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) of 
the National Institute of Immunology, New Delhi. for 
the year 1991·92. 

(17) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of tho Indian AS50ciation for the Cultivation 
of Science. Calcutta, for the year 1991·92 alongwith 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Association for the Cultivation of Science. Cal-
cutta. for the year 1991-92. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the ·Institute for Plasma Research. Gan-
dhinagar. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute for Plasma Research. Gandhinagar. for the 
year 1991-92. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian National Science Academy. New 
Delhi. for the year 1991-92 alon~with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian National Sciencc Academy. New Delhi. for the 
year 1991-92. 

(20) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Satyendra Nath Bose National Centre 
for the Basic Sciences. Calcutta. for the year 1991-92 
alongwith Audited Accounts. 
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(ii) A statement (Hindi and English versions) reprding 
Revicw by the Government OD the workiq of the 
Satyendra Nath Bose National Centre for Basic Sci-
ences. Calcutta. for the year 1991·92. 

(21) (i) A copy of the A.nnual Report (Hindi and English 
versions) of the Indian Institute of Geomagnetism. 
Bombay. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Geomagnetism. Bombay. for the 
year 1991-92. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of. the Mahashtra Association for the Cultiva-
tion of Science. Pune. for thc year 1991-92 alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Mahashtra Association for the Cultivation of Science. 
Pune. for the year 1991-92. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Academy of Sciences. Banga-
lore. for the year 1991·92 alongwith Audited Accounts. 

Oi) A statement (Hindi arid English versions) regarding 
Review by the Government on the working of the 
Indian Academy of Sciences Bangalore. for the year 
1991·92. 

(24) (i) A copy of the Annual Rcport (Hindi and English 
versions) of the lawaharlal Nehru Centre for Advanced 
Scientific Research. Bangalore. for the ycar 1991·92 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
lawaharlal Nehru Centre for Advanced Scientific 
Research. Bangalore. for the year 1991·92. 
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(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technology Information Forecasting 
and Auessment Council, New Delhi. for the year 1991· 
92 a10ngwith Audited Accounts. 

(ii) A. statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Technology Information, Forecasting and Assessment 
Council, New Delhi. for the year 1991·92. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Remote Sensing Agency, 
Hyderabad, for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Remote Sensing Agency, Hyderabad. for the 
year 1991·92. 

(27) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Physical Research Laboratory. 
Ahmedabad. for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Physical Research Laboratory. Ahmedabad. for the year 
1991-92. 

(28) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Vigyan Prasar. New Delhi. for the year 
1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Vigyan Prasar. New Delhi. for the year 1991·92. 

(29) (i) A eopy of the Annual Repon (Hindi and English 
versions) of the Process-cum-Product Development 
Centre, Meerut. for the year 1991-92 along with 
Audited Accounts. 

(ii) A statement (Hindi and Engtish versions) regarding 
Review by the Government on the working of the 
Process-cum-Product Development Centre. Meerut. for 
the year 1991·92. 



(30) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room, Ludhiana, for the 
year 1991-92 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tool Room, Ludhiana, for the year 1991-92. 

(31) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Central Institute of Hand Tools, Jalan-
dhar. for the. year 1991-92 along with Audited 
Accounts. 

(ii) A st!ltemcnt (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Institute of Hand Tools. Jalandhar. for the year 
1991-92. 

(32) (i) A copy of the Annual Report (Hindi and English 
version!') of the Process and Product Development 
Centre. Agra. for the year 1991-92 along with Audited 
Accounts. 

(ii) A statement (Hindi and English version!') regarding 
Review by the Government on the working of the 
Process and Product Development Centre. Agr~ for the 
year 1991-92. 

(33) A copy of the Coir Board Service!' (Classification. Control 
and Appeal) Amendment Bye-laws. 1992 (Hindi and English 
versions) published in Notification No. S.D. 779(E) in 
Gaz~tte of India dated 23rd October. 1992 under sub-section 
(4) of section 27 of the Coir Industry. Act. 1953. 

(34) A copy of the Coir Industry (Amendment) Rules. 1992 
(Hindi and English versions) published in Notification No. 
G.S.R. 832(E) in Gazette of India dated the 29th October. 
1992 under sub-section (3) of section 26 of the Coir Industry 
Act. 1953. 

(35) A copy each of the following Notification (Hindi and English 
versions) under section 40 of the Spices Board Act. 1986:-

(i) Thc Spices Board (Meetings) Rules. 1992 published in 
Notification No. G.S.R. 673(E) in Gazette of India 
dated the 10th July. 1992. 
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(ii) The Spiccs Board Servicc (Qassification. Control and 
Appeal) Regulations, 1992 published in Notification No. 
F. No. 13/2.188-Vig. in Gazette of India dated thc 2bt 
April. 1992. 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute for Design of Electrical 
Measuring Instruments, Bombay. for the year 1991-92 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
review by the Government on the working of the 
Institute for Design of Electrical Measuring Instru-
ments. Bombay. for the year 1991-92. 

(37) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room and Training 
Centre. Calcutta for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tool Room and Training Centre. Calcutta. for 
the year 1991-92. 

(:'8) A copy of the Report (Hindi and' English versions) of the 
Comptroller and Auditor General of India-Union Govern-
ment-(No. 15 of 19(2)-(Othcr Autonomous Bodies)-Em-
ployees' Provident Fund Organisation for the year ended the 
Jist March. 1991 under article 151(1) of the Constitution. 

4. Supplementary Demands for Grants (General~I991-'3 
Shri Shantaram Potdukhc presented a statement (Hindi and Eng-

lish versions) showing the Supplementary Demands for Grants in 
respect of the Budget (General) for 1992-93. 
S. Resolution 

Shri Ghulam Nabi Azad moved the following Rcsolution:-
"This House strongly and unequivocally condemns the desecra-
tion and demolition of the Babri Masjid at Ayodhya hy and at 
the instigation of forces represented among others hy VHP. RSS 
and the Bajrang Dal. which has caused communal violence in 



10 

the country. Such act of vandalism was carried out not only in 
violation of the orders of the Supreme Court but amounted to 
an attack on the secular foundations of our country. 
This House expresses its anguish at the happening and wishes to 
reiterate its resolve that it will ceaselessly endeavour to uphold 
the secular and democratic traditions of our country and for the 
maintenance of the Rule of Law. 
This House conveys its sympathies and condolences to all 
victims of the tragic incidents which have been caused conse-
quent upon the sacrilege at Ayodhya and demands from the 
Government all neee!l.'Iary steps to rehabilitate the affected 
people. It appeals to the people of the country to maintain 
peace and communal harmony. ,. 

(Members thumped the desks) 

4.05 P.M. 
(Lok Sabha adjourned ti/l 11 A.M. on Thur.~day, 

the 17th December, 1992) 

C.K. JAIN. 
Secretary-General. 

MG'P(PLU)MRN~50lLS-16.12.92 



LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Thursday, December 17, 19921Agrahayana 26, 1914 (Saka) 

No. 165 
11 A.M. 
1. Starred Q..tIoas 

Starred Question Nos. 341-344, 348 and 350 were orally ans-
wered. Replies to Starred Question Nos. 345-347.349 and 351-360 
were laid on the Table. 
2. Uastarred Questions 

Replies to Unstarred Question Nos. 3935-4037. 4039-4104. 
4106-4175 and 4175A-4175D were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Jammu and Kashmir Cancellation of Orders and 

Annulment of Instruments Act. 1992 (President Act No.6 of 
1992) (Hindi and EnsIish versions) published in Gazette of 
India dated the 17th July, 1992 under sub-section (3) of section 
3 of the Jammu and Kuhmir State Legislature (Delegation of 
Powers) Act, 1992. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Urban Land (Ccilin, and Regulation) Amend-

1 
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ment Rules, 1992 (Hindi and English versions) published in 
Notifrcation No. G.S.R. 408 in Gazette of India dated the 12th 
September, 1992 unde'i' sub-section (3) of section 46 of the 

'I' ". Urban Land (Ceiling and Regulation) Act. 1976 together with 
an explanatory memorandum. 

(4) A copy each of the following papers (Hinoi and English 
versions) under sub-section (1) of section 619A of the ·Com-
panics Act, 1956:-

(i) Review by the Government on the working of the 
Housing and Urban Development Corporation Limited. 
New Delhi. for the year 1991-92. 

(ii) Annual Report of the Housing and Urban Development 
Corporation Limited. New Delhi. for the year 1991-92. 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(5) A copy of the Petroleum and Natural Gas (Amendment) 
Rules. 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 761 in Gazette of India dated the 10th 
September. 1992 under section 10 of the Oil Fields (Regulntion 
and Development) Act. 1948. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Oil Industry Devc\opment Board for the 
year 1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Oil Industry 
Development Board for the year 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Gas Authority of India Limited 
and the Ministry of Petroleum and Natural Gas for the year 
1992-93. 

(9) (i) A eopy of thc Annual Report (Hindi and English 
versions) of the Paddy Processing Rcsearch Centre 
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(Tamil Nadu) Society. Thanjavur. for the year 1991-92 
alongwilh Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Paddy Processing 
Research Centre (Tamil Nadu) Society. Thanjavur. for 
the year 1991-92. 

(10) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the 

Modem Food Industries (India) Limited •. New Delhi. for 
the year 1991-92. 

(ii) Annual Report of the Modem Food Industries (India) 
Limited. New Delhi. for the year 1991-92. alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(11) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Indian Renewable Engery Development 
Agency Limited. New Dclhi. for thc year 1991-92 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Renew-
able Energy Development Agency Limited. New Delhi. 
for the year 1991-92. 

(12) A eopy of the Memorandum of Understanding (Hindi and 
English versions) between the India,:, Renewable Energy 
Development Agency Limited and thc Department of Non-
Conventional Energy Sources - Ministry of Power and Non-
Conventional Encrgy Sources for the year 1992-93. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 18 of the Central 
Reserve Police Force Act. 1949:-

(i) The Central Reserve Police Force Naik (Gestetncr 
Operator). Constable (Daftry). Follower (Farrash). 
Follower (Safai Karmaehari) and follower (Peon) 
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aeanitment Rules, 1992. published in Notification 
No. G.S.R. 403 in Gazette of India dated the 
12th September, 1992. 

(ii) The Central Reserve Police Force (Combatised 
Mill_rial Cadre) Recruitment (Amendment) Rules. 
1992 publiJhed in Notification No. G.S.R. 401 in 
Gazette of India dated the 12th September, 1992. 

(14) A c:opy of tbe Central Rescne Police Force, Ministry of 
Home Affairs (Stenographer Grade I) Recruitment (Amend· 
...... t) Rules. 1992 (Hindi and English versions) pub,ilh~d in 
Notification No. G.S.R. 498 in Gazette of India dated thC' 
14th November. 1992 issued under proviso w anide 101} 01 
the Constitution. 

(1S) A c:opy each of the following papers (Hindi and English 
voniona) undcr scr.tl\ln 619A of the Companies Act. 19Sti:-
(a) (i) A Itatement regarding Review by the Government on 

the working of the Rajasthan State Dairy Develop-
ment Corporation Limited. Jaipur. for the year 1991· 
92. 

(ii) Annual Report of the Rajasthan State Dairy Develop. 
ment Corporation Limited. Jaipur, for the year 1I.)Q 1-
92 alongwith Audited Accounts and comments (of the 
Comptroller and Auditor General thereon. 

(b) (i) Statemcnt If g,:uding RevIew by the Govcrnmcnl \", 
the working of the Karnataka Dairy Dcvc\ornll'li l 
('NPorauoll limited. Bangalore. for the year ) ~l)\I Il; 

(ii) Am>;J.l Report of the Karnataka Dairy Dcvrh,p:w" . 
Co:~ . .,r8tion Limited. Bangaiorc. for the year 19!;"} (~l 

vinMwith Audited Accounts and comments 01 th.: 
('0m~mollcr and Auditor General thereon. 

(16) A:,t:Jt~'l:~" !:l (Hindi and English vC1'5ions) showing reasl1n~ 
tor delay ,I lJying the papers mentioned at (b) of Item 15 
abo~e, 

(17) (i) A C(,p), .' the Annual Report (Hindi and English 
ven.on:;) ot the National Dairy Development Board, 
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A-nanci. for the year 1991-92 alonpith Audited 
Accounts. 

(ii) A statement (Hindi and Englisb vcrsiomI) rcaardinl 
Review by the GO¥C1'IIIDe1lt on the Wt'OI'kiac of the 
National Dairy Development Board. Anand. for the year 
1991-92. 

(18) A copy each of the following papers (Hindi and English 
versions) under sutHcctiGn (1) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the workina of the 
Madras Fertilizers Limited. Madras. for the year 
1991·92. 

(ii) Annual Report of the Madras Fertilizcn Limited. 
Madras. f()r the year 1091-92 alongwith Audited 
Account!; ~nd comments of the o,mptroUer and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindultan Fertililcr Corporation Limited. New 
Delhi. for the year 1991-92. 

(ii) Annual Report of the Hindllstu Fertilillcr Corpora-
tion Limited. New Delhi. for the year 1991-92 aloOl-
with Audired Accounts and comments of the Com-
ptroller and AuditOT General thereon. 

(c) (i) Review by the Government on the workUag of the 
Fertilizer (orporation of India Limited. New Delhi. 
for the year 1991-92·. 

(ii) Annunl Report of the Fertilizer o,rporation of India 
Limited. New Delili. for the year 1991-92 alonpitb 
Audited Accounts and COIftments of the ComptToUer 
and Auditor General thereon. 

(0) (i) Review by the GoveJ1UllCllt on the working of the 
Hindu5tan Orguic Chemicals Limited. Raseyani. for 
the year 1991-92. 

(iii Annual Repent of the }tindu .... Ocpnic Chemicals 
Limited. Rasayani. for the year 1991-92 akmpith 
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Audited Accounts and comments of the Comp-
troller and Auditor General thereon. 

(e) (i) Review by the Government on the working of 
the Fertilizer and Chemicals Travancore Limited. 
Cochin. for the year 1991·92. 

(ii) Annual Report of the Fertilizer and Chemicals 
Travancore Limited. Cochin. for the year 1991·92 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(f) (i) Review by the Government on the working of 
the Bengal Immunity Limited. Calcutta. for the 
year 1991·92. 

(ii) Annual Report of the Bengal Immunity Limited, 
Calcutta. for .the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(g) (i) Review by the Government on the working of 
the Bengal Chemicals and Pharmaceuticals 
Limited. Calcutta. for the year 1991·92. 

(ii) Annual Report of the Bengal Chemicals and 
Pharmaceuticals Limited. Calcutta. for the year 
1991-92 alongwith Audited Accounts and com· 
ments of the Comptroller and Auditor General 
thereon. 

(h) (i) Review by the Government on the working of 
the Smith Stanistreet Pharmaceuticals Limited. 
Calcutta. for the year 1991·92. 

(ii) Annual Report of the Smith Stanistreet Phar-
maceuticals Limited. Calcutta. for the year 1991· 
92 alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(19) A copy each of the following papers (Hindi and 
English versions) under sub·~etion (1) of section 
619A of the Companies Act. 1956:-
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(i) Review by the Government on the working of the 
National Seeds Corporation Limited, New Delhi. for the 
year 1991-92. 

(ii) Annual Report of the National Seeds Corporation 
Limited. New Delhi. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(20) (i) A copy of the Annual Report (Hindi and English 
venions) of the National Federation of Cooperative 
Sugar Factories Limited, New Delhi. for the year 
1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Federation of Cooperative Sugar Factories Limited. 
New Delhi. for the year 1991-92. 

(21)(i) A copy of the Annual Report (Hindi and English 
versions) of the All India Federation of Co-operative 
Spinning Mills Limited. Bombay. for the year 1991-92 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the wo.king of the All India 
Federation of Co-operative Spinning Mills Limited. 
Bombay. for the year 1991-92. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Horticulture Board. 
Gurgaon, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Horticulture Board. Gurgaon. for the year 1991-92. 

(23) (i) A copy of the Annual Report (Hindi and English 
venions) of the Coconut Development Board. Cochin. 
for the year 1991-92 under sub-section (4) of section 15 
of the Coconut Development Board Act, 1979. 
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(ii) A copy of ,the An .... AeIouDII,,(Hiadi and ~""ish 
versions) of· tbe CcIc:oDut ;DewIopmeflt ,Board, Cochin, 
for the year 1991 .. 92 tOiether with Audit Report 
thereon, ,uft'der sub-section (4) of section 17 of the 
Coconut'Development Board Act, 19'79. 

(iii) A copy of the Review (Hindi and Enpsh versions) by 
the Government on the working of the Coconut 
Development Board, Cocmn, for the year 1991-92, 

(iv) A copy of the Developmental Activities and Achieve-
ments (Hindi and English versions) of the Coconut 
Development Board, for the year 1991-92. 

(24) A copy of the Delhi Cooperative Societies (Third Amend-
ment) Rules, 1991 (Hindi and English versions) published in 
Notification No. 4719/GHlCoop/419 published in Delhi 
Gazette dated the 26th February, 1992 under !lub-section (3) 
of section 97 of the Delhi Cooperative Societies Act, 1972, 

(25) A copy of the Multi-State Co-operative Societics (Prcvilcges, 
Properties and Funds, Accounts, Audit, Winding up and 
Execution of Decrees, Orders and Decisions) Amcndmcnt 
Rules. 1992 (Hindi and English versions) publi!lhcd in Notifi-
cation No. G.S.R. 737(E) in Gazette of India datcd the 27th 
August. 1992 under sub-section (3) of section 109 of the 
Multi-State Co-operative Societies Act. 1984. 

(26) A copy each of the following papers (Hindi and Engli!lh 
versions) under sub-lCction (1) of section 619A of the Com-
panies Act, 1956:-

(a) (i) Statement regarding Review by the Government on 
the workin, of the Andrew Yule and Company 
Limited, Calcutta, for the year 1991-92. 

(ii) Annual Report of the Andrew Yule and Company 
Limited. Calcutta, for the year 1991-92 alongwith 
Audited Accounts and comments of the 'Comptroller 
and Auditor General thereon. 



'(b) (i) SftIteme1It repi" RcMcw by thcGoycrnmcnt 
on tile ..... -of the Ncpe Umitcd. Ncpanalu. 
for the yearJ991 ~92. 

(ii) :Annual Report ofelle Nepa Limited. Ncpanagar. 
for the loar 1991-92 alonpith Audited Accounts 
aad comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Statement J'CIBCIinI Review by the Government 
on the 'Y0JIIci1ll of the Burat Ophthalmic G1a.~s 
Linritcd. Durppur. for the year 1991·92. 

(ii) Annual Report of the Bhant Opbthalmic Gla.u 
Limited. Durppur. for the year 1991·92 aJongwith 
Audited Accounts and cmmnents of the Comptrol-
ler and Auditor General thereon. 

(d) (i) Statement roprdina Review by the Government 
on the work .. of the Instnnnentation. Limited. 
Kota. for the year 1991-92. 

(ii) AunualReport of ·the Inltrumcntation Limited. 
Kota for the year 1991-92 alonpith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Statement reprdin,.Review by the Government 
on the wortinl of 'the MImIti UdYOI Limited. 
Now Delhi. for the year 1991-92. 

(ii) Ann1lal Report of the Maruti Udyog Limited. 
New Delhi, for the year 1991-92 alongwith 
Audited Acm1IntI aad comments' of the Comptrol-
ler 1UId Auditor GoacqJ thereon. 

(f) (i) Statement recardiRI RcMcw by the Government 
on the WOIIkinJ of 1heNationai Bicycle Corpora. 
tioa of India Limited. Bombay. for the year 1991-
92. 

(ii) Annual Report of the Narienal Bicycle Corpora-
tion of India Limited. 'Bmnbay. for the year 
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1991·92'alonpith Audited Accounts and comments of 
the. Comptroller and A\lditpr General thereon. 

(g) (i) Statement regarding Review by the Government on 
the working of the Bharat Yantra Nigall'\ Limited. 
Allahabad. for the year 1991·92. 

(ii) Annual Report of the Bharat Yantra Nigam Limited. 
Allahabad. for the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(h) (i) Statement regarding Review by the Government on 
the working of the Hindustan Machine Tools Limited. 
Ban~alore for the year 1991·92. 

(ii) Annual Report of the Hindl!stan Machine Tools 
Limited. Bangalore for the year 1991·92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Fluid Control Research Institute. 
Palghat. for the year 1991·92 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Fluid Control Research Institute. Palghat. for the year 
1991-92. 

(28) A copy of an amendment (Hindi and English versIOns) to 
Volume I, Chapter 14 of the Public Enterprises Survey· for 
the year 1990-91. 

(29) (i) A copy of the Annual Report (Hindi and Engli!ih 
versions) of the Shellac Export Promotion Council. 
Calcutta. for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Shellac Export Promotion Council. 

• The Annual Report (volumes I 10 III) wu laid on Ihe Table of lhe House on the Sth 
March. 1992. 
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Caleutta.for the year 1991·92 toaether with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Shellac Export 
Promotion Council. Calcutta. for the year 1991·92. 

(30) A copy each of the fqllowing papers (Hindi and English 
versions) under sub·section (1) of section 619A of the Com-
panies Act. 1956:-
(a) (i) Review by the Government on the working of the 

State Trading Corpontion of India Limited. for the 
year 1991·92. 

(ii) Annual Report of the State Trading Corporation of 
India Limited for the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
India Tea and Restaurants Limited. Bombay. for the 
year 1991-92. 

(ii) Annual Report of the India Tea and Restaurants 
Limited. Bombay. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(31) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Sports Goods Export Promotion 
Council. New Delhi. for the year 1991·92 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi aDd English versions) by 
the Government on the working of the Sports Goods 
Export Promotion Council. New Delhi. for the year 
1991·92. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cashew Export Promotion Council of 
India. Cochin. for the year 1991··92 alongwith Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and Enpm YCJ'lionI) by 
the Government on the workin, of the ,Cashew &pon 
Promotion Council of India. Codain. for the year 
1991·92. 

(~'3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Salar JUDI MUlCum Board. Hyderabad, 
for the year 1989·90. 

(ii) A copy of the Annual Acc::oants (Hindi and English 
versions) of the Salar Juna Museum Board, Hydenbad •. 
for the year 1989-90 tOiether with Audit Report 
thereon. 

(iii) A (;OpY of the Review (Hindi and EqIish venions) hy 
the Government on the wortiq of the Salar Jung 
MUleum Board. Hydcrabad. for the year 1989·90. 

('4\ A statement (Hindi and Englil;h versions) showing reuoDS 
for delay in layina the papen mcntiuRed at (33) above 

4, Messqes from RaJya ..... 

Secretary-General reported the followinJ messqcs from Rajya 
Sabha:-

(1) That at its sitting held on the 2nd Deccmher, 1992. Raj)'a 
SR~'" agreed without an) amettdmcnt to the Infant Milk 
Substitutes. Feeding Bottles and Infant Foodi. (Regulation of 
Pr;',Juction, Supply and Distribution) Bm. 1992. pused by 
Lok Sabha on the 20th Augu~l. 1992. 

(2) Thllf at its sitting held on the 3rd Dec:cmbcr. 19'-,,- Rfij:8 Sa"". paued in lCaJ1'(1anee with the provisions (I: <1rtkl ' '368 
t)f the Constitution of India without any amendmn' i. C 

Constitution (Seventy-fifth Amendment) BiU. 199~ 08:,: d 
by the Lok S.bha on the 3rd December. 1992. 

C') That at its -Jitting held on the 3Td December. 1'.)9"' RaJ)'a 
Sabha .~d without Iny amendment 10 the Reprr~C'Tttlt"n 
of P~ople (Amendment)Bitl, 19'J2 pasRed hy Lok. S;;hha on 
the 3rd December. 1992. 
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S.Report or ...., Committee ...... Judea (inquiry) Act. 19611 

Secretary-General laid on the Ttblc the following under sub·sc,~tion 
(3) of section 4 of the Judles (Inquiry) Act. 1968 read with Rules 9 
and 10 of the Judges (Inquiry) Rliles. 1969:-

(1) Report. Volumes I and II, (Hindi and Englilih version!» of 
the Inquiry Comminee apP,Ointcd under the Judges (Inquiry) 
Act. 1968. in respect of Mr. Justice V. Rama!>wami. Judge 
Supreme Court of India. 

(2) Evidence of witnesses tendered hdon.: thf Inqulr) CommIt-
tee and original documents exhibited during the inq ulry. 

6. Motion or No-conOdence In tbe Council or Ministers 
Time taken : 6 Hrs. J I Ml~. 

The Speaker informed the House that he had. received five fi'.,liC'C' 
of Motion of No-Confidence in the Council of Ministers from Shti 
Atal Bihari Vajpai. Dr. Laxminarain Pandey. Sarvashri Madlin Lal 
Khur3na. Rajvir Singh and Jaswant Singh. 

Shri Atal Bihari Vajpai who had secured the first place in tile 
ballol then asked for leave of the House to move the motion of No-
Con:idence in the Council of Ministers. 

Th.: Speaker a~ked those Members who were in favour (If Ic71VC 

being grantcd to ri~e in the their places, As nllt k~, than fi;l~ 

Mem~cr~ rose. the Speaker declared that leave was I!ranted and after 
takcinf', th.: sense of thc HOll!'c announced that thl nto!iun Ol i,.I.':1I 

up Immediatdy, 
SI,:I Alai Bihari Vajpai then moved !he follnwinr r",!ion"-

"Tha: thi5 House eXpJl'!;SCS its want 01 confidence in II • .: ( , 01"·,, 
of Ministers". 
The following members took part in the debatc:-
(1) Shri Arjun ~ingh 

(Lo/( Sabha adjourne1l'al 1.33 P,M. and re-assembled at 2.32 P.M.) 
(2) Shri Sharad Yadav 
(3) Shri Bal Ram Jakhar 
(4) Shri Somnath Chatterjee 



(5) Shri Buta Singh 
(6) Shri Indrajit Gupta 
(7) Shri Sharad Pawar 
(8) Shri Frank Anthony 
(9) Shri Chandra Sekhar 

(10) Shri Ruheed MasooCl 
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(11) Shri Sobhanadreeswara Rao Vadde 
The discussion was not concluded. 
7.15 P.M. 

(Lok Sablul adjourned till 11 A.M. on Friday, the 18th December, 
1992.) 

MGIP(PlUlMAN[)-...4512lS-17·12·92. 

C.K. JAIN, 
Secretary-General. 



LOK SABnA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

• Friday, December '18, 1992/Agrahayana 27, 1914 (Saka) 

1. Starred Questions 

No. 166 
11 A.M. 

Slarred Qeustion Nos. 362. 365, and 367-370 were orally 
answered. Replies to Starre(i Question Nos. 361, 363-364, 366 'and 
371-380 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 4176, 4177. 4179-4409 and 
4409-A were laid on the Table. _ .. ------,.., 

fI ~ li. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government on the working of the 
Bharat Earth Movers Limited, Bangalore, for the year 
1991-92. 

(ii) Annual Report of tbe ~harat Earth Movers Limited. 
Bangalore, for the YOl'T 1991-92 alongwith Audited 

~ Accounts and eOlSllllcnts of the Comptrollc~.~~ Auditor 
---'" General thereon. .. .. ..: 

TRANSFER OF PRIV~TE M~SRS' BUSINESS 
On the suggestion of the Speaker, the house agread 
to transfer Private Members' Busines~ fixe~ for 
Friday, the 18th December, 1992 to Tuesday, the 
22nd December, 1992 in order to make available mor4 
time for discussion in the motion 01 ~o-Confidence 

~ in the Council of Ministers. 
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(b) (i) Review by the Government on the working of the Bharat 
DYnamics Limited, HyderabBd. for the year 1991-92. 

(ii) Annual Report of the Bharat Dynamics Limited. 
Hyderabad. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon 

(c) (i) Review by. Jhe Government on the working of the Bharat 
Electron~s. Bangalore. for the year 1991-92. 

(ii) Annual Report of the Bharat Electronics. Bangalore. for 
the year 1991-92 Blongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(d) (i) Review by the Government on the working of the Mishra 
Dhatu Nigam Limited. Hyderabad for the year 1991-92. 

(ii) Annual Report of the Mishra Dhatu Nigam Limited. 
Hyderabad. for the year 1991-92 alongwith Audited 
Account and comments of the Comptroller and Auditor 
General thereon. 

(e) (i) Rcview by the Government on the working of the Garden 
Reach Shipbuilders and Engineers Limited. Calcutta. for 
the year 1991-92. 

(ii) Annual Report of the Garden Reach Shipbuilders and 
Engineers limited. Calcutta. for the year 1991-92 
alongwith Audited Accounts and Comments of the 
Comptroller and Auditor General thereon. 

(f) (i) Review by thc Government on the working of the Goa 
Shipyard- Limited. Goa. for the ycar 1991-92. 

(ii) Annual Report of the Goa Shipyard limited. Goa. for the 
year 1991-92 alongwith Audited Accounts and comments 
of the Comptroller and Auditor General thereon. 

(g) (i) Review by the Government on the working of the 
Mazagon Dock Ltd Bombay.' for the year 1991-92. 

(ii) Annual Report of the Mazagon Cock Ltd. Bombay. for 
the yea, 1991-92 alongwith Audited Accounts and 
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comments of the Comptroller and Auditor General 
thereon. 

(h) (i) Review by the Government on the working of the 
Hindustan Aeronautics Limited, Bangalore, for the year 
1991-92. 

(ii) Annual Report of the Hindustan Aeronautics Limited, 
Bangalore, for the year, 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute for Defcnce Studies and 
Analyses, Ncw Delhi for the year 1991-92 alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute for Defence Studies and Analyses, New Delhi 
for the year 1991-92. 

(3) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 15th December, 1992 issued by the Presidcnt 
under article 356 of the Constitution in relation to the 
State of Madhya Pradcsh published in Notification No. 
G.S.R. 926(E) in Gazette of India dated the 15th 
December, 1992 under article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 15th Deccmber, 1992 made by the President in 
pursuance of sub-c1ausc(i) of c1ause(c) of the 
Proclamation published in Notification No. G.S.R. 927(E)· 
in Gazette of India dated the 15th December, 1992. 

(4) A copy each of the Reports dated the 8th, 10th and 13th 
December, 1992 of the Governor of Madhya Pradesh (Hin~i 
and English versions). 

(5) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 15th December, 1992 issued by the president 
under article 356 of the Constitution in relation to the 
State of Himachal Pradesh published in Notification No. 
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0.8.R. 928(E) in Gazette ot India dated the 15th 
December, 1P92,mder article 356(3) of the CoD$titution. 

(ii) A copy of the <>rder (Hindi and English versions') dated 
the 15th December, 1992 made by the President in 
pursuance of sub-c1ause(i) of c1ause(c) of the Proclamation 
published in Notification No. G.S.R. 929(E) in Gazette of 
India dated the 15th December, 1992. 

(6) A copy of the Report dated the 15th December, 1992 of the 
Governor of Himachal Pradesh (Hindi and English versions). 

(7) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 15th December, 1992 issued by the President 
under article 356 of the Constitution in relation to the 
State of Rajasthan published in Notification No. G.S.R. 
930(E) in Gazette pf India dated the 15th December, 1992 
under article 356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated 
the 15th December. 1992 made by the President in 
pursuance of sub-clause(i) of c1ause(c) of the Proclamation 
published in Notification No. G .S.R. 931(E) in Gazette of 
India dated the 15th December. 1992. 

(8) A copy of the Report dated the 15th December, 1992 of the 
Governor of Rajasthan (Hindi and English versions). 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the Ahmedabad Textile Industry's Research 
Association, Ahmedabad. for the year 1991-92 alongwith 
Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English versions) 
of the Bombay Textile Research Association, Bombay, for 
the year 1991-92 alongwith Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English versions) 
of the South India Textile Research Association, 
Coimbatote, for the year 1991-92 alongwith Audited 
Accounts. 

(iv) A copy of the Annual Report (Hindi and English versions) 
of the Northern India Textile Research Association • . 



s 
Gbaziabad, for the year 1991-92 alongwith Audited 
Accounts. 

(10) A copy gf tbe Review (Hindi and English versions) by the 
Government on the working of the Ahmedabad Textile 
Industry's Research Association, Ahmedabad; Bombay Textile 
Research Association, Bombay; South India Textile Research 
Association, Coimbatore and Northern India Textile Research 
Association, Ghaziabad for the year 1991-92. 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the Silk and Art Silk Mills' Research Association, 
Bombay, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Silk and Art Silk Mills 
Research Association, Bombay, for the year 1991-92. 

(12) (i) A copy of the Annu.al Report (Hindi and English versions) 
of the Man-made Textile Research Association, Surat, for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the:: Man-made Textile 
Research Association. Surat, for the year 1991-92. 

(13) (i) A copy of the Annual Report (Hindi and English versions) 
of the Wool and Woollens Export Promotion Council. 
New Delhi, for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Wool and Woollens 
Export Promotion Council. New Delhi, for the year 1991-
92. 

(14) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Silk Export Promotion Council, Bombay, for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Engli!ih versions) by the 
Government on the working of the Indian Silk Export 
Promotion Council, Bombay, for the year 1991-92. 
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(15) (i) A copy of the Annual R.eport (Hindi and English versions) 
of the Cptwn Textiles Export Promotion Council. 
Bombay. for the year 1991-92 alongwith. Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Cotton Textiles Export 
Promotion, Council. Bombay, for the year 1991-92. 

(16) (i) A copy of the Annual Report (H~ndi and English versions) 
of the Synthetic and Rayon Textiles Export Promotion 
Council. Bombay. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English ven;ions) by the 
Government on the working of the Synthetic and Rayon 
Textiles Export.Promotion Council, Bombay. for the year 
1991-92. 

(17) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of the Major 
Port Trusts Act, 1963;-

(i) G.S.R. 365(E) publishcd in Gazette of India dated the 
26th March. 1992 approving the Bombay Port Trust 
Employees (Leave Travel Concession) (Amendment) 
Regulations. 1992. 

(ii) G.S.R. 364(E) published in Gazettc of India dated the 
26th March. 1992 approving the New Mangalore Port 
Trust Employees (Classification. Control and Appeal) 
First Amendment Regulations. 1992. 

(iii) G .S. R. 398(E) published in Gazette of India dated the 
2nd April, 1992 approving the Visakhapatnam Port 
Trust Employers (Contributory Ou.sdoor and Indoor 
Medical Benefit after retirement) Regulations. 1992. 

(iv) G.S.R. 427(E) published in Gazette of India dated the 
20th ·April. 1992 approving the Tuticorin Port Emplo-
yees (General Provident Fund) Sccobd· Amendment 
Regulations. 1992. 
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(v) G.S.R. 436(E) published in Gazette of India dated the 
27th April. 1992 approving the Calcutta Port Trust 
Employees' (Other than Hali::lia Dock Complex) 
(Recruitment, Seniority and Promotion) Seventh 
Amendment R.egulations. 1992. 

(vi) G.S.R. 486(£) published in Gazette of India dated the 
11th May. 1992 approving the Tuticorin Port Trust 
Employees (Recruitment. Seniority and Promotion) 
Fifth Amendment Regulations. 1992. 

(vii) G.S.R. 487(E) published in Gazette of India dated the 
13th May. 1992 approving the Bombay Port (Licensing 
and Control of Pilots) Amendment Regulations. 1992. 

(viii) G .S. R. 648(E) published in Gazette of India dated the 
29th June. 1992 approving the Tuticorin Port Trust 
Employees (Recruitment. Seniority and Promotion) 
Sixth Amendment Regulations. 1992. 

(ix) G.S.R. 672(E) published in Gazette of India dated the 
7th July. 1992 approving the Bombay Port (Licensing 
and Control of Pilots) Second Amendment Regulations. 
1992. 

(x) G .S. R. 716(E) published in Gazette of India dated the 
5th August. 1992 approving the Cochin Port Employees 
(Recruitment. Seniority and Promotion) Regulations. 
1992. 

(xi) G .S. R. 449(E) published in Gazette of India dated the 
30th April. 1992 approving the Kandla- Pori Trust 
Employees House Building Advance. Special Family 
Benefit Fund Scheme. 1992. 

(xii) G.S.R. 397(E) published in Gazette of India dated the 
2nd April, 1992 approving the Cochin Port Trust 
Employees (Recruitment. Seniority and Promotion) 
Amendment Regtuaaions. 1992 together with a 
Corrigendum publish:cd in Notification No. G.S.R. 
827(E) dated the 26th October. 1992. 

(xiii) G.S.R. 826(E) published in Gazette of India dated the 
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26th October. 1992 approving the Corrigendum to the 
Cochin Port Employees (Recruitment. Seniority and 
Promotion) Amendment Regulations. 1992. 

(xiv) G.S.R. 843(E) published in Gazette of India dated the 
2nd November. 1992 approving the New Mangalore 
Port Trust Employees (Family Security) (First 
Amendment) Regulations 1992. 

(xv) G.S.R. 857(E) published in Gazette of India dated the 
6th November. 1992 approving the Corrigendum to 
Paradip Port Employees (General Provident Fund) 
Regulations. 1991. 

(xvi) G.S.R. 858(E) published in Gazette of India dated the 
6th November. 1992 containing Corrigendum to the 
G.S.R. No. 150(E) dated the 19th March. 1991. 

(xvii) G.S.R. 873(E) published in Gazette of India dated the 
16th November. 1992 approving the Corrigendum to 
Mormugao Port Employees' (Leave Travel Concession) 
First Amendment Regulations. 1991. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bombay Port Trust for the year 1991-
92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Bombay Port 
Trust for the year 1991-92. 

(19) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major Port 
Tru~s Act. 1963:-

(a) (i) Annual Accounts of the Bombay Port Trusts for the 
year 1991-92 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Bombay P-prt Trust for the year 1991-92. 

(b) (i) Annual Accounts of the lawaharlal Nehru Port Trust 
for the year 1991-92 together with Auqit Report 
thereon. 
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(ii) Review by the Government on the Audited Aeeounts of 
the Jawaharlal Nehru Port Trust ·for the year 1991-92. 

(e) (i) Annual Accounts of the Kandla Port Trust for the year 
1991-92 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Kandla Port Trust for the year 1991-92. 

(d) (i) Annual Accounts of the Madras Port Trust for the year 
1991-92 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Madras Port Trust for the year 1991-92. 

(20) A copy eaeh of the following p"pers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Coehin Shipyard Limited. Cochin. for the year 1991-92. 

(ii) Annual Report of the Cochin Shipyard Limited. 
Cochin. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Shipyard Limited. Visakhapatnam. for the 
year 1991-92. 

(ii) Annual Report of the Hindustan Shipyard Limited 
Visakhapatnam. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for the Training of 
Highway Engineers, New Delhi, for the year 1991-92 
alongwith Audited' Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government. on the working of the National 
Institute for the Training of Highway Engineerli. New 
Delhi for the year 1991-92. 
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(22) A copy of the Notification Nb. S.D. 859(E) (Hindi and English 
versions) published in Gazette- of India dated the 24th November, 1992 
making certain Amendments to Notification No. S.D. 451(E) dated the 
19th June. 1992. 

(23) A copy of the Andaman and Nieobar Islands (Entry of sea 
going vessels in the -Ports) Amendment Rules. 1992 (Hindi 
and English versions) published in Notification No. G.S.R. 
890(E) in Gazette of India dated the 23rd November. 1992 
under sub-section (2B) of Section 6 of the Indian Ports Act. 
1908. 

(2~) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual ~eport and Audited Accounts of the 
Hooghly Dock and Port Engineers Ltd. for the year 1991-92. 

(25) (i) A copy of the Annual Report (Hindi and Ell8lish 
versions) of the Navik Bhavishya Nidhi. Bombay. for the 
year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Navik Bhavishya Nidhi. Bombay. for the 
year 1991-92 together with Audit Report thereon. 

(iii) A copy of the·Review (Hindi and English versions) by the 
government on the working of the Navik Bhavishya 
Nidhi. Bombay. for the year 1991-92. 

(26) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Jawaharlal Nehru Port Trust. 
Bombay. for the year 1991-92. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Jawaharlal Nehru Port 
Trust. Bombay, for the year, 1991-92. 

(27) (i) A copy of the Annual Administration Report (Htndi and 
English versions) of the Madras Port Trust, 
Madras. for the year 1991·92. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Madras Port Trust. 
Madras. for the year 1991-9~ 
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(28) (i) A copy of the Annual Rep.prt (Hindi and English 
versions) of the Kandla Dock' Labour Board for the 
year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Kandla Dock 
Labour Board for the year 1991-92. 

(29) (i) A copy of the Annual Administration Report (Hindi 
and English versions) of the Visakhapatnam Dock 
Labour Board for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Visakhapatnam 
Dock Labour Board for the year 1991-92. 

(30) (i) A copy of the Annual Administration Report (J lindi 
and English versions) of the New Mangalore Port Trust. 
Panambur for the year 1991-92. together with Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the New Mangalore 
Port Trust. Panambur for the year 1991-92. 

(31) (i) A copy of the Annual Administration Report (Hindi 
and English versions) of the Calcutta Port Trust for the 
year 1991-92 together with Accounts. 

(ii) A copy of the Review by the Government on the 
working of the Calcutta Port Trust for the year 1991-92. 

(32) A copy of the Inland Waterways Authority of India 
Recruitment, Seniority and Promotion Regulations. 1992 
(Hindi and English versions) published in Notification No. 
6-IWAlIEstt.l4/90 in Gazette of India dated the 2(jth 
August, 1992 under Section 36 of the Inland Waterways 
Authority of India Act, 1985. 

(33) A copy each of the following Notific&tiens (Hindi and English 
versions) allCler section 159 of the Customs Act. 1962 :-

(i) G.S.R. 738(E) and G.S.R .. 739(£) published in Gazette 
of India dated the 27th August. 1992 together with an 
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explanatOfY memorandum regarding exemption to raw 
materials. components. intermediates. consumables. 
parts other thaI) spares and packing materials required 
for the manufacture of goods to be supplied to specific 
agencies/projects from the whole of the basic. 
additional. and auxiliary duties of Customs leviable 
thcreon. 

(ii) G .S. R. 74O(E) published in Gazette of India dated the 
27th August. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 1t12190-Cus.. dated the 30th March. 
1990. 

(iii) G.S.R. 741(E) published in Gazette of India dated the 
27th August. 1992. together with an explanatory 
memorandum making certain amendments to 
Notification No. 513/8t1-Cus.. dated the 30th 
December. 1986. 

(iv) G.S.R. 742(E) puhlished in Gazette of India dated the 
27th August. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 134/91-Cus.. dated the 24th 
Septem her. 1991. 

(v) G.S.R. 743(E) published in Gazette of India dated the 
27th August. 1992 together with an explanatory 
memorandum regarding exemption to Phosphoric acid 
when imported into India for the manufacture of 
fertilizers from the whole of thc basic and additional 
duties of customs leviahle thereon. 

(vi) G.S.R. 748(E) published in Gazette of India dated the 
1st September. 1992 together with an 't:xplanatory 
memorandum seeking to extend eoneessional rate of 
customs duty ~o specified machines imported for 
manufacture. of automotive components. 

(vii) G.S,R. 759(E) published in Gazette of India dated the 
8th September. 1992 together with an explanatory 
memorandum making certain amendments to 
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Notification No. 70189-Cus., dated the 1st March, 1989 
pres-
cribing effective import duty 00 bearings so as to 
substitute the description of certain parts of bearings. 

(viii) G .S. R. 792(E) published in Gazette of India dated the 
lst October, 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 9OJ92-Cus .• dated the ht March. 1992. 

(ix) G.S.R. 793(E) and G.S.R. 794(E) published in Gazette 
of India dated the 1st October. 1992 together with an 
explanatory memorandum regarding exemption to air-
conditioned cars and air-conditioned coaches when 
imported into India by specified importcrs from the 
basic duty of cu~toms in excess of 50 per cent ad 
~'(ll(}rem and whole of the additional and auxiliary duties 
of customs leviable thereon. 

(x) G .S. R. 812(E) published in Gazette of India dated the 
16th October. 1992 together with an explanatory 
memorandum making certain amendments' 10 
Notification No. 203/90-Cus .• dated the 21st June. 1990. 

(xi) G.S.R. 847(E) published in Gazette of India dated the 
4th November. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification Nos. 213-88 .. Cus .• 250192-Cus .. and 2081 
81-Cus .• dated the 30 June. 1988. 3ht July. 1992 and 
the 22nd September. 1981 respectively. 

(xii) G.S.R. 869(E) published in Gazette of India dated the 
13th November. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 267189-Cus .• dated the 1st November. 
1989. 

(xiii) G.S.R. 874(E) and G.S.R. 875(B) published in Galelte 
of India aated the 16th Novelllhcl' 1992 together with 
an explanatory memorerrdum. regarding exemption to 
specified components and equipments imported for the 
manufacture of trawlers subject to certain conditions 
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from the "'hole of the basic, additional and auxiliary 
duties of customs leviable thereon. 

(xiv) G.S.R. 881(E) arad G.S.R. 882(E) J1ublished in Gazette 
of India dated lhe 18th November, 1992 together with 
an explanatory memorandum regarding exemption to 
catalysts con'taining specified precious metals when 
importcd into India from so much of the basic and 
auxiliary duties of customs as arc equivalent to the 
duties calculated on the value representing the cost of 
precious metals contained therein. 

(xv) G ,S.R. 892(E) published in Gazette of India dated the 
25th November. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification No. 283192-Cus.. dated the lst October. 
1992. 

(xvi) G .S. R. 869(E) published in Gazette of India dated the 
27th November. 1992 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vice-versa. 

(xvii) S.D. 870(E) puhlished in Gazette of India dated the 
27th November. 1992 together with an explanatory 
memorandum regarding revised rates of exchange of 
conversion of certain foreign currencies into Indian 
currency or vice-versa. 

(xviii) G.S.R. 9OO(E) and G.S.R. 901(E) published in Gazette 
of India dated the 30th November. 1992 together with 
an explanatory memorandum seeking 'to allow duty free 
imports of inputs required for the manufacture-of goods 
for export under self Declared Pass Book Scheme. 

(34) A copy each of the following Notifications (Hindi and English 
versions) ,under sub-sec-.tion (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S,R. 709(E) published in Gazette of India dated the 
3rd August. 1992 together with In explanatory 
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memorandum making certain am~ndments to 
Notification No. 23 1187-CE , dated. the 1st October. 
1987. 

(ii) G.S.R. 710(E) published in Gazelle of India dated the 
3rd August. 1992 together with an explanatory 
memorandum regarding exemption to waste of fish etc. 
produced or manufactured in a 100 per cent export 
Oriented Undertaking or a Free Trade Zone and 
allowed to be sold in India from the whole of the duty 
of excise leviable thereon. 

(iii) The Central Excise (Fifth Amendment) Rules. 1992 
published in Notification No. G.S.R. 795(E) in Gazelle 
of India dated the 1st Octoher. 1992 together with an 
explanatory memorandum. 

(iv) G.S.R. 803(E) published in Gazelle of India date~ the 
9th October, 1992 together with an explanatory 
memorandum conferring the powers of adjudication and 
investigation the Collector of Customs, Delhi for cases 
pertaining to NOIDA Export proces!ling Zone. 

(v) G.S.R. R04(E) published in Gazette of India dated the 
9th October. 1992 together with an explanatory 
memorandum making certain amendments to 
Notification Nos. 13/92-CE and 14192-CE. dated the 
15th April. 1992. 

(vi) G.S.R. 805(E) publi!lhed in Gazette of India dated the 
9th October. 1992 together with an explanatory 
memorandum seeking to reintroducc thc Notification 
No. J05n7-CE. dated the Sth November. 19'77. 

(vii) G.S.R. 810(E) publi!lhcd in Gazette of India dated the 
16th October, 1992 together with an explanatory 
memorandum making eertain amendments to 
Notification No, 3OI89·CE, dated the lst March. 1989. 

(viii) G.S.R. 811(E) published in Gazette of India dated the 
16th Octobcr, 1992 together with an explanatory 
memorandum regarding exemption to Arms and 
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Ammunitions manufactuied in an ordinance factory 
when supplied to the Police forces of the States or 
Union Territories from the whole of the duty of excise 
leviable thereon subject to certain conditiollS. 

(ix) G.S.R. 833(E) pubUshed in Gazette of India dated the 
29th October, 1992 together with an explanatory 
memorandum making certain amendment to 
Notification No. 171170-CE, dated the 21st November. 
1970. 

(x) G.S.R. 834(E) published in Gazette of India dated the 
29th October, 1992 together with an explanatory 
memorandum regarding . exemption to samples of 
cigarettes upto a specified quantity drawn for quality 
control testing from the basic and additional duties of 
excise. 

(xi) G.S.R. 744(E) published in Gazette of India dated the 
27th August. 1992 together with an explanatory 
memorandum regarding exemption to all excisable 
goods produced or manufactured in the 100 percent 
Export Oriented Units or a Free Trade Zone when 
cleared to a person holding duty free import licence 
from the whole of the excise duty subject to fulfilment 
of certain conditions. 

(xii) G.S.R. RIlO(E) puhlished in Gazette of India dated the 
7th October. 1992 together with an explanatory 
memorandum seeking to waive excise duty on 
Ammonium Nitrate Fuel Oil for the period from the 

• 28th February, 1986 to the 26th July. 1988. 
(xiii) The Consumer Welfare Fund Rules, 1992 published in 

Notification No. G.S.R. 895(E) in Gazette of India 
dated the 25th November. 1992 together with an 
explanatory memorandum. 

(35) A copy of the Notification No. S.D. 785(E) (Hindi and 
English versions) published in Gazette of India dated the 26th 
Oetoher. 1992 making certain changes in the list of 
Psychotropic Substances specified in the Schedule issued 
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under scction 3 of the Narcotic drup and Plhycbotropic 
Substances Act, 1985. 

(36) A copy of the Narcotic Drugs and Psychotropic Substanc:cs 
Amendment Rules, 1992 (Hindi and English versions) 
published in Notification No. S.O. 786(E) in Gazette of 
India dated the ;Z6th October, 1992 under section 77 of the 
Narcotic Drugs and Psychotropic Substances 'Act, 1985. 

(37) A copy of the Order No. 1.I'92-ITA-I1 (Hindi and Engli!lh 
versions) dated the 14th October, 1992 regarding relaxation 
of conditions laid down in the section 32AB(5) - Ws 
Orissa Mining Corporation Limited. Bhubaneshwar. for thc 
assessment years 1987-88 and 88-89 issucd uiKlcr clause (c) 
of sub-section (2) of section 119 of the Income-tax Act. 
1961. 

(38) A copy each of the following Notifications (Hindi and 
English ver5ions) under sub-section (4) of section 19 of the 
Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1970 and 1980:-

(i) The Dena Bank (Officers') Service (Amendment) 
Regulations, 1991 published in Notification No. Advt. 
111141148191 in Gazette of India dated the 2Jrd 
November, 1991. 

(ii) The Bank of India (Officcn') Service Regulation5. 
1979 published in Notification No. P:IR:VNK:37 in 
Gazette of India dated the 2nd May. 1992. 

(iii) The Vijaya Bank Officer Employees' (Discipline and 
Appeal) Fir5t Amendment Regulations. 1992 published 
in Notification No. 282 in Gazette of India dated the 
21st March. 1992. 

(iv) The Punjab National Bank (Officcr5') Service 
(Amendment) Regulations. 1979 published in 
Notification No. F. 1712184-IR in Gazette of India 
dated the 21st March. 1992. 

(v) The New Bank of India Officers' Service 
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(Amendment) Regulations. 1987 published in 
Notification No. 5012 in Gazette of India dated the 
18th September, 1992. 

(vi) The Oriental Bank of Commerce Officer Employees' 
(Conduct) (Amendment) Regulations, 1992 published 
in Notification No. 3914 in Gazette of India dated the 
14th November, 1992. 

(vii) Thc Oriental Bank of Commerce (Officers') Service 
Amendment Regulations, 1991 published in 
Notification No. 3912 published in Gazette of India 
dated the 4th May, 1991. 

(viii) The Vijaya Bank (Officers') 
Amendment) Regulations, 1991 
Notification No. 2231 in Gazette of 
12th July, 1991. 

Service (First 
published in 

India dated the 

(ix) The Dena Bank (Officers') Service (Amendment) 
Regulations. 1992 published in Gazette of India dated 
the 4th April. 1992. 

(x) The Oriental Bank of Commerce (Officers') Servil:l' 
Amendment Regulations, 1992 puhlished in 
Notification No. 3913 in Galette of India datl'd the 41h 
April. 1992. 

(xi) The Canara Bank (Officcrs') Service (Amendment) 
Regulations. 1979 published in Notification No. PWPM 
442():71 RAO in Galette of India dated the 30th Mav. 
1992. 

(xii) The Vijaya Bank (Officers') Service (First amendment) 
Regulations. 1992 published in Notification No. 24:!9 in 
Gazette of India dated the 13th June. 1992. 

(39) A copy of the Notification No. 511991 (Hindi' and English 
versions) published in Gazette ·of India dated the 4th May. 
1991 approving certain amendments in Rule!> of the State 
Bank of Hyderabad Employees' PeRl.ion Fund Rule!> a!> 
mentioned in the Notification issued under section 6.1 of the 
State Bank of India (Sub5idiary Banks) Act. 1959. 

I) 
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(40) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 50 of the State Bank 
of India Act. 1955:-

(i) The Imperial Bank of India Employees' Pension and 
Guarantee Fund Rules and Regulations (Amendmcnts) 
1991 published in Notification No. ADM:SPL:4457 in 
Gazette of India . dated the 26th October. 1991. 

(ii) The Imperial Bank of India Employees' Pension and 
Guarantee Fund Rules and Regulations (Amendments) 
1991 published in Notification No. ADM:SPI:4458 in 
Gazette of India dated the 26th October. 1991. 

(iii) The Imperial Bank of India Employees' Pension and 
Guarantee Fund Rules and Regulations (Amendments) 
1989 published in Notification No. ADM:SPV4459 in 
Gazette of India dated the 26th October. 1991. 

(iv) The State Bank of India Employees' Pcnsion Fund 
Rules (Amendments) 1991 published in Notification No. 
ADM:SPL:4460 in Gazette of India dated the 26th 
October. 1991. 

(v) The State Bank of India Employees' Pension Fund 
Rules (Amendments) 1991 published in Notification No. 
ADM:SPL:4461 in Gazettc of India dated thc 26th 
October. 1991. 

(vi) The State Bank of India Employees' Pension Fund 
Rules (Amendments) 1991 published in Notification No. 
ADM:SPL:4462 in Gazette of India dated the 26th 
October. 1991. 

(41) A copy of the Notification No. 3/92 (Hindi and English 
versions) published in Gazette of India dated the 20th June. 
1992 making certain amendments to Regulation 33 of thc 
Industrial Finance Corporation of India Staff Regulations. 
1974 under sub-section (3) of se~ion 43 of the Indu5trial 
Finance Corporation Act, 1948. 

(42) A eopy each of the following papers (Hindi and Engli5h 
versions) under sub-section (1) of sectioB 619A of the 
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CompaAies Act, 1956:-
(a) (i) Statement regarding Review by the Government on the 

womng of the Oriental Insurance Company Limited. 
N'ew Delhi, for the year 1991-92. 

(ii) Annual Report of the Oriental IDlurance Company 
Limited, New Delhi, for the year 1991-92 alonpith 
Audited ~c:counts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Statement regarding Review by the Government on the 
working of the National Insurance Company Limited, 
Calcutta. for the year 1991-92. 

(ii) Annual Report of the National Insurance Company 
Limited, Calcutta, for the year 1991-92 alonpith 
Audited Accounts and comments of tbe Comptroller 
and Auditor veneral thereon. 

(e) (i) Statement regarding Review by 1he Government on the 
working of the United India Insurance Company 
Limited. Madras. for the year 1991-92. 

(ii) Annual Report of the United India Insurance Company 
Limited, Madras. for the year 1991-92 alonpith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(d) (i) Statement regarding Review by the Government on the 
working of the New India Asstlrance Company Limited. 
Bombay, for 1he year 1991-92. 

(ii) Annual Report of the New India Insurance Company 
Limited, Bombay, for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Statement regarding Review by the Government on the 
working of the General Insurance Corporation of India. 
Bombay. for the year 1991-92. 

(ii) Annual aepon of the Gcaeral Insurance Corporation of 
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India Bombay, for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(43) A copy each of the following Notifications (Hindi and English 
versions) under sub-section 4 of Section 58 of the Reserve Bank of 
India Act, 1934:-

(i) Notification No.4 published in Gazette of India dated 
the 21st March, 1992 making certain amendments to 
Reserve Bank of India Pension Regulations, 1990. 

(ii) Notification No. 1 published in Gazette of India dated 
the 7th September, 1991 making certain amendments to 
Sub-Regulations (i) and (ii) of Regulation 24 of the 
Reserve Bank of India General Regulations, 1949. 

(iii) Notification No. 2 published in Gazette of India dated 
the 2nd May, 1992 making certain amendments to Sub· 
Regulation (iv) of Regulation 9 of the Reserve Bank of 
India General Regulations. 1949. 

(iv) Notification No.2 puiilished in Gazette of India dated 
the 27th July. 1991 making certain amendmcnts to the 
Reserve Bank of India Employees' Provident Fund 
Regulations, 1935. 

(44) A copy of State Bank of Hyderabad (Payment of Gratuity to 
Employees) Regulations, 1960 (Hindi and English versions) 
published in Notification No. 1011991 in Gazette of India 
dated the 21st December, 1991 under sub-section 4 of Section 
63 of the State Bank of India (Subsidiary Banks) Act, 1959. 

(45) A eopy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 7 of the Employees' 
Provident Funds and MisceUaneous Provisions Act, 1952:-

(i) The Employees' Provident Fuods (Second Amendment) 
Scheme, 1992, published in Notification No. G.S.R. 341 
in Gazette of Jndia dated the 25th July, 1992. 

(ii) The Employees' Family Pension (Amendment) Scheme. 
1992 pubHshed in Notification No. G.S.R. 419 in 
Guette of India dated the 19th September. 1992. 



(iii) The Employees' Deposit Linked Insurance 
(Amendment) Scheme, 1992 published in Notification 
No. G.S.R. ~20 in Gazette of India dated the 19th 
September. 1992. 

5. Report of the Select Commmittee 

Shri P.R. Kumaramangalam presented the Report (Hindi and 
English versions) of the Select Committee on the Bill further to 
amend the Constitution of India viz., the Constitution (Sevcnty-firlit 
Amendment) Bill, 1990 (Amendment of Articles 81, 82, 170 and 327). 

6. Evidence berore the select Committee 

Shri P.R. Kumaramangalam laid on the Table the record of 
evidence tendered before the Select Committee on the Bill further to 
amend the ConstitutioD of India viz., the Constitution (Seventy-first 
Amendment) Bill. 1990 (Amendment of Articles 81, 82, 170 and 327). 

7. Reports and minutes of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes 

Shri K. Pradhani presented a copy each .of the following Reports 
and Minutes of the Sittings relating thereto (Hindi and English 
Versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes: 

(1) Tenth Report on Action Taken by the Government on the 
recommendations contained in the Ninth Report (Tenth Lok 
Sabha) - Reservations for and employment of Scheduled 
Castes and Scheduled Tribes in National Buildings 
Construction Corporation Limited. 

(2) Eleventh Report on Action Taken by the Government on 
the recommendations contained in the Third Report (Tenth 
Lok Sabha) - Reservations for and employment of 
Scheduled Castes and Scheduled Tribes in National Thermal 
Power Corporation Limited. 

(3) Twelfth Report on Minisb'Y of Welfare - Tribal Cooperative 
Marketing Development Federation of India Umited. 
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•. Sllll~m~nt of tbe Committee on the Wel'.r~ 01 Scheduled C .. lft and 
Schrdulrd Tribes 

Shri K. Pradhani laid on the Table a copy (Hindi and En,lish 
versions) of the Statement showing action laken by Government on 
the recommendations conlained in Chapter I of the Second Report 
(Tenth Lok Sabha) on the Ministry of Civil Aviation - Reservations 
for and employment of Scheduled Castes and Scheduled Tribes in 
Indian Airlines. 

9. Prl·~l.'nhlticm of Petitions 

(I) Shn Lalit Oraon presented a petition signed Ily Shri Jit Bahan 
Baraik resident of Village Dumardih. Post-Tesera. District Gumla. 
(Bihar) and others for implementing the existing orders for treating 
the Chik and Raraik trihal communities of Bihar as Scheduled Tribel'. 

(ii) Shri Ram "'aik presented the following petitions:-

(1) A petition signed by Shri D.R. Raut. Chairman. Shri 
Gangadhar J. Patil and other members of the Tarapur 
Anllshakti Prakalp Pidit J:lOata Samiti. Akkarpatti, regarding 
rehahilitation of persons affl'cted hy the construction of 
Tarapllr Atomic Power ProjCl't Nos. 3 and 4. 

(~) A petition signed hy Shri Rakesh P. Gandhi and Shri 
Ramesh Chandra 1. RavaJ. and others representing the 
employl'l" and depositors of the Metropolitan Co-operative 
Bank Ltd (now in liquidation) for revival of the Bank or itl' 
am;d)!aOl.ltion with any other Co-operative Bank in Bombay. 

Ill. 'Illtilln Rl'~lIrdinlC Reporl of Joint CommlllH'-Extl'nlion of lime 

Shri Ram "'iw;Is Mirdha moved the following motion: 

"That this House do extend upto the lal'l day of the Budget 
Session. 1993. the time for prel'entation of report of the Joint 
Committee to enquire into irregularities in securities and bankin. 
transactions" . 

The motion was adopted. 

II. Governmenl Blll-lntrodlKed The Cen, .. (AlMndment) BID, 1992. 
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12. Motion or No-CoDIWaee In tbe CouacII of Mialsten 
Time takea : 1. Un. 51 MIl. 

Further discussion on the following motion moved by Shri Atal 
Bihari Vajpai on the 17th December, 1992 was resumed:-

"That this House expresses its want of confidence in the Council 
of Ministers." 

The following members took part in the debate:-

(1) Shri Chinmaya Nand Swami 

(Lok Sabha adjourned ar I p.m. and re-assembled or 2.03 p.m.) 

(2) Shri Ghulam Nabi Azad 
(3) Shri Nitish Kumar 
(4) Shri Rajcsh Pilot 
(5) Shri P.G. Narayan 
(6) Shri B. Shankranand 
(7) Shri Ebrahim Sulaiman Sait 
(8) Smt. Pratibha Devi Patil 
(9) Shri Mohan Rawale 

(10) Smt. Margaret Alva 
(11) Shri Satyapal Singh Yadav 
(12) Shri Madan Lal Khurana 
(13) Shri Mani Shankar Aiyar 
(14) Prof. Malini Bhattacharya 
(15) Shri Kamaluddin Ahmed 
(Hi) Shri Bhogendra Jha 
(17) Dr. Laxminarain Pandey 
(18) Shri Chitta Basu 
(19) Shri K.P. Singh Deo 
(20) Prof. Prem Dhumal 
(21) Shri Era Anbarasu 
(22) Shri Shibhu Soren 
(23) Shri Rajvir Singh 
(24) Shri Pius Tirkey 

The discussion was not conc:luded. 



·13. Report ~ B ..... MYIIorJ CoauaIttee 
Shri Saifuddin Choudhury presented the Twenty-fourth Report of 

the Business Advisory Committee. 
10.25 P.M. 

(Lok Stab'"' adjt:Tumed tiD 11 A.M. 011 MOllda" Iht 21s1 December, 
1992) 

• AI 1.1, P.M. 
~I..S-t"t .... 

C.K. JAIN, 
Stcrtlllry-GtlltrtU. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Monday. December 21. 19921Agrahayana 30. 1914 (Saka) 

No. 167 
~ 11 A.M. 

,., 

1. Questions 
(i) Due to interruptions in the House. Starred Questions could not 

be called for oral answer. SQ Nos. 381~ put down in the Order 
Paper for the day were, therefore. treated as Unstarred and their 
answers together with the answers to the Unstarred Question Nos. 
4410-4644 will be printed in the Official Report for the day. 

(ii) A statcment by the Minister of State for Power correcting the 
reply given on August 10, 1992 to Unstarred Question No. 4967 
regarding NTPC dues to SEBs was also treated as laid on the Table. 
2. Special Mention 

In response to a matter raised by Sarvashri Madan Lal Khurana 
and Jaswant Singh regarding a protest meeting organised by Bhartiya 
Janata Party in the Talkatora Stadium. New Delhi on 20 December. 
1992. the Minister of Home Affairs made a statement. 
(Lok Sabha adjourned at 1l.21 A.M. and re-assembled at 12 noon) 
3. Papen laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Brahmaputra Board (Second Amendment) 

Rules, 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 476 in Gazette of India dated the 
24th October, 1992 under section 30 of the Brahmaputra Board 
Act, 1980. 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the National 

Projects Construction Corporation Limited. New Delhi. for 
the year 1991-92. 

(il) Annual Report of the National Projects Construction 
Corporation Limited. New Delhi for the year 1991-92. 
alongwith Audited Accounts and comments of the Comp-
troller and Auditor General thereon. 

(3) (i) Copy of the Annual Report (Hindi and English versions) 
of the National Institute of Hydrology. Roorkee. for the 
year 1991-92 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the National 
Institute of Hydrology. Roorkee. for the year 1991-92. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Betwa River Board. Jhansi. for the year 1991-92 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Rcview by the Government on the working of the Betwa 
River Board. Jhansi. for the year 1991-92. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the Brahmaputra Board for the year 1991-92. 

(ii) A statement (Hindi and English versions) regarding 
Rcview by the Government on the working of the 
Brahmaputra Board for the year 1991-92. 

(0) II wpy each of the following papers (Hindi and English 
versions) under suo-section (1) of section ti19A of the Com-
panies Act. 19So:-
(a) (i) Review by the Government on the working of the 

Manganese Ore (India) Limited. Nagpur. for the year 
1991-92. 

(ii) Annual Report of the Mangan(.sc Ore (India) Limited. 
Nagpur for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 
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(b) (i) Review by the Government on the working of the 
Metallurgical and Engineering Consultants (India) 
Limited. Ranchi. for the year 1991-92. 

(ii) Annual Report of the Metallurgical and Engineering 
Consultants (India) Limited. Ranehi. for the year 
1991-92 alongwith Audited Accounts and comments of 
the Comptroller and Audiklr General thereon. 

(c) (i) Review by the Government on the working of thc 
National Mineral Development Corporation Limitcd. 
Hyderabad. for the year 1991-92. 

(ii) Annual Report of the National Mineral Devclopment 
Corporation Limited, Hydcrabad. for the year 1991-92 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thercon. 

(d) (i) Rcview by the Governmcnt on the working of the 
Vijayanagar Steel Limited. Bangalore. for the ycar 
1991-92. 

(ii) Annual Rcport of the Vijayanagar Steel Limited. 
Bangalorc. for thc year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Visakhapatnam Steel Plant. Rashtriya Ispat Nigam 
Limited for tlte year 1991-92. 

(ii) Annual Report of the Visakhapatnam Steel Plant, 
Rashtriya (spat Nigam Limited for the year 1991-92 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(f) (i) Review by the Government on the working of the 
Neelachal Ispat Nigam Limited, Bhubaneswar, for the 
year 1991-92. 

(ii) Annual Report of the Neelachal lspat Nigam Limited. 
Bhubaneswar, for the year 1991-92 alongwith Audited 
Accounts and com~ents of the Comptroller and 
Auditor General thereon. 
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. (g) (i) Review by the Government on the working of the 
Steel Authority of India Limited. New Delhi. for the 
year 1991-92. 

(ii) Annual Report of the Steel Authority of India 
Limited. New Delhi. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Hindustan Steel Works Construction Limited, Cal-
cutta, for the year 1991-92. 

(ii) Annual Report of the Hindustan Steel Works Cons-
truction Limitep, Calcutta, for the year 1991-92 along-
with Audited Accounts and comments of the Comp-
troller and Auditor General thereon. 

(i) (i) Review by the Government on the working of the 
Bharat Refractories Limited. Bokaro, for the year 
1991-92. 

(ii) Annual Report of the Bharat Rcfractories Limited, 
Bokaro. for the year 1991-92 alongwith Audited 
Accounts and commcnts of the Comptroller and 
Auditor General thercon. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Centre of Films for Children and Young 
PcopJc, Bombay, for the year 1991-92, alongwilh Auditcd 
Accounts. 

(ii) A statement (Hindi and English versions) rcgarding 
Review by thc Govcrnment on the working of thc National 
Centrc of Films for Children and Young People, Bombay, 
for the year 1991-92. 

(8) A copy each of the following papers (Hindi and English 
vcrsions) undcr sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the National 

Film . Development Corporation India, for the ycar 
1991-92. 
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(ii) Annual Report of the National Film Development Corpo. 
ration India for tbe year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(9) A statement (Hindi and English versions) correcting thc reply 
given on the 7th December. 1992 to Unstarred Ouest ion No. 
2119 by Shrimati Saroj Dubey and Shri Ram Pujan Patel. 
regarding setting up of T.V. Studios. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the Centre For Development of Tclematics for the year J 99()· 
91. alongwith Audited Accounts. 

(11) A copy each of the following papers (Hindi and English 
wrsions) under sub-section (1) of section 619A of the Com-
panies Act. J 950:-

(a) (i) Review by the Government on the working of the 
Hindustan Zinc Limited. Udaipur. for the year 
1991-92. 

(ii) Annual Report of the Hindustan Zinc Limited. 
Udaipur. for the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
National Aluminium Company Limited. Bhubaneswar. 
for the ye ar 1991-92. 

(ii) Annual Report of the l"atiOlwl Aluminium Company 
Limited. Bhubaneswar. for the year 1 <)()J·92 alongwith 
Audited Accounts and l'Omments of the Comptroller 
and Auditor General thereon. 

(e) (i) Review by the Government on the working of the 
Bharat Gold Mines Limited Oorgaum. for the year 
1991·92 .. 

(ii) Annual Report of the Bharat Gold Mines Limited. 
Oorgaum. for the year 1991-92 alongwith Audited 
Accounts and eomments of the Comptroller .lIld 
Auditor General thereon. 
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(d) ·m Revtcw by the GOVernment on the working of the 
Mineral Exploration Cor'poratioll Limited. Nagpur. for 
the yent 1991-92.' 

(ii) Annual Report of the Mineral Exploration Corpora-
tion Limited. Nagpur. for lhe year 1991-92 alongwith 
Audited Accounts and eomment~ of the Comptroller 
uhd' Auditor General thereon. 

(12) A statement (Hindi and English versiom) correcting the reply 
given on the 7th December. 1992 to Starred Question No. 188 
boy Dr. Lal Bahadur Rawal. regarding exploration of Mines. 

( 13) (i) A copy of the Annual Report (Hindi and English versions) 
of the Air India, Bombay. for the year 1991-92 under sub-
section (2) of section 37 of the Air Corporations Act. 
195~. 

(ii) A statement (Hindi and English versions) regarding 
Review hy the Government on the working of Air India, 
Bomhay, for the year 1991-92. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Air India. Bombay. for the year 1991-92 
together with Audit Report thereon under sul1-Sl'ction (4) 
of section 15 of the Air Corporations Act. I '):'i) 

(14) (i) A copy of the Annual Report (Hindi and English "c!sions) 
of the International Airports Authority of India for the 
yea! 1991-92 alongwith Audited Accounts unde! sub-
section (4) of section 24 and sub-section (2) of section 25 
of the International Airports Authority Act. 197 J. 

(ii) A statement (Hindi and English versi(lIls) regarding 
Review by the Government on the working of the Interna-
tional Airports Authority of India for the year 1991-92. 

( l:'i) A wpy each of the following papers (Hindi and English 
versions) under sub-section (1) of section fl19A of the Com-
panies Act. 1956:-

(i) Statement regarding Review by the Government on the 
working of the Vayudoot Limited. New Delhi. for the year 
1988-89. 
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(ii) Annual Report of the Vnyudoot Limited. New Delhi. for 
the year 1988-89 alongwith Audited Accounts and l'IInJ-

mcnts of the Comptroller 'and' AuditQr General thereon, 
(16) A statement (Hindi and English versions) showing renson~ tOl 

delay in laying the papers mentioned at (1:S) above. 
(17) A copy of the 'Report (Hindi and English versions) of the 

Comptroller and Auditor General of India-Union Govern-
ment-(No, 19 of 1991)-(Commcrcial)-International Air-
ports Authority of India under article 151(1) of the 
Constitution, ' 

(18) A copy each of the following papc,rs (Hind,i and English 
versions) under sub-section (1) of tt\c section 619A of the 
Companies Ace 1956:- ' 

(a) (i) Review by the Governmqnt on the working of the 
Projects and Development India Limited. Dhanbad. 
for the year 1991-92: 

(ii) Annual Report of the Projects and Development India 
Limited. Dhanbad, for the yea~ 1~1-92 alongwith 
Audited Accounts and comments of rhc Comptroller 
and Auditor General thereon.' ' 

(b) (i) Review by the, Government on ~c working of thc 
Pyrites. Phosphates and Chemicals Limited. ~ohtas. 
for the year 1991·92. ' ',,: 

(ii) Annual Report of the Pyrites. Ph~ph~JCs and Chemi-
cals Limited. Rohtas. for the year 1991-92 alongwith 
Audited Accounts and comments of the Coinptroller 
and Auditor General thereon, 

(c) (i) Review by the Government on thc working of the 
National Fertilizers Limited for the year 1991-92, 

(ii) Annual Report of the Nalion'aJ 'Fertili~ers I,.imit~d. for 
the year 1~1-92 ~lo~r'hh ,Audi~ed.'Aeco:~n,ts a~d 
commen'ls of the Comptroller and Auditor General 
thereon.' ,', : '/ ," , "" 

(19) A copy each 'of the fOllowina' pap~rs, (Hindi a~d ~Qglish 
Ycrsions) undcr sub-section (1) ,of~ction 619.A of the Com-
panies Act. 1956:-
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(a) (i) Review by the Government on the working of the 
Hindustan Teleprinters Limited, Madras, for the year 
1991·92. 

(ii) Annual Report of the Hindustan Teleprinters Limited, 
Madras. for the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Indian Telephone Industries Limited. Bangalore. for 
the year 1991·92. 

(ii) Annual Report of the Indian Telephone Industries 
Limited. Bangalore, for the year 1991·92 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon". 

(c) (i) Review by the Government on the working of the 
TelecommuniGations Consultants India Limited. New 
Delhi. for the year 1991·92. 

(ii) Annual Report of the Telecommunications Consultants 
India Limited, New Delhi. for the year 1991·92 along· 
with Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(d) (i) Review by the Government on the working of the 
Videsh Sanebar Nigam Limited. Bombay. for the year 
1991·92. 

(ii) Annual Report of the Videsh Sanehar Nigam Limited, 
Bombay, for the year 1991·92 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(20) A eopy of ·the Memorandum of Understanding (Hindi and 
English versions) between the Indian Telephone Industries 

, Limited and the Government of India for the year 1992·93. 
(21) A copy of the Memorandum of Understanding (Hindi and 

English versions) between the Hindustan Teleprinters Limited 
and the Department of Telecommunications, Government of 
India for the year 1992·93. 
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4. Reports or Public Accounts Committee 

Shri Nirmal Ka.,.i Chatterjee presented the following Reports 
(Hindi and English versions) of the Public Accounts Committee: 

(1) Thirty-seventh RepGrl en action taken on 91stReport (8th Lok 
Sabha) on Integrated Rural Development Programme. 

(2) Thirty-eighth Report on action taken on 148th Report (8th Lok 
Sabha) on Avoidable expenditure on procurement of cartridge 
tapered roller bearings. 

(3) Thtrly-ni"th Report on action taken on 165th Report (8th Lok 
Sabha) on Procurement and utilisation of track materials. 

(4) Fortieth Report on action taken on 166th Report (8th Lok 
Sabha) on Working of Land and development office. 

5. MoHon reg.~ Twenty-Fourth Report or Business Advisory 
Committee 

SHRI P.R. Kumaramangalam moved the following motion:-
"That this House do agree with the Twenty-fourth Report of the 
Business Advisory Committee presented to the house on the 
18th December. 1992." 

This motion was adopted. 
6. Motion of No-confidence in the Council of Mlnlsten 

Time taken:21 Hrs.44 Mts. 
Further discussion on the following motion moved by Shri Atal 

Bihari Vajpai on the 17th December. 1992 was resumed:-
"That this House expre5.'ies its want of confidence in the Council 
of Ministers." 

The following members took part in the dcbate:-
(1) Shri Sultan Salahuddin Owaisi 
(2) Shri Digvijay Singh 
(3) Shri Vishwanath Pratap Singh 
(4) Shri Nathuram Mirdha 
(5) Shri E. Ahamed 
(6) Shri Ram Naik 
(7) Shri Mukul Wasnik 
(8) Shri Surya Narain Vadav 
(9) Shri Ayub Khan 
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(10) Shri Ram Vilas Paswan 
(11) Shri Sitaram Kesri 
(12) Shri V. Dhananjaya Kumar 
( 13) Shri Salman Khursheed 
(14) Shri Syed Shahabuddin 
(15) Shri C.K. Jaffer Sharief 
(16) Smt. Susccla Gopalan 
(17) Shri Sunil Dutt 
(18) Shri Satya Dco Singh 
(19) Shri Indra Jit 
(20) Shri Abdul Ghaffor 
(21) Shri P.V. Narasimha Rao 
(22) Shri Atal Bihari Vajpai (By way of reply) 

On the motion the House divided: 

Ayes "106; Noes ·334. 

The motion was accordingly negativctl. 

7. Government Bills - Under Consideration 
Time allotted: 5 Hrs. 

Ticm taken: 7 Hrs. 35 Mts. 

u(l) The constitution (Seventy-second Amendment) Bill. 1991 
(/nurrion of new parr IX) as reported by Joint Committee. 

• ·(2) The constitution (Seventy-third Amendment) Bm. 1991 
(lnserrion of new parr IXA) as reported by Joint Committee. 

Combined discussion on the motions for consideration of the Bills 
at (1) and (2) above moved by Shri G. Venkat Swamy and Smt. 
Sheila Kaul respectively on the lst December, 1992. continued. 

(1) Shri P.V. Narasimha Rao replied to tbe debate on the 
Constitution (Seventy-second Amendment) Bill, 1991. 

On the motion for consideration of the Bill at (1) above, the House 
divided: Ayes *452; Noes 1. The motion was Rdoptcd by a majority 
of the total membenhip of the House and by a majority of not less 
than two-thirds of the 'members prcscnt and volin, . 

• Subject 10 correclion . 
• • Di5Cu5sed together. 
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Clause-by-c1ause consideration of the Bill was then taken up. 
Clause 2 was taken up but not concluded. 
The discussion on the Bill was not concluded. 

14l P.M. 
YL'o1c Sabha adjourned till ]J A.M. an .Tuesday, the 22nd December, 

1(92) 

MGIP(PlU)M~5e3lS-21-12-12. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

~ Tuesday, Deccmber 22. 1992lPausa 1. 1914 (Saka) 

No. 168 
11 A.M. 

1. Starred QuestJons 
Starred Question Nos. 402. 404. 408 and 413 were orally an~wcred. 

Replies to Starred Question Nos. 401. 403. 405-407. 409-412 and 
414-421 were laid on the Table. 

2. Unslarrecl Questions 

Replies to Unstarred Qucstion Nos. 4645-4876 were laid on the 
Table. 
J. Private Memben' Business 

On the suggestion of the Speaker. the House agreed to postpone 
the Private Members' Business listed for the day to transact the listed 
Government business. 
... Papers laid on the Table 

• The following papers were laid on the table:-

(1) A copy of the Recognition of Zoe? Rules. 1992 (Hindi and 
English versions) published in - Notification No. G.S.R. 
711(E) in Gazette of India dated the 4th August, 1992 under 
sub-section (2) of seetion 63 of the Wild Life (Protcctioa) 
Act, 1972. 

(2) (i) A copy of the Annual Report (Hindi and En .. _ 



versions) of the Centre for Environment Education. 
Ahmedabad. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Engli~hversion~) by 
the Government on the working of the Centre for 
Environment Education. Ahmedabad. for the year 
1991-92. 

(3) (i) A copy of the Annual Report (Hindi and English 
version~) of the C.P.R. Environmental Education Centre. 
Madra~. for the year 1991-92 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Englillh version!!) by 
the Government on the working of the C.P.R. Environ-
mental ~ducation Centre. Madras. for the year 1991-92. 

(4) (i) A eopy 'of the Annual Report (Hindi and English 
ver~ion~) of the Govind Ballabh Pant Institute of 
Himalayan Environment and Development. Almora. for 
the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Govind Ballabh 
Pant In~titute of Himalaya Environment and Develop-
ment. Almora. for the year 1991-92. 

(5) A copy of thc Annual Report (Hindi and Engli~h \'crsions) of 
the Central Pollution Control Board. Delhi. for the year 
1991-92 under sub-section (1) of ~ection 39 of the Water 
(Prcvention and Control of Pollution) Act. 1974. 

(6) A copy of the Environment (Protection) Fourth Amendment 
Rules. 1992 (Hindi and Engli~h version~) published in Notifi-
cation No. q:.S .. "~ 797(E~ in Gazette of J.ndin dated Ihe 
lst October. 1992 under section 26 of the E,nviro!1m.:nt 
(Protection) Act. 1986. ' . 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-
(i) Review by the Government on the ,,'orking of thc 



3. 

:A?~arw~n ~n4 Nicobar bla~~ Forest" ~nd . Plantation 
DevdopmCn'tCprpora'tion.lLimitcd. P'dtt"'Slair. for the 
year·'ic)91-92.' : -: .' I" '11,'--

'H!!~ t •• 1 
(ii) Annual Report of the Andaman and Nicobar Islands 

Forest and Pla'niatioll Dcvclopmcill CO"Porarl~n' l.lmited. 
Port Qlair: for' the ycar 1991-92 alohgwilh Audited 
Accounts and comments of. thC' Comptrqllcr and Auditor 
Gencral thereon. . " . 

(~) A copy of each of the follo~ing papers (Hindi 'and English 
versions) ondcr~ub-scctiOn·1 (I)' of' scetfdtr'M9A of thc 
Companies Act. 1956:- . ',' 
(i) Review by thc Governmcnt on th~"'w';lrking of the 

NatioriiilThernhll' P(;wtr -COrponllion t.imiled for the 
veilr '1991-92. J' , "), • • 

(ii) ~nnu;;1 Report of thc Naiioll~j thern;,,1 Power Corpora-
tion Limited for the ~I!ltr 1"1')1-'12 alongwith Audited 
ACl"0unts and eOmml'rMS (If Ihe Cilmpll'olk'r "nd Auditor 
Gencral Ihereon. 

(9) A wrY of thc Notification"N(l. ·G.S.R. ~')ft(EI ~(lIindi and 
English vcrsiuns) publishl'~ ilf. Gu:attlC (If In<.l.tl (lilted Ihe 
20th November. 1~2 fitting the rate ;of tl1mmc·tux al 50 per 
cent fur: IAd'un Oil COnlpallK..'S m par with the foreign oil 
comp"nies cngaged in l'ctJ'(llcuril Opcraliom, under scction 
21)0 of the Jncomc-tax Act. 196;1.. 

(10) (i) A e(;py of the AnnulIl Rcport-.,Htnui and English 
versiuns) (If the National 11lslit .. ~ of Puolic Finance and 
Policy. New Ddhi. for, the year 11)~1-1J2 1I1ongwith 
Audilnl. Accounls. 

(Ii) A copy IIf Ihe Rcview (Hia.di and English wlsions) hy 
Ihe Government on Ihe workinl~of tbe Natiuna.1 Institute 
ofPubli.e Fmance .und Poli4;y. New D~lhi. (or Ihe year 
IWI·92. 

(11) A el,>py each of the foJlowiJlg. statements (Ilindi and E;lIglish 
versiulJs)!>howing action tukon by tbc Govcrnmcn, on various 
assun1l1ces. promises and undcrl4lkings given hy.the Ministl'rs 
during the various sessions of Lnk. Sahh:I:-
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(i) Statement No. XXVIII 
(ii) Statement No. XXIV 

Seventh Session. 1986 } 
Thirteenth Seaion. 1989 

(iii) Statement No. XVIII 
(iv) Statement No. XIV 
(v) Sialement No. XII 

(vi) Statement No. XI 

Second SeuioJl. 1990 } 
Third Sellian. 1990 
Sillth Seuion. 1990 
Seventh Session. 1991 

} (vii) Slilement No. X First Seuion. 1991 
(viii) Sialement No. VII Second kllian. 1991 

(il) Sialement No. V Third Session. 1992 
(I) Statement No. III Fourth Sellion. 1992 

Eilhth 
I.nk Sabha 

Ninth 
Lok 

Sablla 

Tenth 
Lok 

Sabha 

(12) A copy of thc Annual Report (Hindi and English vel"5ions) 
of the Indian Railway Welfare Organisation. New Delhi. 
for the year 1991-92 alongwith Audited Accounts. 

(13) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Railway Welfare 
Organisation.. New Delhi. for the year 1991-92. 

(14) A copy of the following papers (Hindi and English ver-
sions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-' 
(i) Review by the Government on the working of the 

Indian Railway Finance Corporation Limited. New 
Delhi. for the year 1991-92. 

(ii) Annual Report of the Indian Railway Finance Corpora-
tion Limited. New Delhi. for the year 1991-92 along-
with Audited Accounts and comments of the Comptrol-
ler and Auditor General thereon. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Board of Examinations. New 
Delhi. for the year 1990-91 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English venions) by 
the Goycmment on the working of tile National Board 
of Examinations. New Delhi. for the year 1990-91. 

(16) A statcmcnt (Hindi and English versions) showing reasons 
for delay in laying thc papers mcntioned at (IS) abovc. 

(17) (i) A copy of the Annual Report (Hindi and English 



5 

versions) of the Cancer IlIItitute. Madras. for the year 
1991·92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Cancer Institute. 
Madras. for the year 1991·92. 

(18) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the National Institute of Health and Family 
Welfare. New Delhi. for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Health and Family Welfare. New Delhi. for the year 
1990-91. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Health and Family 
Welfare. New Delhi. for the year 1990-91 together with 
Audit Rcport thereon. 

(19) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (18) above. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. Bangalore. 
for the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Bangalore. for the year 1991-92. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. Vadodara. 
for the year 1991-92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Vadodara. for the year 1991-92. 

(22) (i) A copy of the Annual Report (Hindi and Engli.~h 
versions) of the Population Research Centre. Bhubanes-
war. for thc year 1991-92 ilongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
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,:.; .. tfi~ l(jdV~rillrtcnr : {ln~' tite worklnt of" the' Population 
)!l i .<;" .. Rd!ldarctl Centl'.c: nhuban~ar. for the year 1991·92 . 

. ·'t~~r(iL~ 'cory ,~).f -t~e Annual Rcpor\ '(Hindi and English 
'. 'versions)' of the Population Rc!;carcff Ccntre. Chan-

digarh; for the year 1991·92 aLongwith AAlditcd Accounts. 

(ii) A copy of the Review (Hindi and Eng1ish versions) hy 
the Govcniment on the working t'lf- the Population 
Rescarch Centrc.Ch3lldigarh. for theycar 1991-92 . 

. , (24' (I) A copy of the Annual Report (Hindi and English 
versions) of ·the Population RC!;c8reh Centrc. Dharwad. 
for the year \991-92 alongwittl Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) hy 
the Governmcnt on the working of the Population 
Research Centre. Dharwad. for the year 1991-92. 

(25) (i) A wpy of the A'nnulll Report (Hindi and English 
versions) of the Population Research Centre. Delhi. for 
the ye,lr 1991-92 alongwith Auditcd Accounts. 

(ii) A wpy of the Review (Hindi and Englishvcrsions) hy 
the Government on the' worki·ng of the Population 
Research Centre. Delhi. for the year 1991·92. 

(2h) (i) A wpy of the Annual Report (Hindi and English 
versions) of the Population Res~.'arch Centre. Tamil 
Nadu. for the year 1991-92 1I10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) hy 
the ('overnment on the working of the Population 
Research Centre. Tamil Nadu. for the year 1991-92. 

(27) (i) A wpy of the Annual Report (Hindi and English 
versions) of the Population Research Centre. Thiruvanan-

. thapllram. for the year 19l)l·92 alongwith Auditcd Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) hy 
the Government on the working (If the ,Population 
Research Centre. Thiruvananthapuram. for thc year 
J l)l) 1-92. 

(2~) (i) A copy of the Annual Report (Hindi and English 
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versions) of the Population Research Centre. Lucknow. 
for the year 1991·92 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and En.lish Yersions) by 
the Government on the workin, of the Population 
Research Centre. Lucknow. for the year 1991·92. 

(29) (i) A copy of the Annual Report (Hindi and En.lish 
versions) of lhe Populalion Research Cenlre. Palna. for 
the year 1991·92 alon,with Audited Accounts. 

(ii) A copy of Ihe Review (Hindi and En,lish versions) by 
the Governmenl on the working of the Population 
Research Centre. Patna. for the year 199,·92. 

(30) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the Population Research Centre. Pune. for 
the year 1991·92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Population 
Research Centre. Pune. for the year· 1991·92. 

(31) A copy of the Education Regulations. 1991 (Hindi and 
English versions) published in Notification No. 14-55/87 
(Part)-PCI in Gazette of India dated the 11th July. 1992 
under sub·section (4) of section 18 of the Pharmacy Act. 
1948. 

(32) (i) A copy of the Annual Report (Hindi and En.lish 
versions) of the Caneer Hospital and Research Institute 
Regional Cancer Research and Treatment Centre. 
Gwalior. for the year 1991·92 alongwith Audited Ae· 
counts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the work in, of the Cancer Hospital 
and Research Institute Reponal Cancer Research and 
Treatment Centre. Gwalior. for the year 1991·92. 

(33) (i) A copy of the Annual Report (Hindi and En.lish 
versions) of the. LCic;lwai Memorial Institute of Oncolo.y. 
Bangalore. for the year 1991·92. 
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. (ii) A copy of the Annaul Accounts (Hindi and English 
versions) of the Kidwai Memorial Institute of Oncology, 
Bangalore. for the year 1991-92 together with Audit 
Report thereon. .. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Kidwai Memorial 
Institutc of Oncology, Bangalore, for the year 1991-92. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Chittaranjan National Cancer Institute. 
Calcutta. for the year 1991-92. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Chittaranjan 
National Cancer Institute . Calcutta. for the year 1991-92. 

(3S) A statement (Hindi and English versions) on Second and 
Third instalments of murket loans issued by Central Govern-
ment in Au~ust and December. 1992. 

(3tJ) (i) A wpy of the Annual Report (Hindi and English 
versions) of the Industrial Rcconstruetion Bank of India 
for the year 1991-92 alongwith Audited Accounts under 
sub-section (S) of section 29 and sub-section (5) of 
section 34 of the Industrial Reconstruction Bank of India 
Art. 19R4. 

(ii) A ropy of the Review (Hindi and English versions) by 
the Government on the working of the Industrial Recon-
struction Bank of India for the year 1991-92. 

(37) A copy of the Special Court (Tribal of Offences Relating to 
Transactions in Securities) Amendment Rules, 1992 (Hindi 
and English versions) published in Notification No. G.S.R. 
851(E) in Gazette of India dated the 5th November, 1992 
under sub-section (2) of section 14 of the Special Court 
(Tribal of Offences Relating to Transactions in Securities) 
Act. 1992. together with a corrigendum thereto published in 
Notification No. G.S.R. 908(E) in G81ett~ of India dated the 
4th December. 1992. 

(3R) A copy of the Annual Reports and Accounts of the following 
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Regional Rural Banks for the year 1991-92 together with 
Auditor's Report thercon:-
(i) Ellaquai Dehati Bank. Srinagar 
(ii) Utrarbanga Kshetriya Gramin Bank. Cooehbchar fW.B.). 

(39) A copy of the Report (Hindi and English versionll) of the 
Comptroller and Auditor General of India-Union Govern-
ment (No.4 of 1(92)-(Commercial)-Bharat Leather Corpo-
ration Limited under article 151(1) of the Con~titution. 

(40) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a) (i) Statement regarding Review by the Government on the 
working of the Heavy Engineering Corporation Limited. 
Ranchi. for the year 1991-92. 

(ii) Annual Report of the Heavy Engineering Corporation 
Limited. Ranchi. for the year 1991-92 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General. 

(b) (i) Statement regarding Review by the Government on the 

(ii) 

working of the Hindustan Photo Films Manufacturing 
Company Limited. Ootacamund. for the year 1991-92. 
Annual Report of the Hindustan Photo Films Manufac-
turing Company Limited. Ootaeamund. for the year 
1991-92 alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(c) (i) Statment regarding Review by the Government on the 
working of the Mining and Allied Machinery Corporation 
Limited. Durgapur. for the year 1991-92. 

(ii) Annual Report of the Mining and Allied Machinery 
Corporation Limited. Durgapur. for the year 1991-92 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(d) (i) Statement regarding Review by the Government on the 
working of the Cycle Corporation of India Limited. 
Calcutta for the year 1991-92. 
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(ii) Annual Report of the Cycle Corporation of India 
limhed. CalcUli a for the year 1991·92 alonlwith Audited 
Account~ and comments of the Comptroller and Auditor 
G~neral thereon. 

(c) (i) A Statement regarding Review by the Government on 
the working of the Hindu~tan Paper Corporation Umited 
for the year 1991-92. 

(ii,) Annual Report of the Hindustan Paper Corporation 
Limited for the year 1991-92 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(f) (i) Statement regarding Review by thc Government on the 
working of the Engineering Projects (India) Limited. 
New Delhi for the year 19<)1-92. 

(ii) Annuill Report of the Engineering Projects (India) 
Limited. New Delhi. for the year 1991-92 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(41) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Museum, Calcutta. for the year 
1989-90 alongwith Audited Accounts. 

(ii) A eopy of the Review (Hindi and Enalish versions) by 
the Government on the workin, of the Indian Museum. 
Calcutta. for the year 1989-90. 

(42) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (41) above. 

(43) (i) A copy of the Annual Report (Hindi and English 
vefliionli) of the Univerliity of Delhi. for the year 1989-90. 

(ii) A copy of the Review (Hindi and Engli5h versions) by 
the Government on the workina of the University of 
Delhi for the year 1989·90. 

(44) A litatement (Hindi and Englilih version5) 5howina rca50nli for 
delay in laying the paperli mentioned at (43) above. 

(45) (i) A copy of the Annual Report (Hindi and English 
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ver~ion~) of the Motilal Nehru Regional' En~ineering 
, Coilcgc. 'Allahabad. fot thc' year 1990-91.- ' , , 

(ii) A e(~py of the Annual Ae~ount~ '(Hindi" and Engli~h 
versions) of the ~otilal Nehru Regionaf Engineering 
Cdllegc ~ , Allahabad.' for the ycar 1990-91 together with 
Au'dit' Report 'thereon, ' 

(iii) A copy of the Review (Hindi and Engli~h ver~ions) by 
the Government on the working of the Regional 
Engineering College. Allahabad. for the ye"r 1990-91. 

(46) A statement (Hindi and English ver~ions) showing reasons 
for delay in laying the papers mentioned at (4.5) above. 

(47) (i) A copy of, thc Annual ,Report (Hindi and Englillh 
versions) of the ,Rashtriya Sanskrit Sam,than. New Delhi. 
for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Rashtriya Sanskrit Sansthan. New Delhi. 
for the year 1990-91 together with Audit Repgrt 
thereon, 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Rashtriya Sans-
krit Sansthan. New Delhi. for the year 1990-91. 

(48) A statement (Hindi and English versions) ~howing rea~ons 
for delay in laying the papers mentioned' at (47) above. 

(49) A eopy of the Annual Accounts (Hindi and English version~) 
of the University Grants Commission. New Delhi. for the 
year 1990-91 together with Audit Report thereon. 

(50) A statement (Hindi and English versions) showing reason~ 
for delay in laying the papers mentioned at (49) above. 

(51) (i) A eopy of the Annual Report (Hindi and English 
versions) of the lawaharlal Nehru University. New 
Delhi. for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Jawaharlal 
Nehru University. New Delhi. for the year 1990-91. 
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(52) A statement (Hindi and English vCl'5ions) showing reL~n5 for 
delay in laying the papcn mcntioned at (51) above. 

(53) A copy of the Annual Accounts (Hindi and English versions) 
of the University of Hyderabad. Hydcrabad. for thc year 
1991·92 togcthcr with Audit Report thcreon undcr sub-section 
(4) of section 29 of the University of Hyderabad Act. 1974. 

(54) A copy of the Annual Report (Hindi and English venions) of 
the Rashtriya Veda Vidya Pratishthan. New Delhi. for the 
year 1987·88 alongwith Audited Accounts. 

(55) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (54) above. 

(56) A copy of the Annual Report (Hindi and English versions) of 
the Rashtriya Veda Vidya Pratishthan. New Delhi. for the 
year 1988-89 alongwith Audited Accounts. 

(57) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (56) above. 

(58) A copy of the Annual Report (Hindi and English versions) of 
the Rashtriya Veda Vidya Pratishthan. New Delhi. for the 
year 1989-90 alongwith Audited Accounts. 

(59) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (58) abovc. 

(00) A copy of the Annual Report (Hindi and English versions) of 
the Rashtriya Veda Vidya Pratishthan. New Delhi. for the 
year 1990-91 alongwith Audited Accounts. 

(61) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (tiO) above. 

(62) A copy of the Annual Report (Hindi and English versions) of 
the University of Delhi. for the year 1990·91 together with 
Audit Report thereon. 

(6J) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1;2) above. 

(64) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Book Trust. India for the year 
1990-91. 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Book Trust. India for the year 
1990-91 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Book 
Trust. India for the year 1990-91. 

(65) A statement (Hindi and English versions) showing rell,'Ions for 
delay in laying the papers mentioned at (64) above. 

5. Report 01 the Joint Committee 
SMT. D.K. THARADEVI SIDDHARTHA presented the Report 

of the loint Committee on the Bill to provide for the regulation of 
the use of Pre-Natal Diagnostic Techniques for the purpose of 
detecting genetic or metabolic disorders or chromosomal abnor-
malities or certain congenital malformations or sex-linked disorders 
and for the prevention of the misuse of such techniques for the 
purpose of pre-natal sex determination leading to female foeticide; 
and for matters connected therewith or incidental thereto. 

6. Evidence bdore the Joint Commltlee 

SMT. D.K. THARADEVI SIDDHARTHA laid on the Table the 
record of evidence tendered before the Joint Committee on the Bill 
to provide for the regulation of the usc of Pte-Natal Diagnostic 
Techniques for the purpose of detecting genetic or metabolic disor-
ders or chromosomal abnormalities or certain congenital malforma-
tions or sex-linked disorders and for the prevention of the misuse of 
such techniques for the purpose of pre-natal sex determination 
leading to female foeticide; and for matters connected therewith or 
incidental thereto. 
7. Report 01 Joint Committee on 0fIk:es or ProfIt 

SHRI D.K. NAIKAR presented the Third Report (Hindi and 
English versions) of the Joint Committee on Officca of Profit. 

S. MaUen Under Rale 371 

(1) Kumari Pushpa Devi Singh raised a matter reprdin. need to 
protect the interests of Deedi workers in Madhya Pradesh. 
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(2) Shri V. Kri!ihna RilO mised' a mattcr ~'t;&ar~i~, IfC~~. to ~r!iurc 
Ihal Dclhi Devcln~ml'nl AUlh"ri~y, did .not hike: ~!1d , priccs 
cxorhilanlly. .' ';. 

(3) Kumuri Viml .. Verma miscd a mattcrrcgarding need to open 
more ClIoking ~as OUllels in ~vcral' regiOfl'S 'partiCulatly, Sconi. 
Narsingpur ill1d Jahillpur districts of Madhya Prade!lh. 

(4) Shri Silly .. Narain Jaliya raised a matter regahling need 10 lake 
gal- pipe Iinc upto Madhya Pradesh for setting up of gas based power 
plant Ihere. 

(5) Shri R'dm Singh Kaswlln raised a matter regarding need to 
sanction l'uoking gas agendc!; ut Dungargarh and Tomnagal ,towns, 
R:li~~than. 

I,!l) Shri Braj" Kis'horc Tripalhi raised'a matter'regarding nced 10 
pHlVidl' funds to Ori!lsa Government to evolve !iuitablc mefhodology 
fllr ched,ing water-logging in Dcttait'f'c'gifin of Orissa. 

(7) Shri Jitendm Nath Das raised a matter regarding need 10 muk\.' 
upl'rational the aerodromes al Amhari~Falakata and Panga in lalpai-
gllri district, West Bengal. 

(8) Shri hider .Ji\ raised a matter regarding need to ensure that 
funds nll:,lI1t for Darjecling Gurkha Hill Council real'hed il early. 

Time "lIolled: 2 Hrs, 
Time taken: 2 IIrs. 25 Mts, 

I), Supplcnu~nhlr~ Demands fur Grants (General) 1992·93 

Discu~~ion on the Supplemenlary Dl'mands for (iranls NilS, 
S,n.(J.11.l~.24,27A1A75152,fl1,fl7,71.72,73,77,78,7,) and 81 in 
h:~P~'l't "I nlldp,et «(ienera1) for 1992-1)3, commenced. 

The tolltl",in~ Oll'mhcrs tOlll;. part in Ihe dchate:-·, 
\ 1) Dr, LlxOltlHlrain Pande\' 
(2) Shri Srihallav P'anlpllhi' 
\~) Shri Rl\,Reddy 
(4) Shri ~ilish Kum.u 
(:") Shri RuOl Ka~sc 

(Ill Sml. (;l'etil Mukherjl'c 
17\ ~hri V,S. \'rja~ilra!!ha\an 
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(8) Shrl Chitta Ba5u 
(9)' Shri Bolla Bum Ramaiah . 

(10) Shri K.D. Sultanpuri 
(11) Shri E. Ahamad 
(12) Shri Yaima .Singh Yamnam 
(13) Shri Bhagwan Shankar RawBt 
(14) Shri Ramnihore Rai 
(15) Shri Ramashray Prasad Singh 
(16) Shri Pius Tirkey 

Shri Shantaram Potdukhc replied to the debate. 

" 

All the Supplementary Demands for Grants (hoth Revenue 
Accounl and Capital Account) for the amounts shown "",J.:r ,'lllllmn 
5 of the Printed List of Supplementary Demands for (iLIOn. f,n 
1992-91, were voted in full. 
w. Go"~rnml'nl Bill - Intrflducrd 

T"~ ApIJml"ialimr (No.5) Bi/l, /991 
11. Gonrnment Bin - hssed 

T"~ Al'prol'rilllioll I Nfl. :;) Hi!!, lW2· 

The motiun fur consideration mllVl."d h) Shri Shant.lram PotJukh( 
was adopted and diluse-by-c1ause l'oll!oidemliull (If 1111.' Bill was 1.ll.;ell 
up. 

Clauses 2.:\ and the Scheduk' were adoplcd. 
Clause 1 Ihe En;u:ling Formu\;1 and Ihe Ll 1ng Tilk wnlf· .Il~" 

adopted. 
The mol ion Ihal Ihe Bill he pilSSl·d Wil~ moved hy Shri ShaOlaram 

Potdukhe. 
The motion was adopled and the Bill WilS plUiscd. 

12. Statu...". R~_~ - U.drT Conl...,I1 ...... 
Time tal;cn: 2 IIrli. 59 Mh. 

Shri S.8. Chavan moved the fullowing Re50Iution!l:-

(1) "Thai this HOUliC approves the Proclamation issued by the 
President on I h.: 61 h Decemher, 19'J:! under anicle 356 ,,( 
tile ("il~'itutjll,J in fli;lIil'" 10 Ihe StOIa' of tIllar Pradcl'h." 

,., 
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(2) "That this Housc approves the Proclamation i5.'iued by the 
President on the 15th December. 1992 under article 356 of 
the Constitution in relation to the State of Madhya 
Pradesh." 

(3) "That thi5 Housc approves the Proclamation issued by the 
President on the 15th December. 1992 under article 356 of 
the Constitution in relation to the State of Himachal 
Pradesh." 

(4) "That this Housc approves the Proclamation issued by the 
President on the 15th December. 1992 under article 356 of 
thc' Con5titution in relation to the State of Rajasthan." 

nae following members took part in the debate:-
(1) Shri Guman Mal Lodha 
(2) Shri Pawan Kumar Bansal 
(3) Shri Rupchand Pal 
(4)Shri Hari Ki5hore Singh 
(5) Shri Indrajit Gupta 
(6) Shri Shiv Raj Singh Chauhan 
(7) Dr. Kartikeswar Patra 
(8) Shri Shobhan~dreeswara Rao Vadde 
(9) Prof. J.'rem Dhumal 

(10) Shti Mohan Singh 
(11) Smt. Sumitra Mahajan 
(12) Shri Bhogendra Jha 

The disc'ussion was not concluded. 

13. Government Bills - Passed 

Time allotted: 5 Hrs. 
Time takeD: 8 Hn. 2S Mts. 

(1) The Constitution (Seventy-:sccond Amendment) Bill. 1991 
(lnsmion of n~w par' IX) as reported by Joint Com-
mittee. 

(2) The Con5titution (Seventy-third Amendment) Bill, 1991 
(lns~r'ion of n~w part IXA) as reported by J()int Com-
mittee. 
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(1) Oause-by-clause Consideration of the Constitution (Seventy-
second Amendment) Bill continued. 

On the motion for adoption of clause 2. as amended. the house 
divided: Ayes °303; Noes 01. 

Clause 2. as amended. was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the Members present and votin,. 

Shri Venbt Swamy moved the following motion under Rule 388:-
"That this Hosue do suspend clause (i) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far 
as it requireds that an amendment shall be within the scope 
of the Bill and relevant to the subject matter of the clause 
to which it relates, in its application to Government 
amendment No. 39 to the Constitution (Seventy-second 
Amendment) Bill, 1991 and that this amendment may be 
allowed to be moved." 

The motion was adopted. 
On the motion for adoption of clause 2A, the House divided: 

Ayes °306; Noes °Nil. 
New clause 2A was adopted by a majority of the total membership 

of the House and by a majority of not less than two-thirds of the 
Members present and voting. 

On the motion for adoption of clause 3. as amended. the House 
divided: Ayes °316; Noes °Nil. 

Caluse 3, as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the Members present and voting. 

On the motion for adoption of clause 1. as amended, the house 
divided: Ayes °320; Noes °Nil. 

Clause 1. as amended. was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the Members present and voting . 

• Subject 10 correclion. 
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The Enacting Formula and the Long Title were also adopted. 
The motion thllt the Bill. as amended, be passed was moved by 

Shri G. Venkat Swamy. 
On the motion. the House divided: Ayes °317; Noes °Nil. 
The motion was adopted by a majority of the total membership of 

the House and by a majority of not less than two-thirds of the 
members present and voting. The Bill. as amended. was passed by 
the requisite majority in accordance with the provisions of article 368 
of the Constitution. 

(2) The' Constitution (Seventy-third Amendment) Bill, 1991 (Inser-
tion of new. part IXA) as reported by Joint Committee. 

On the motion for consideration of the Bill, House divided: 
Ayes °327; Noes °Nil. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members present and voting. 

Cluase-by-clause consideration of the Bill was taken up. 

On the motion for adoption of clause 2. as amended. the House 
divided: Ayes °325; Noes °Nil. 

Clause 2. as amended. was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the Members present and voting. 

On the motion for consideration of clause 3. the House divided: 
Ayes °327 ; Noes "Nil. 

Clause 3 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and 90ting. 

On the motion for consideration of clause 4. the House divided: 
Ayes °329; Noes °Nil. 

Clause 4 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the Members 
present and voting . 

• Subject to correction. 
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On the motion for adoption of clause 1. as amended. the House 
divided. Ayes -326; Noes -Nil. 

Clause 1. as amended. was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the Members present and voting. 

The Enacting Formula and the' Long Title were also adopted. 
The motion that the Bill. as amended. be passed was moved by 

Smt. Sheila Kaul. 
On the motion. the House divided; Ayes -327; Noes -Nil. 
The motion was adopted by a majority of the total membership of 

the House and by a majority of not less than two-thirds of the 
members present and voting. The Bill. as amended. was passed by 
the requisite majority in accordance with the provisions of article 368 
of the Constitution. 
8.15 P.M. 
(Lok Sabha adjourned till II A.M. on Wednesday, the 23rd 

December. 1992) 

C.K. JAIN. 
Secretary-General. 

- -- --- - -------- ------------------
• Subjert [0 correction_ 

MGIP(PlU)MRN~589lS__22.12.92 
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1. Obituary References 

The Speaker made references to the passing away of Shri 
Sinhasan Singh. a member of First. Second and Third Lok 
Sabha; Shri Biren I>ulla. a member of First. Third and Fifth 
Lok Sabha; and Shri Ganesh Ghosh. a member. of Fourth Lok 
Sabha. 

Thereafter. members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Papen Laid on the Table 
The following papers were laid on the Table-
( I) A copy each of the following papers (Hindi and English 

versions) under sub-section (4) of Section 3 of the Commissions 
of Inquiry Act. 1952:-

(i) Report of the One-man Commission of Inquiry headed 
by Justice J.S. Verma to enquire into the 
Assassination of Shri Rajiv Gandhi. former Prime 
Minister of India on the 21st May. 1991 at 
Sriperumbudur (Volumes I & II). 




